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LOK SABHA

Friday, March 6, 1964/Phalguna 16,
1885 (Saka)

The Lok Sabha met at Eleven of
the Clock.

[MRr. SPEAKER in the Chair)
ORAL ANSWERS TO QUESTIONS

Trade Agreement with East Germany

+

( Shri Vishram Prasad:
| Shri P. C, Borooah:
*46l. { Shri R. G. Dubey:
Shri Jedhe:
[ Shri P. B. Chakraverti.

‘Will the Minister of Internationa\
“Trade be pleased to state:

(a) whether Government have ex-
tended the 7_.-~d of Trade Agree-
ments with E250 Germany;

(b) whether any Indian Trade
Delegation 1is likely to wvisit East
Germany to review the Trade Agree-
ments; and

(¢) whether any new Trade Agree-
ments are also being negotiated with
the East German Government?

The Minister of International Trade
(Shri Manubhai Shah): (a) to (c). The
irade agreement between 1ndia and
East Germany dated 18-12-1959 which
was valid upto 31-12-62 and was ex-
tended upto 31-12-63, has again been
extended upto 31-12-1964.

Shri R, G. Dubey: May I know
whether the extended agreement con-
taing any fresh items or clauses, or
whether the status quo is maintained?

2348 (Ai) LSD—1.

1162

The Minister of International Trade
(Shri Manubhai Shah): In the recert
talks we have added aboul nine more
items, particularly engincering goods
and heavy machinery.

Shri R. G. Dubey: May I know whe-
ther there is any attempt going om
for a fresh negotiation?

Shri Manubhai Shah: Ng¢, Sir.
There is no need to have a fresh nego-
tiation. When the agreement is about
to expire, there will be fresh nego-
tiations.

Shri Bishwanath Roy: May [ know
whether, in view of the new agree-
ment, the trade between Germany and
India would increase?

Shri Manubhaji Shah: Yes, Sir. It
will doubly increase. From Rs. 9
crores it will go up to Rs. 17°5 crores,

Shri Heda: May we have an exact
idea of the quantity of trade that will
be increasing?

Shri Manubhai Shah: Before twe
years, it was only Rs. 3 crores. Now
it is Rs. 9 crores, And next year it
will be Rs. 17§ crores.

Shri Sivamurthi Swamy: May I
know whether the khadir ang willage
industries products will also be cover-
ed by this?

Shri Manubhai Shah: Not much.
In those countries the khadi products
are not so popular. But to the United
States we export khadi.

Shri Kapur Singh: May I know
whether the trade between East Ger-
many and otner countries within the
Russian sphere of influence 13 oa &
State-to-State basis or whether any
alternatives are possible?
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Shri Manubhai Shah: There is
some insinuation in the hon. Member's
question. There is no influence ux-
eept Indian influence as far as trade
is concerned, and we are trying to ex-
tend it on a balanced basis,

stamae fog @ dFa AT FH
vy, falm sfor gy ¥
maw wfuwgm 27

st JAT g ;ST qOaT § )

Shri R. S. Pandey: What are those
commodities which we expoit and im-
port in respect of thig country?

All those commodi-
Next question.

Mr, Speaker:
tieg are there.

Shri Kapur Singh: Sir, with regard
to the insinuation accusation, may I
be enlightened as to where exactly
the insinuation arises in the simple
question I asked?

Mr  Speaker: Order, order. The
bon, Member is obviously denyirng
it altogether—that there is any insi-
nuation.

Export Credit and Guarantee
Corporation

+

Shri Bhagwat Jha Azad:
Shri Bishanchander Seth:
Shri Yashpal Singh:
Shri Dhaon:
.m{ Shri B. P. Yadava:

| Dr. L. M. Singhvi:

i Shri P. R. Chakraverti:

| Shri P. C. Borooah:

] Shri Mohan Swarup:

LSll.rl Vishwa Nath Pandey:

Will the Minister of Internatiomal
Trade be pleased to state:

(a) whether an Export Credit and
Guarantee Corporation of India has
been formed; and

(b) if so, the precise functions of
this Corporation?
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The Minister of International Trade
(Shri Manubhai Shah): (a) Yes, Sir.
The Corporation started functioning
from the 15th January, 1964.

(by The functions of the Corpora-
tion are as follows:—

(i) to administer the schemeg of
export risks insurance;

(ii) to furnish guarantees that are
approved from time to time to
banks to enable them to pro-
vide credit to Indian exporters
more liberally;

(iii) to provide supplementary
cerdit facilities for promotion
of exports; and

(iv) to perform such other func-
tions as Government may
assign to it for the purpose of
promoting India's  foreign
trade.

Shri Bhagwat Jha Azad: To fulfil
the functions which have now been
narrated, may I know what is the ini-
tial capital with which it has been

started?

Shri Manubhai Shah: Rs. 2 creres.

Shri Bhagwat Jha Azad: As a re-
sult of the functioning of this Cor-
poration, may I know whether any
assessment has been made as to how
far it will help in increasing the ex-
port trade?

Shri Manubhaji Shah: This is the
first time we have modelled our ex-
port Corporation on the Britishk, Ger-
man and American model of the Ex-
port-Import Bank, It will ncw give
all the facilities which are: give the
difference between the international
price and the local price in terms of
credit, give a guarantee to the ex-
porters about the long-term payment
which is the system in other foreign
countries, and also make the credit
cheaper in terms of interest.

Shrimati Savitrl Nigam: May T
know whether one of the functions of
this Corporation will also be to estab-
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lish workshops in those countries
where our goods are being exported,
especially for goods like sewing-
machines and other engineering
goods?

Shri ManubRal Shah: There is no

workshop involved. Thig ig a credit
corporation,
Shri D. C. Sharma: May I know

whether the initial capital of Rs. 2
crores which has been allocated for
this Corporation will be enough or
whether this is only a fictitious sum
and the manoeuvrability of capital is
much greater than this?

Shri Manubhai Shah: The paid-up
capita] has no relation to advance. It
is like a bank; normully a bank has
an authorised or paid-up capital of
Rs. 1 crore but it does transaction up
to Rs. 100 crores. It is the same thing
in this Corporation.

Shri A, P. Jain: May I know what
are going to be the other possible
sources of finance?

Shri Manubhai Shah: Discounting
the vouchers, demand drafts, cited
drafts, various letters of credit—all
these will be possible by the Credit
Corporation.

Shri Warior: May I know what
steps the Corporation has taken to
give these credit facilities in al] other
parts of the country?

Shri Manubhaj Shah:
throughout the couniry,

Shri P. Venkatasubbafah: May 1
know whether it is u fact that export
quotas are confined only to a few big
industrialists and businessmen, and if
so, whether by this Corporation, Gov-
ernment is going to liberalise finance
to small-quota people?

Shri Manubhai Shah: There are
no quotas in this. This is a purely
eredit corporation. An exporter hav-
tng secured an order wants cerfain
finance to produce goodg for export.
This gives the money for pre-ship-
ment finance and packing credit,

This will bLe
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st e fag S gEEE foe
ETTIRAT ST 5T 19 FT @ qT
IHF! froom &390 FY |7 T q&@
A

Y A g ¢ Ay et TwRE
TFH FETa T F aTad, 59 99
¥ mid oYt Ffee #1 o sTar @
g

St gesiteTe Wrew S end £e-
feafoee & & Wt CFRGrE F4 TR A
a3 Efeafae § 4 W qwe 3
¥ ¥ fEasr fean G AT W AE
T ¢ fggromm g 7

A Ryt WY qg AT § | AX
T g FTLAILIA BT GFAGEH FT FATET
ST FHM FEIF 93 RS 7 al 4%
ot Gar TR | Foradr wiE AT FAT
TEd & IEF WIHed Bic UFNIEH |
BT sy 9Tz @ 8o TWHz a&F
#fee S €

Replantation of Coffee

Shri Warlor
*463.{ Shri Vasudevan Nair:
Shri A. K. Gopalan:

Will the Minister of Internatiomal
Trade be pleased to state:

(a) whether the United Planiers'
Association of South India has sub-
mitted any scheme for grant of
financial assistance to estates for re-
planting coffee;

(b) if so, the main features of the
scheme;

(¢) whether Government have ex-
amined the scheme; and

(d) if so, the result thereof?

The Minister of International Trade
(Shri Manubhal Shah): (a) and (b).
Yes, Sir. The Scheme prepared by the
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United Planters’ Association of South
India was for granting financial
assistance partly in the form of sub-
sidy and partly in the form of loans
to enable planters to undertake re-
planting of about 120,000 acres of
low yielding plants of coffee over a
period of 12 years. The total outlay
of the Scheme was estimated at 24
crores but the Coffee Board has limited
the amount to Rs. 10 erores.

(¢) and (d). The scheme as recom-
mended by the Coffee Board is
under examination.

Shri Warior: May I know by what
time this examination wil] be over
and this scheme will be finalised?

Shri Manubhai Shah: I hope with-
in about three months.

Shri Warlor: May I know whether
in the meantime Government is pro-
posing any other interim measures?

Shri Manubhai Shah: The hon.
Member knows that there are seve-
ral schemes going on. It is not as
if this thing starts from here. We
have the hire-purchass scheme, re-
plantation scheme, subsidy for planta-
tions and so many other things,

Shri Shivananjappa: May I know
whether the same farility will be ex-
tended to other coffee plantations in
other States?

Shri Manubhai Shah: Yes; it is for
the whole country.

Shri Bishwanath Roy: May I know
whether this is given for old planters
only or for new planters also?

st wawrf WE : swRTE A f-
SN 9T gH WY Tfan ] § fF gary
I T THN AE & AT o
A & fau | AT wr fwdt softa ¥
T AW Y A qgi WY W e |
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Geological Survey

*4668. Shri Maheswar Najk: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether geologicdi surveys are
being carried out in some parts of the
mountainous regions and also the
sedimentary basins of the country;

(b) how the systematic geological
mapping has been possible as a result
of the survey operations; and

(c¢) whether any part of Orissa has
at any time been brought under these
survey operations?

The Parliamentary Secretary to the
Minister of Steel, Mines and Heavy
Engineering (Shri Thimmaiah): (a)
Yes, Sir.

(b) Geological mapping is a part of
the survey operations carried out by
the Geological Survey of India to
assess the mineral wealth of the
country. Upto 1963, a tota] of about
1,068,000 square kilometres of the
country has been mapped on 1,63,360
scale.

(c) Yes, Sir. A statement showing
the work done by the Geological Sur-
vey of India in Orissa is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-2460/64.].

Shri Maheswar Naik: From the
statement I find that a notable omis
sion from the purview of the survey
operations is my district of Mayur-
bhanj, which ig responsible for the
establishment of one of the biggest
iron and steel factories that is at Jam-
shedpur, May I know the reason for
this omission and whether any steps
have been taken to bring this district
under the purview of the survey ope-
rations?

Shri Thimmaiah: Which district?

Mr. Speaker:
be a shorter one.

The question should

8hri Maheswar Naik: My grouse is
that my district . .
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Mr, Speaker: He need not start
with a grouse. He should ask for in-
formation.

Shri Maheswar Naik: My simple
question is why my district, which has
been responsible for the establish-
ment of the biggest iron and steel
factory in India, i.e. TISCO, has been
omitted from the operations of the
survey?

Shri Thimmaiah: The Geological
Survey of India has its own scheme of
systematic mapping and detailed map-
ping. It is being carried out every
year aecording to that scheme. I
think the hon. Member': district will

also be covered by the Geological
Survey of India.
Shri Maheswar Naik: Recently it

was stated on the floor of the House
that the Government of India is hav-
ing a great shortage of geological
experts. May 1 know whether that
shortage has been made gnod by now?

8hri Thimmaiah: 1t is true that
there is shortage of technical person-
nel in the Geological Survey of India,
The Ministry is making the best effort
to fill up the gap.

wY fir voEw - gET gTw § AA-
are snfs @i H A FAn ag fosenta-
w4 §d w4 gy ?

Shri Thimmaiah: The Geological
Survey of India is carrying on a sys-
tematic mapping throughout the coun-
try according to its own scheme.

Shri R, S8 Pandey: Since Madhya
Pradesh has got a good lot of mineral
wealth, I want to know whether a
team of geologists has been invited
from any foreign country to have a
complete survey of Madhya Pradesh?

Shri Thimmaiah: No, Sir.

Shri Ramachandra Ulaka: May I
know whether the Government are
aware of the fact tha* large deposits
of limestone are found in Kotpad and
Malkangiri areas of Korapur District;
if so, whether the Government have
any proposal to start a cement factory
there in the near furture?
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The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): Sir, we cannot be answering
for every part of the country. There
is a general scheme of survey and thait
would be followed.

Shri Harish Chandra Mathur: May T
know what is the Government of
India’s programme for strengthening
the department both with personnel as
well ag with equipment for aerial and
magnetic survey?

Shri C. Subramaniam: Aeria] and
magnetic survey is a very important
one. We have just taken it up and
I hope it will be possible to get the
equipment.

Shri Kapur Singh: May I know
whether Professor Leo Picard’s dis-
covery that ground water could be
found under hard limestone formation
is being kept in view during this
survey; if so, whether the services of
U.N. Technica] Assistance are being
requisitioned for this purpose?

Shri C. Subramaniam: Ground water
survey is also being made by  the
Geological Survey of India. I am not
a technical man to answer the ques-
tion as to under what conditions
ground water could be found.

Shri Kapur Singh: Are the services
of U. N. Technical Assistance being
requisitioned?

Shri C. Subramaniam: Wherever
foreign assistance is necessary we
We have got sufficient man-
power for ground water survey.

Shri Kapur Singh: Just now it was
stated that there i3 a gap between
the technical personne] and our re-
quirements.

Shri Himmatsinhji: In view of the
fact that aluminium will play a very
important role in future, are Govern-
ment thinking of working the mines
particularly in Gujarat where bauxite
is found?
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Mr. Speaker: First the survey has
to be done as per this queslion, and
then we will start working.

Shri Warior: May I know the pro-
cedure followed by the Government
of India in this mapping out for
minerals and other materials? May I
know whether it is done at the request
of the State Governments or the Geo-
logical Survey of India goes to several
placeg of their own accord?

Shri C. Subramaniam: The Geologi-
cal Survey makes out a detaiied pro-
gramme with regard to the survey for
each year and for each Plap period
According to that programme the
survey ig carried out.

Shri Ranga: Have the Government
any plan at all to provide themselves
with adequate staff in order to com-
plete the survey, in view of the fact
that 15 years ago Dr. Ambedkar had
prepared a plan and then assured the
House that the necessary personnel
were being traineg and the depart-
ment was being strengthened, and yet
we are told that they do not have
enough people to complete the sur-
vey?

Shri C. Subramaniam: There  are
certain vacancies which have yet to
be filled up for want of qualified per-
sons. But we are constantly recruit-
ing them, training them and filling up
those vacancies.

Dr. Sarojini Mahishi: May I know
whether any geological survey has
been undertaken in the Ladakh area;
it s0, with what results?

Shri C. Subramaniam' I am sorry,

1 do not have the details in regard to -

that.

Shri D. C. Sharma: Sir, this
is a very depressing statement. I have
gone through it. It says that clay
is being worked, copper ig still to be
seen, coal is not so good, gold is
uneconomic.

Shri C. Subramamiam: It is
regard to Orissa.

Shri D. C. Sharma: I am also talk-
ing about Orissa.

with
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Shri D. C. Sharma: The statement
which the hon. Minister has laid on
the Table of the House with regard
to Orissa makes a very depressing
reading.

Mir. Speaker: That is 3 comment; not
asking for information.

Shri D. C. Sharma: May i know
whether they have come across any
minera] there which can be of econo-
mic value to the country? Otherwise,
it will be uneconomic.

Mr. Speaker: He has put hig ques-
tion. He can make his comments om
some other occasion.

Shri C. Subramaniam: The Geolog-
cal Survey give facts. They cannot
Ccreate new resources.

Supply of Jute Sacky to 'West
Germany

*468, Shri Tridib Kumar Chaudhuri;
Will the Minister of International
Trade be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the com-
plaint reporteg to have been made in
Calcutta by Mr. Theodore Schwarts,
President of the Import ard Export
Division of the West German Bags
and Canvas Importers' Association
that supply of jute sackg from India
to West Germany was not in confor-
mity with specifications and was also
below the quality of goods supplied to
U.S.A.; and

(b) whether Goveranment  have
brought it to the notice ¢f the Indian
Jute Mills Association and the ghip-
pers concerned?

The Minister of International Trade
(Shri Manubhai Shah): (o) Yes, Sir;
in case of only a few consignments.

(b) Yes, Sir. The Indian Jute Mills
Asgociation have clarified that there
is no discrimination. Now they ars
shortly introducing a quality control
and pre-shipment scheme for exports
of jute goods. .
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Shri Tridib Eumar Chaudhuri: May
1 know whether the attention of the
Indian Jute Mills Association has been
drawn to complaints of this type and
whether the Government or the
Indian Jute Mills Association have any
special orgapisation to deal with
complaints of this nature, in view of
the fact that jute is now one of our
biggest export earners?

Shri Manubhai Shah: [ entirely
agree with the hon. Member. But one
has to appreciate that the exports of
Jute goods are expanding like any-
thing and in the last two years we
have earned a great deal more of
foreign exchange than in the past. 130
countries of the world are buying it
If a stray complaint from a country
which buys should come, we should
not be alarmed about it We are
taking steps and already we have not
quality control and pre-shipment ins-
pection.

Shri Tridib Kumar Chandhari: My
question was not that. I wanted to
know whether there is a committtee. .

Shri Manubhai Shah: Quality con-
trol is not done by any committee.
The specifications are prescribed by
Government and there is an officer to
see that all the consignments are
adhering to the specification.

Shri Tridib Kumar Chandhuri: Sup-
pose the people or country to whom
we export have a complaint. Whom
should they approach? How does the
Government of India come into the
picture to help the buyers?

Shri Manubhkal Shah: Firstly, they
lodge a complaint with the supplier
himself. If the contractual obliga-
tions are not fulfilled and they are
not satisfled with the performance of
the supplier, they go in for arbitra-
tion. Then, there is the international
court of arbitration under which a
final settlement is made. But I would
like the hon. Member to appreciate
that these qualities of goods have
‘been going out in such tremendous
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quantities with no complaints what-
sover. So, if a few complaints de
come, we are certainly going to pre-
vent them, but they should not cause
us alarm.

=t fopfe form ¢ ot oy Sfafes
AT ¢ 99 ¥ Ry gy Y wuf
¢ = oz ww wfemr Fapar s
Y w fasgae 7

&t werarf g forsdErd at g
¢ Afe oo o w0 g1 ooy B
wifs sfET FAST 9G] ST T ATV
g | faermae ¥ @i wrw war f & Y
A9 HwRI AE0 WaT 5 99 § W
o7 AT FTAT § | 9T Aaad a8
TE & 6 BW 99 6T @ I Ay
Fafedau ramegd g W FEAT
wifgt ff o Iaw FITEEE & 9T ®
g FL A 3T F1 TFA Tt wiferwr T
AFA IR 9T A |

Shri 8. C. Samanta: May I know
whether there is any proposal to form
an export promotion committee with
power to check the quality and other
specifications of goods?

Shri Manubhal Shah: Theré is no

need to have an export promotion
committee be .sze we do not want to
have too many committees, There is

the statutory council which has been
established by Parliament, and pre-
shipment inspection and quality con-
trol are being enforced on all jute
goods going out of India

Shrimati Savitrl Nigam: May I
know the particular steps that have
been taken to improve the quality,
keeping in view the flourishing export
of jute goods?

Shri Manubhal Shah: It is a very
relevant question. We are taking so
many steps, One is to improve the
quality of the fibre itself. Then, the
Agriculture Ministry gives a lot of
incentives for better length of fibre
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and better colour. All these steps
will pad gradually to improvement
of the quality.

Shri Dinen Bhattacharya: May 1
know whether the Government is in
a position to state to the House whe-
ther the IJMA has got any of its
ecommittees which goes into the qua-
lity of goods exported?

Mr. Speaker: That question was
asked and answered earlier.

Shri Kapur Singh: May I know
whether Government propose to
legislate penal deterrents in cases
where exporters try to damage the
trade reputation of India in this man-
mer? .

Shri Manubhai Shah: The Act which
this august House passed last year
provides for two years' punishment on
a second crime., Even for a minor
fault the fine is up to Rs. 3,000. As
far as the second crime is concerned,
both together are compulsory.

Shri Kapur Singh: Make these pro-
visions harsher.

it fr Aremw : & 4 S T
g% za#ifae ¥ foaaw e & sy
Haraz Fowmee § 37

sYRTaTE WE g, agad

Trade Delegation {0 Maniia

+
Shri Onkar Lal Berwa:
Shri B. P. Yadava:

Shri Bishanchander Seth:
Shri Dhaon:

Shri P. C. Borooah:

Shri Bibhuti Mishra:
Shrimati Maimoona Suitan:

Will the Minister of Intermatiomal
Trade be pleased to state:

(a) whether it is a “act that a team
of Indian trade delegation visited
Manila to explore the possibilitics of
expanding Indo-Philippines trade;

MARCH 6, 1964

Oral Answers 4176
(b) if so, how far this leam aclieved
success; and

" (c) whether any agrecmen; has been
signed between the two countriec?

The Minister of International Trade
(Shri Manubhai Shal): fa) Tes, Sir.

(b) and (c). The Indian trrde dele-
gation, ag a result ¢f its discussions
with  the Philippine Authorities,
identifieq the areas where expansion
and diversification of trade and econo-
mic cooperation betwien the two
countrieg ig possibie. The broai un-
derstanding reached was incorporated
in the Agreed Minutas signed at
Manila on the 14th February, 1964. No
agreement has been signed nor was
the delegation commissioned to con-
clude an Agreement. The Philippines
Minister of Commerce and Industry
has been invited by me to India for
negotiating and entering into talks
for expansion of trade and economic
co-operation and for concluding an
agreement between India and Philip-
pines.

st sifwre | e o, X ag
ST Sree g fF fww sresfa
9T gEATET gU £, I9 & AT o faw
dra F1 srar-frata fa o ?

atapri g omh g A Ay
arar & f5 g gl @ wrge et
sTeRH, STees A, gEsY o
ferea, o s EFEniTew, Qe o
SR SR s et & gw, forY
T Fgf 7T &, FY, FIIL, HIET AT,
frereet wra, 9 & @ddh

ot fanyfer form - & 7 e SRR
g ot awm gwagt ¥ WA, @@
WX faew & wAEX WA A v
e § IEET oFEA  ErT—fe a3
TR g ?

ot wark WE o JTE A€ 4
gn wforr Wik s & qreNw w3
— A e |
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Shri Warior: At present itself the
Goevernment has some items. May 1
know whether any new items are
coming up-.for import and export?

Shri Manubhai Shah: Yes; several
items. As a mafter of fact, we signed
a contract when I was in Manila for
supplying transmission towers and
telephonic equipment to the Govern-
ment of Philippines.

oY gesia® ATy WY AT w1
TR fear W € fF tRE A1
wEE F dqF FIQA G WU dq@g OH
fogar ma @, I #AT FTEW
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Shri Maheswar Naik: May I know
whether Government could give any
idea as to the foreign exchange which
we are spending on account of these
foreign trade delegations sent abroad
annually?

Mr. Speaker: That will be a differ-
ent question altogether.

Shri Sham Lal Saraf: What are the
items that the Government intend to
import from there and, as a result of
this export and import, will there be
balance of trade with this country
or not?

Mr. Speaker: That has been cover-
ed.

Shri Ranga: Are there bright pros-
pects for the expdart of handloom
goods to the Philippines and can we
also import rice from there?

Shri Manubhai Shak: About hand-
loom goods there is some difficulty
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because they have a very big indi-
genous handloom and handicraft
industry; but they are being induced
to buy more of our handloom goods.

Shri Ranga: What about rice?

Shri Manubhai Shah: It
question of barter.

is not a

Grading of Coal
+

470, Shri Heda:
" Shri P. R. Chakraverti:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) whether Government rave
examined the Report of the Experts
Committee on sampling and grading
of coal submitted in Jun=z, 1962; and

(b) the views of Goavernmert in
regard to the recommendaticns made
for scientific classification and grading
of coa]l in accordance with their use-
ful heat content?

The Parliamentary Secretary to the:
Minister for Steel, Mines and Heavy
Engineering (Shri Thimmaiah;: (a)
and (b). The recammendations of the
Expert Committee are under consie
deration.

Shri Heda: It is almost two years
sincer the Report had been submitted.
How long still will Government take
to finalise the consideration of the
Report?

Shri Thimmaiah: After the recom-
mendations were made by the Com-
mittee the Ministry appointed a sub-
committee to find out the formula to
determine the heat value of coal and
also to find out the matters contained
in coal, whether chemical or other-
wise, which can affect the heat value
of coal and up to what extent. This
committee has submitted its report
recently and a decision will be taken
as early as possible,
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Shri Heda: Recently, Government
have increased cost of coal of certain
categories. Has that anything to do
with this Report?

Shri Thimmaiah: No.

W\ g fag - wToEw SRS A
fret ¥ wi ) OFHITE MY
gfz gl, @ T I9 F TERE wAT
9y, WA T {7

The Minister of Steel, Mines and

Heavy Engineering (Shri C. Subra-
maniam): Yes, Sir; certain equip-
ments are necessary to carry out

these tests and those equipments will
have to be imported.

Shrimati Savitri Nigam: May ] know
when actually the action will be taken
to implement the report of the second
committee, or is it that any third
committee is going to be appointed to
see how it should be implemented?

Shri C. Subramaniam: No, Sir.
Action will be taken immediately to
implement the second committee's
report.

Shri A. P. Sharma: May I know
whether in view of the surplus coal
being produced in the country there
is still a shortage of proper grade of
coal on account of which departments,
like the Railways are not in a posi-
tion to meet their requirements?

Shri C. Sobramaniam: It is a differ-
rent question, This is for the purpose
of grading the coal.

vy faat @ (g oo
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Shri Dinen Bhattacharya: May I
know what is the national require-
ment of this textlle machinery and
how much is produced in the country
and what is the gap between the
requirement and what 1is available
now?
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Shri Kanungo: There is a tremen-
dous gap. At present we have got
to instal spinning capacity for 3 mil-
lion spindles and, I Tbelieve, our
annual production is about 5000.

Shri Warior; May I know what is
the difference between the price of
this imported machinery and that of
the indigenous machinery and whe-
ther that will be made up by the cost
of production?

Shri Kanungo: In fact, we are not
importing all the machinery. We are
only importing certain machinery
which is not likely to be available in
a short time, and the prices will be
cheaper.

Shri Firodia: Is there a demand
from old textile mills to get import
licence for buying new machinery
which would give better production
in the mills with the same loomage?

Shri Kanungo: There is a demand,
but we cannot meet that.

Shri P. Venkatasubbaiah: May 1
know whether it is a fact that in view
of the short supply of this machinery,
many textile miils that have been
licensed have not gone into produc-
tion and, if so, what is the latest posi-
tion?

Shri Kanunge: That is exactly why
we are trying to obtain these credits,
and in any case the licensed capacity
is more than what the machinery
manufactured can cope with as regards
an increase of a year or two.

Shri R. S. Pandey: I want to know
what are the kinds of those machines
to be purchased?

Shri Kanungo: It will be mostly
carding and preparatory machines
and finiching machines,

Shri Heda: Apart from the gap in
our production, may I know whether
it is under consideration to Import
more technologically advanced
machinery so that our manufacturers
may also start the same?
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Shri Kanungo: Well, the highest
technology may mnot be necessary
because replacement has got to be
provided for. All these things are
balanced and the machinery which
will give the best results, under the
circumstances, are being thought of.

st TRwTAR 0§ @t oW
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Transport of Ceal hy Sea

*474. Shri Sham Lal Saraf: Will the
Minister of Steel, Mines amnd Heavy
Engineering be pleased to state:

(a) whether supply of coal by Sea
to the southern and the wesiern parts
of the country to feed railway and
industrial requirements is working
satisfactorily;

(b) whether suppiy this way, is
proving uneconomical to the con-
sumers, so far as carriage cost of coal
is concerned; and

(c) if so, the steps, if any, being
taken to improve this position?

The Parliamentary Secretary to the
Minister of Steel, Mines and Heavy
Engineering (8hri Thimmalah): (a!
Yes, Sir. During 1983, the quantity o
coal moved by sea to the southern
and western parts of the country to
feed railway and industrinl require-.
ments was 1-87 million tons against a
target of 2 milllon tons per annum.
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(b) No, Sir. The supply is not un-
economic to the consumer because he
gets from Governmen! a subsidy
almost equa] to the difference beiweep
the actual cost of lransportation and
the cost which he would have had to
incur if the coal had been moved by
the all-rail route,

(c) Does not arise.

Shri Sham Lal Saraf: It i; being
said now that carrying capacity for
coal on the railways iz available. May
I know whether Government would
consider giving it'a second thought ang
move coal to the southern and western
partg of India by rail?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Sabra-
maniam): No doubt, sufficient rail
transport capacity is now available,
but we have to deve'op coastal ship-
ing also, and, therefore, the movement
of coal by coasta! shipping is
continued.

Shri Sham Lal Saraf: Since the
movement of coal by sea is a time-
consuming thing, may I know what
steps are being takeax to ensure that
the coal is supplied in time as far as
the consuming industries in the south
are concerned?

Shri C. Subramaniam: As far as the
consuming industries are concerned,
they do get their supplies now in time.

Shri A. P. Sharma: Since 1t is known
that the carriage of coal by sea is not
only more costly but alsn takes more
time, is it not advisable that  the
gpare capacity of the railways should
be utilised for this purpose?

Shri C. Subramaniam: I have
already answered that question.

Shrimati Yasheda Reddy: The
Parliamentary Secretary, when he
was answering the main question,
had stated ‘Yes' in reply to para (a),
which reads thus:

“whether supply of coal by ses
to the southern and the western
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parts of the country to feed railway
=_ind industrial requirement is work-
Ing satisfactorily:;”.

He has also said ‘Yes' in reply to part
(b) of the question which reads:

“whether supply, ihis way, s
proving uneconomical to the consu-
mers, so far as carriage cost of coal
is concerned;"

Shri C. Subramaniam: He has said
‘No' in reply to part (b).

Shrimati Yashoda Reddy: I am
sorry. I thought he said. *Yes' in
reply to part (b) of the main question
also.

Shrimati Savitri Nigam: May 1
know whether it ig a fact that an
enquiry comumittee was set up to
enquire into all Ltliese questions
thoroughly, and if so, the recommen-
dations of that commitiee which have
been implemented so iar?

Shri C. Subramaniam: I am sorty
I do not have the facts regarding the
committee with me just now.

Shri Warior: May I know whether
Government have received represen-
tationg from the foundry-owners in
South India, especially from Kerala,
that they are not getting sufficient coke
for their foundrieg as a result of which
the export of certain materials to
other countries is being hampered, and
if so, whether Government have taken
any stepg in this regard?

Shri C. Subramaniam: Coke iz a
different thing, and cocke is in shorx
supply and that is why there are diffi-
culties.

Shri Harisp Chandra Mathur: May
I know the idle capacity of our coasta]
shipping before it was switched on to
coal movement? Am I to take it tha:
without coal there would not be ade-
quate cargo for the coastal shipping?

Shri C. Subramaniam: As a matter
of fact, coastal shipping was strength-
ened for the purpose of carrying 2
million tons of coal. If we withdraw



4185

it, we would be creating difficulties
in regard to coastal shipping,

Shri Thirumala Rao: May I know
the amount of subsidy that Govern-
ment have had to pay during cne year
for carriage of*coal in Indian shipping?

Shri Thimmaiah: In 1961-62, we
paig about Rs. 213 lakhs as subsidy to
the railways, and in 1962-63 we paid
to the railways Rs. 316 lakhs and to
industrial consumers about Rs. 40
lakhs; in 1963-64 the amount due to
be paid to the railways is Rs. 307
lakhs, and io industrial consumers,
the amount due is about Rs. 174 lakhs,
‘which is yet to be paid.

Shri Thirumala Rao: My question
was about subsidy for Indian coastal
‘shipping. He gave the figures about
railways.

Shri C. SBubramaniam: The freight
is paid to the shipping concern. But
the extra freight is paid to the consu-
mers, the main consumer being rail-
ways and industrial concerns. The
Parliamentary Secretary has given
figures of the subsidy paid to the
‘USETS.

stanya fag . g &5 oA
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Shri Thimmaiah: The question of
‘paying more does not arise, The
difference between the actual cost of
transportation by rail and by rail-
cum-ship will be paid. There is no
-question of giving more to anybody.

Target for Automobile Components

*475. Shri Harish Chandra Mathur:
Will the Minister of Steel, Mines
and Heavy Engineering be pleased
to refer to the reply given to Starred
Question No. 92 on the 14th Febru-
.ary, 1964 and state:

(a) whether Government have in-
«dicated the action to be taken if
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automobile manufacturers do mno
achieve 90 per cent target for rom-
ponents by the end of the year;

(b) the extent to which this will
cut down the cost of the car;

(c) the present requirement of
foreign exchange of each concern
and the allotment made during each
of the last 5 years; and

(d) the amount of foreign ex-
change which will be needed by each
when 90 per cent target is reached,

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C, Sethi): (a) The
progress made by manufacturers is
under constant review in order to
ensure that no avoidable delay takes
place in achieving targets of indi-
genous manufacture,

(b) The increase in imported
content is not likely to result in any
reduction in the prices of automo-
biles, 3:l

(c) and (d). A statement is laid
on the Table of the Sabha. [Placed
in Library. See No. LT-2461/64.]

Shri Harish Chandra Mathur: How
is it that in spite of incresse in the
percentage of indigenous components
the foreign exchange requirements
of some of these concerns will go up
rather than come down?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): It won’t go up, It is with

reference to the number of cars pro-
duced that we have to make the cal-
culations, In 1962-63, production
was at a very low level. When they
produce at the maximum capacity,
then even the 10 per cent would be
more than what they were given for
production in 1962-83.

Shri Harish Chandra Mathur: Are
we going to stop at 90 per cent? Or
has a programme been drawn up to
see that we achieve cent per cent oro-
duction indigenously and do away
with the colossal foreign exchange
that is still required?
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Shri C. Subramaniam: There are
certain components which cannot be
produced economically here unless
they are produced on a mass scale,
When we reach the 90 per cent, we
will have to consider whether any
other components could be taken up
for indigenous production,

Shri D. C. Sharma: From the state-
ment, I find that M/s. Tata Engineer-
ing & Locomotive Co, Ltd., Bombay,
get the largest quantum of foreign
exchange, namely Rs, 626 lakhs, How
Is it that so much foreign exchange is
required by this company and why is
it that something has not been done to
reduce the incidence?

Shri C. Subramaniam: As far as
Tatas are concerned, we had to make
extra foreign exchange allocation to
meet the defence requirements. Cer-
tain changes had to be made in the
trucks for which additional compon-
ents had to be imported., Therefore,
the extra amount has been paid,

Shri Harish Chandra Mathur: This
was before the emergency.

Shri A. P. Jain: Has it been the
general experience that after every
increase in the percentage of indigen-
ous parts, the automobile industry
has made a request to Government
for increase in prices?

Shri C, Subramaniam; That is true,
because generally indigenous com-
ponents are costlier than the import-
ed ones,

Shri Tridib Eumar Chaudhuri: May
I draw the Minister’s attention to the
fact that when only 10 per cent of
indigenous content would be in use,
the foreign exchange allotment would
still be 81 per cent of the present total
quantum of allotment made now?
Keeping this fact in our mind, may 1
know what is the basis on which the
indigenous content is calculated, on
the basis of numbers of items or on
the basis of valuet
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Shri C. Subramaniam: In many
cases of cars and trucks they have
reached nearly 76 per cent and in
some other cases 79 per cent, So,
when they reach 90 per cent there
would only be a mgrginal saving.
Secondly, when we increase the
number of wunits for production,
naturally the foreign exchange to be
made available to them will increase
to that extent,

Shri Joachim Alva: Government
must have information that
Mahindras have a monopoly of pro-
ducing jeeps from 1950 and they
have been given a large allotment of
foreign exchange. When are they
going to produce cent per cent jeep in
this country?

Shri C. Subramaniam: They have
already reached 79.15 per cent in
indigenous content; they will also be
reaching 90 per cent by the end of
this year.

Shri Ranga: This ten per cent
components—how does it compare in
terms of the value of the car?

Shri C. Subramaniam: It is ten per
cent of the production cost of the
vehicle. I

Shri Firodia: What encouragements
are being given for ancillary indus-
tries to reach the 90 per cent target?

Shri C, Subramaniam: We are
giving all assistance such as foreign
exchange to get equipment, to produce
more components in the ancillary in-
dustries.

Indianisation of Posts in Companics

*477, Shri D. C. Sharma: Will the
Minister wf Industry be pleased
to state:

(a) whether the targets set for
Indianisation of higher posts in
foreign-owned or controlled commer-
cial and industrial companies in the
country during 1963 have been achiev-
ed; and

(b) if so, the particulars thereof?

The Minister of Industry (Shri
Kanungo): (a) and (b). A reference
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is invited to the Press Note dated the
21st February, 1964, issued in this re-
gard, a copy of which is available in
the Parliafnent Library.

Shri D, C. Sharma: What are the
salient featuressof this great Press
note to which the hon. Minister has
referred to? Does it refer to all the
categories of employees or only to a
few categories?

Shri Kanungo: It refers to all cate-
gories.

Mr. Speaker: If it is published and
accessible to Members, it cannot be

asked.

Shri D. C. Sharma: What has been
the proportion of Indians so far as the
topmost salary-brackets are concern-
ed? The proportion is not given,

Mr. Speaker: Is the

given?
Shri Kanungo: Proportion is given.

Shri Maheswar Naik: Sometimes
back it was stated that some foreign
companies have not submitted their
reports? May I know whether the
reports have since been submitted?

proportion

Shri Kanungo: On the basis of these

reports, the Press note has been
iasued. I
. Export of Iron Ore to Rumania
+

Shri Vishram Prasad:
Shri Ram Harkh Yadav:

Will the Minister of International
Trade be pleased to state:

(a) whether it is a fact that Gov-
ernment have signed an agreement
with the Government of Rumania for
the export of iron ore; and

Shri D. C. Sharma:
*478.

(b) if so, the broad outlines there-
of?

The Minister of International Trade
(8hri Manubhai Shah): (a) and (b),
Pending finalisatfon of 1964 contract
for the supply of iron ore to Rumania,
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Rumania has agreed to purchase 1.70
lakh tons of various grades of irc.
ore during January 1964-April 196-.
Contract for the supply of this 1.70
lakh tong of iron ore has been con-
cluded by the Minerals and Metals
Trading Corporation of India Limited
with M/s. Mineral Import-Export of
Rumania. The contract is within the
long-term ‘Intergovernmental Agree-
ment concluded between India and
Rumania on the 22nd December, 1960
under which, a quantity of 34,350,000
tons (including 8,00,000 tons at
Seller's option) of iron ore is to be
exported during 1962—66 against the
import of petroleum products, drilling
equipments etc. from Rumania, The
prices of iron ore to be supplied are
to be negotiated from year to year.

A delegation of MMTC will shortly
visit Rumania to negotiate and fina-
lize 1964 contract for the supply of
iron ore, '

Shri D. C. Sharma: May I know the
items of exports and imports ex-
changed between Rumania and our
country?

Shri Manubhai Shah: In this cont-
ract iron ore versus mineral and
petroleum products.

Shri D. C. Sharma: How much of
iron ore is expected to be exported
by our country and what is the worth
of mineral products and their quanti-
ty to be imported?

Shri Manubhai Shah: The contract
is for 3-4 million tons of iron ore
against Rs. 15 crores worth of min-
eral products.

Shri Thirumala Rao: Is any clause
incorporated in this agreement that
a certain proportion of iron ore should
be carried by Indian ships? If so,
what proportion?

Shri Manubhai Shah: Yes, Sir; 50-
per cent.

Shri P. Venkatasubbaiah: Has the
hon. Minister’s attention been drawn
to what Dr. A. L. Mudaliar has said
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in the Madras Legislative Council
that the State Trading Corporation is
making 200 to 300 per cent profits
over minerals that are exported and
if so, would the producers get some-
thing?

Shri Manubhai Shah: Of course,
this does not arise from this. But I
had an occasion to read that. I sent a
reply, as well as gave him a public
reply when Dr. A, L. Mudaliar was on
the same platform in Madras with
me. This is an entirely inaccurate
assessment made by Dr. Mudaliar.
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Shrimati Savitri Nigam: May I
‘know whether the products which we
are going to import from Rumania
are cheaper than the world rates?

Shri Manubhai Shah: They are at

international  price; nothing like
cheaper or more expensive,
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Shri Sivamurthi Swamy: May I know
whether in this agreement at least
there will not be any such condition
just like the one which was imposed
in one of the agreements with Japan,
namely, 75 per cent of the iron ore

should be supplied through Dalmia
only?

Shri Manubhai Shah: There is ne
Dalmia in this.

Mr. Speaker: Is there any such comn-
dition?

Shri Manubhai Shah: There was
never a condition before, nor is it go-
ing to be there at all.
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Shri Warior: May I know whethar
this export is undertaken by the STC
and, if so, at what price, and whether
the prices are comparable with the
others?

Tz JUAT qamw

Shri Manubhai Shah: It is done now
through the new Corporation called
the Minerals and Metals Trading Cor-
poration which is split away from the
STC for specialised mineral ores. All
contracts are at the international price
and the prices are to0 be negotiated
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in the beginning of the year for the
whole Jyear cvery time,

Import of Seed Potatoes from Burma

+
+480, f Shr-l Maheswar Naik:
1 Shri S. C. Samanta:

Will the Minister of International
Trade be pleased to state:

(a) whether it is a fact that the
State Trading Corporation has been
allowed to import seed potatoes from
Burma worth several lakhs of rupees
during the current season; and

(b) if so, the factors which necessi-
tated import of so much seed potaloes?

The Minister of International Trade
(Shri Manubhai Shah): (a) The State
Trading Corporation was allowed to
import in 1963 seed potatoes worth
Rs, 10.2 lakhs from Burma.

(b) The production of seed potatoes
in the country is very much below the
growing demand. The imports dur-
ing 1963 were made at the specific
requests of the State Governments.

Shri Maheswar Naik: Muay I know
whether the seed potato nurseries we
have started in dilferent parts of the
country, particularly in the Himal-
ayan regions, do not yieid the stuff
which are not good enough in quality,
and that is a factor which has neces-
situted the import of seed potatoes
frum Burma?

Shri Manubhai Shah: I can assure
the hon. House that our requirements
of seed potatoes are increasing. The
quality of Burma seed potato is so
very extraordinarily good, and it is
only marginal imports that we are
allowing in the interests of cultivation
of potato itself.

Shri Bhagwat Jha Azad: The hon,
Minister said that our supply at pre-
sent is not in keeping with the de-
mands. May I know what approxi-
mately is the shortage in our country?

2346 (Aiy LSD—2.
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Shri Manubhai Shah: The rough
estimate is about Rs. 3 crores, and
this import is for Rs. 10 lakhs. But I
am not quite certain of the figures
because they have been supplied to us
through different agencies other than
our own.

Shri S. C. Samanta: Is it not a fact
that in 1963 there was a surplus of
seed potatoes in the Simla and Dar-
jeeling areas and they could not be
moved, and if so, what attempt was
made to move them?

Shri Manubhai Shah: The real de-
mand has come from the Darjeeling
potato growers. They pestered us and
pestered us, and therefore we have
to import.

Shri A. P, Jain: May 1 know al
what rate per maund or quintal was
secd potato imported from Burma?

Shri Manubhai Shah: There are
different grades, If the hon. Member is
interested—there arc nine grades—I
can certainly supply him the price in
confidence, because it is not in the
public interest to divulge it.

Shri Joachim Alva: There is obvi-
ously three crores of rupees of fore-
ign exchange involved in this tran-
saction. You know we have given a
loan of Rs. 20 crores to Burma.

Shri Manubhai Shah: That has no-
thing to do with this.

" Shri Joachim Alva: Is there any
possibility of this amount being adjus-
ted? '

Mr. Speaker: It is a suggestion.

Shri Bishwanath Roy: May I know
whether the suitability of climatio
conditions in India for the imported
potato seed was ascertained before it
was imported?

Shri Manubhai Shah: Yes, we did
that. If I may again clarify to the
hon. Member who ‘is in doubt, there
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are 9 categories of seed potatoes that
we have imported at international
prices. I would not like to disclose
the prices here, but if the hon. Mem-
ber is interested, I can give him the
prices.

Shri Tyagi: When the prices are
international, what is the secrecy
about it?

Shri Manubhai Shah: No buyer or
seller wants unnecessarily to disclose
the prices, because it affects the mar-
ket.
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Shri Manubhai Shah: The West
Bengal Apex Cooperative Society of
Potato Growers, the Mysore State
Cooperative Society, Bangalore, the
Bihar State Cooperative Marketing
and Producers of Potatoes, the Pun-
jab State Cooperative Supply and
Marketing Federation and the Direc-
tor of Agriculture, Shillong, Assam.
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Shri D. C. Sharma: The hon. Minis-

ter referred to 9 varieties of seed
potatoes. May I know how many of
these varieties are grown in our

country and how they compare with
the varieties imported from Burma?

Shri Manubhai Shah: It is a highly
technical question. But I may say
the wvarieties were such which the
buvers at this end wanted to buy.
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Coal Production
481 L Shri D. C. Sharma:

L Shri P. C., Borooah:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) whether Government have con-
sidered the question of balancing coal
production in relation to demand; and

(b) if so, the steps taken in the
matter?

The Parliamentary Secretary to the
Minister of Steel, Mines and Heavy
Engineering (Shri Thimmaiah): (a)
and (b). Yes, Sir. The coal pro-
duction target for the Third Plan was
carlier fixed at 97 million tons, after
taking into account the estimates of
demand as then intimated by the
sponsoring authorities of the con-
sumers of coal. A  review made
during the mid-plan appraisal last
vear indicated that the revised esti-
mate of demand at the end of the
Third Plan is likely to be about 490
million tonnes, and  the production
too will be at that level. Recent
trends, howewver, show that the de-
mand may be even less, and conse-
quently the industry may adjust pro-
duction accordingly. The need tc
balance coal production in relation to
demand will also be kept in view
while fixing the targets of production
from different coalfields in the Fourth
Plan,

Shri D. C, Sharma: The hon. Minis-
ter said that the industry may be
able to downgrade its demand. May
I know what made the Minister think
that the industry will not require
that amount of coal which is wanted
before the beginning of the third
Plan?

Shri Thimmaiah: I did not say that
only the industries reduced their re-
quirements. I said that the sponsor-
ing authorities including the industry
reduced their demand of coal and,
therefore, the production also is to be

cut down.
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Shri D, C. Sharma: Why has the
demand for coal been reduced?

The Minister of Steel Mines and
Heavy Engineering (Shri C, Subra-
maniam): 1t is not a question of re-
ducing the demand, it is a question of
assessing the demand. When we
assessed the demand in the beginning
of the Third Five Year Plan we found
that we would require by the end of
the Third Plan period a total of 97
million tons of coal. Now when an
appraisal was made it was found that
this was an over-estimate and, there-
fore, the demand is assessed at a
lower figure.

Shri Maheswar Naik: May ] know
whether the gap between the demand
and production of metallurgical coal
has so far been met?

Shri C. Subramaniam: Yes, Sir;
there is sufficient production of metai-
lurgical coal also.

Shri Bhagwat Jha Azad: Since the
beginning of the Third Plan the coal
target has been revised thrice, How
is it that a proposal for a revision for
the fourth time is coming up now
when we find that coal every day is
costing more to the consumer? How
does the hon, Minister reconcile these
two things?

Shri C. Subramaniam: Cost of pro-
duction is something different and
demand is something different. We
find there is less of demand now, par-
ticularly in respect of the various in-
dustries which intimated their re-
quirements where we now find that
the demand has gone down.

Shri P. Venkatasubbaiah: May I
know whether it is a fact that the
consumers are hesitant to  increase
their demand, the reason being that
there is no ralionalisation in the sup-
ply of coal because coal from the
south goes to the north and coal from
the north goes to the south with the
result that they are not getting their
coal in time?
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Shri C. Subramaniam: It is not cor-
rect. As a matter of fact, it has been
rationalised taking into account the
transport pattern.

Shri S. M. Banerjee: When the
price of coal was raised it was sug-
gested that taking advaniage of this
increase in the price of coal the coal-
mine owners will also give some bene-
fit to the workers. 1 want to know
whether this aspect of the matter has
been considered by the Government
and whether any relief has been given
to the workers as a result of the in-
crease in the price of coal?

Shri C. Subramaniam: Yes, Sir, in
revising the prices that is always kept
in mind.

Shri S. M. Banerjee: | want to know
whether any relief has been given.

Mr. Speaker: Order, order— Shri
Bibhuti Mishra.
Shri Bibhuti Mishra: May ] konw

the total demand for agricultural sec-
tor received by the hon. Minister?

Shri C. Subramaniam: I do not
know the dem:nd of voal in the agri-
<cultural sector.

Shri A. P. Sharma: In view of the
iarge guantities of coal lying surplus
at various depots in the country, is it
the intention of the Gowvernment to
increase the quota to various States?

Shri C. Subramaniam: Yes, Sir;
whatever guotas are asked for are
now being given without any restric-
tion.

Shri 8. C. Samanta: May I know
how much of the total production
will be available for export?

Shri C, Subramaniam: I do not have
the figures with regard to export
readily available with me,

Shri D. C, Sharma: May I know tiow
much of the demand was put upon
the private collieries, how much was
put upon the public collieries and
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whether the private and public colli-
erics have exceeded the demand or
some portion of the demapd is still
to be met?

Shri C. Subramanigm: About 30
million tons were expected to be pro-
duced in the public sector and the

balance in the private sector. The
public-sector production is round
about 9 million tons, the balance

being in the private sector.
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Shri C. Subramaniam: It is surpius
in both the sectors now.

Shri Harish Chandra Mathur: May
I know in whut specific areas of
consumption it has gone down, the
reasons for i1 and what steps the
Government have taken to see that a
correct assessment is made in future?

Shri €. Subramaniam: In steel
plants it has gone down by 4.37 mil-
lion tons, Railways 1.34 million tons,
textile mills 1.39 millions tons, paper
mills 0.44 million tons and there are
some other smaller items also.

Mr. Speaker: Next question, No, 482,
Shri P. C. Borooah. Absent. Both
the Question Hour as well as the
Question List are over,

Here I may say that if both the
questions and answers are short and
concise, certainly we can cover much
more. And I would again suggest
to my hon. friend, the learned Pro-
fessor, that he should not pause after
“May I know, Sir”. Now, there is a
pause always. He should put the
question straight.

P
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WRITTEN ANSWERS TO
QUESTIONS

Heavy Plates and Vessels Project and
Hedvy Structural Project

Shri Subodh Hansda;
.‘64'{ Shri M, L. Dwivedi:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) whether it is a fact that the
heavy plates and vessels project a‘nd
heavy structurals project have receiv-
ed a set-back for want of foreign
exchange;

(b) whether it was not found poss@-
ble to go ahead with them within
the available UK. Credit;

(c) if so, whether any other source
for foreign exchange has been ex-
plored; and

(dy if so, which and whethe:l' it has
been possible to get the foreign ex-
change?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. S_ubra-
maniam); (a) and (b). Yes, Sir,

(c) and (d). We are at present
discussing the possibility of setting
up Heavy Structurals Plant in colla-
boration with M/s Voest of Austria.

Prices of Tyres

*465. Shri P. C. Borooah: Will the
Minister of Indusiry be pleased to
state: E

(a) whether it is a fact 1:hat the
tyre manufacturers have increased
the prices of all types of tyres;

(b) if so, to what extent; and

(¢) the main reasons for this in-
crease in prices?

The Minister of ludu.sl.r,t (Shri
Kanungo): (a) to (c). Yecs, Sir. Then
prices have been increased ' by the
manufacturers with  effect Ir?m
2-1-1964 by six per cent due to _in-
crease in the cost of raw materials,
wages, ete.
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National Industrial Development
Corporation

*467, Shri D, J. Naik: Will the

Minister of Industry be pleased to
state:

(a) whether it is g fact that Govy-
ernment have issued directions to the
National Industrig] Development Cor-
Poration not to entertain applications
for loans exceeding Rs. 3 crores;

(b) if so, the reasons therefor; and

(¢) whether jute and cotton textile

industries have suffered a setback in
recent times?

The Minister of Industry
Kanungo): (a) ang (b). Pending
further examination of the general
question regarding the financial allot-
ment for the Natignal Industrial
Development Corporation during the
Third Plan Period, instructions were
issued to the Corporation in August
1962, not to enter into

(Shri

fresh loan
commitments exceeding Rs. 3 crores
during the financial year 1962-63.
Meanwhile, in bursuance of the re-

tommendations of the Estimates Com-
mittee (2nd Lok Sabha) contained in
their 122nd report, the question of
future functioning of the NIDC in
the field of granti of loans to certain
selected industries was considered in
detail and a directive was issued to
the Corporation, in February 1963, not
to entertain any fresh loan applica-
tions; nor pending loan applications,
where action was stil] in preliminary
stages, were to be processed. Only
cases which are at an advanced stage,
either after the completion of the
detailed surveys or after the recom-
mendations of the Loan Advisory
Committees have been received, are
to be processed on their merits,

(c) There has been no material set-
back in the industries.

Production of Textiles

*471. Shri Ramanathan Chettiar:
Will the Minister of Industry be
pleased to state:
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(a) the present production of tex-
tiles in the country, mill-made and
handlooms (figures to be given sepa-
rately) and the per capita consump-
tion; and

(b) when the country is expected
to be self-sufficient?
The Minister of Industry (Shri

Kanungo): (a) Production of cotton
fabrics by mills and the decentralised
sector comprising handlooms and
powerlooms for 1963 was as follows:

Mills—4423 million metres

Decentralised sector (handlooms
and Powerlooms)—2876 mil-
lion metres

Total—7299 miilion metres.

(Separate figures for handlooms are
not available).

After allowing for exports of cotton
fabrics the net per capita availability
was 14.6 metres. '

(b) Self-sufficiency has to be re-
lated to per capitg availability. By
and large it would be correct to say
that the country is self-sufficient. At
present the per capita availability is
14.64 metres and this is expected to
increase to 15.9 metres at the end of
the Third Plan.

Coal Industry

*472. Shri P, R. Chakraverti: Wil

the Minister of Steel, Mines and
Heavy Engineering be pleased to
state:

(a) whether Government have

received representations from the coal
industry for revision of price and
for other facilities, e.g, higher depre-
ciation allowance and liberalisation of
subsidies; and

(b) the reaction of Government
thereto?

The Minister of Steel, Mines and
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Heavy Engineering (Shri C. Subra-
maniam): (a) and (b) The coal
industry’s requests for revision of
price of coal and other | facilities,
received from time tp time, are con-
sideredq on merits and appropriate
Price increases or ooncessions are
granted when justified. Their latest
request for revision of prices was
examined by a Study Group set up
under the Chairmanship of Shri
Swaminathan. Government  consi-
dered the recommendations made by
this Group, and announced certain
price increases. I have already placed
before the House a slatement on the
subject on 4-3-1964.

Sale of Motor Cars

Shri A, V. Raghavan:

*476. { Shri Kappen:
L_ Shri Pottekkatt:
Wil! the Minister of Steel, Mines

and Heavy Engineering be
to state:

pleased

(a) whether Government are aware
of the practice of selling motor cars
by executing possessory mortgages to
circumvent the Motor Cars (Distri-
bution and Sale) Control Order, 1959;

(b) the number of such mortgages
execuled since the control order was
passed; and

(c), the steps taken to prevent guch
practices?

The Minister of Steel Mines and
Heavy Engineering (Shri C, Subra-
maniam): (a) No, Sir.

(b) and (c). Do not arise.

Cement Factory in Hindustan Steel

*479. Shri P. C. Borooah: Will the
Minister of Industry be pleased to
state:

(a). whether the Hindustan Steel
proposes to set up a cement factory
for using the slag from the steel
plants;
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(b) if so, the broad outlines of the
scheme; and

(c) the steps so far takep in pursu-
ance ef the scheme?

The Minister of Industry
Kanungo): »(a) to (c¢). The Govern-
mont have received an application
from Hindustan Steel Ltd. for the
grant of an industrial licence for the
manufacture at Bhilai of 600,000
tonnes of portiand blast furnace slag
cement per annum. This is under
consideration.

(Shrt

Price of Scrap Steel

*482. Shri P. C. Borooah: Will the
‘Minister of Steel, Mines and Heavy
Engineering be pleased to refer to
the reply given to Starred Question
No. 150 on the 22nd November, 1963
and state:

(a) the maximum price increasc
since the decontro! of scrap steel as
compared to the controlled prices;

avail-
brought

(b) how far the increased
ability of scrap steel has
down the prices;

(e) whether Government have
received any representations from
‘the User Industries to revive the cont-
rol on prices and distribution of scrap
steel; and

(d) if so, Government's reaction
thereto?
The Minister of Steel, Mines and

‘Heavy Engimeering (Shri C. Subra-
maniam): (a) After de-control the
prices of scrap have gone up. The
increase varies from category to cate-
gory and the market prices fluctuate
from time to time.

(b), No definite figures of increase
in availabi'ty as a result of de-control
are availble.

(cy and (d). Although Government
‘have received représentationg from
the scrape using industries for reviv-
ing control on price and distribution
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of scrap, it is not considered neces-
sary lo do so as the prices of products
manufactured from scrap are not
under control and the manufacturers
are free to adjust their prices accord-
ing to market conditions.

Techno-Economic Survey of Tea
Areas

940. Shri Hem Raj: Will the Minis-
ter of International Trade be pleastd
to state:

(a) the names of the tea growing

area in which techno-economie
survey has been completed so far;
and

(b) the names of such areas in
which it is to be undertaken during
the current year?

The Minister of Intermational Trade
(Shri Manubhal Shah): (a) Tripura
Darjeeling Hills and Cachar in North
East India and the Nilgiris, Anna-
mallais and Kanan Devan in South
India.

{b) Programme for 1064-65 has not
vet been decided.

Committee ang Sub-Committees

941. Shrimati Laxmj Bai: Will the
Minister of Industry be pleased to
state:

(a) the total number of Commit-
tees and Sub-committees functioning
in his Ministry; and

(b) the total number of members
on these Committees/Sub-Commitees?

The Minister of Industry (Shri
Kanungo): (a) and (b). The infor-
mation is being collected and will be
placed on the Table of the House a8
early as possible.

Geological Survey of Andhra Pradesh

942. Shri E. Madhusudan Rao: Will
the Minister of Steel Mines and
Heavy Engimeering be pleased to
state:
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(a) whether Government made any
survey of the geological conditions of
Andhra Pradesh during 1963-64; and

(b) if so, the details of the findings,
if any?

The Deputy Minister in the Minis-
try of Steel Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a) Yes.

(b) Besides undertaking geological
mapping occurrences of asbestos, cop-
per, lead, Limestong and coal were
investigated. These investigations are
still continuing and no definite con-
clusions have as yet been arrived at.

Iron ang Steel for Andhra Pradesh

943. Shri E, Madhusudan Rao: Will
the Minister of Steel, Mines and
Heavy Engineerimg be pleased to
state:

(b) thetotal quantity of iron and
stee! allottedq to Andhra Pradesh
during 1963-64; and

(b) the total quantity of iron and
steel to be allocated to Andhra Pra-
desh during 1964-657?

The Minister of Steel, Mines and
Heavy Engineering (Shri C, Subra-
maniam): (a) Steel:

During 1963-64 allocation was res-
tricted to cold rolled Black Plain
Sheets of 16 to 20 gauge. The guan-
tity allotteq to Andhra Pradesh
during this period was 9624 tonnes.
No allotment of G.C.!G.P. Sheets was”
uiade because of large outstandings
uu the Producers. Except for these
tulegories, no allotments were made.

Pig Iron:

3723 tonnes were allotted to the
State List (small-scale) foundries.

(b) Allocation for 1964-65 has not
yvet been made,

Production of Coal at Kothagudium

944. Shri E. Madhusudan Rao: Will
the Minister of Steel, Mines and
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Heavy Engineering be pleased to
state:

(a) the total quantity and cost of
coa] produced in Kothagudium in
Andhra Pradesh during 1963-64; and

(b) the stepg taken for the increas-
ed production of coal at Kothagudam?

The Minister of Steel, Mines and
Heavy Engineering (Shri C, Subra-
maniam): (a) 0.99 ‘million tonnes of
coal wvalued at Rs. 283 crores were
raised during the year 1963-64 (upto
January, 1964). The estimated output
during February ang March, 1964 is
0.20 million tonnes, valued at Rs. 0.48
crores.

(b) Steps taken for increasing pro-
duction in Kothagudium include extra
sand gathering arrangem€nis, more
mechanisation and intensification of
underground mines, opening new
mines and sinking of medium shafts
for improving ventilation and produc-
tion. Depending on geological con-
ditions, it is expected to raise pro-
duction in Kothagudium by about 1'6
to 1'8 million tonnes, by the eng of
the Fourth Plan period.

Steel for Automobile Industry

945. Shri Harisp Chandra Mathur:
Will the Minister of Steel, Mines and
Heavy Engineering be pleased to
state:

(a) whether steel necdeq for auto-
'mobile industry is available in the
country; and

(b) if not, the programme for self-
sufficiency in the matter?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) Not all categories ot
steel required by the automobile
industry are at present available indi-
genously. Most of the requirements
of Special Tool and Alloy Steels are
being imported. However, bulk of
the requirements of mild steel like
Plates, Sheets, Rods, Wire, Strips, etc.
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are being met from indigenous pro=
duction.

(b) Steps are being taken to esta-
blish early production of Tool Alloy
& Special Steels. It is likely that the
production will commence before the
end of the Third Five Year Plan.
The requirements of automobile indus-
try will also be taken into conside-
ration while formulating the Fourth
Five Year Plan,

Coal Traders of Delhj

946 ( Shri Yashpal Singh:
‘ 7 Shri Mohan Swarup:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) whether the coal traders of
Delhi have refused to lift the coal
from the godowns of the Delhi Co-
operative Society on the plea that th«
coal is of inferior quality;

(b) whether any investigation has
been ordered into this; and

(c) the action proposed to be taken
against the society?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) In the last week of
December, 1963, 32 wagons of bee-
hive hard coke were procured by the
Delhi State Central Cooperative
Storeg Ltd., Delhi. These wagons
were allotted to the approved hard
coke dealers. Only one dealer accept-
ed the beehive hard coke and the
remamning 31 wagons were refused on
the plea that the coke was of infer-
ior quality.

(b) and (¢). On the receipt of a
complaint from the Delhi Adminis-
tration, a fuel inspector deputed by
the Coal Board, collected a sample of
the coke from the raiiway siding.
On analysis of the sample it was
found that the said hard coke had
ash content e€ven in excess of Grade
11 bechive Coke. The Delhi Admi-
nistration have been asked to direct
the Co-operative Society to sell this
hard coke at the price of soft coke.

Asbestoy Moofing Sheets

Shri Warior:

947, shri Daji:
Shri Vasudevan Nair:
Shri M. K. Kumaran:

‘Will the Minister of Industry be
pleased to refer to the reply given
to Unstarred Question No. 1985 on the
20th December, 1963 and state:

(a) whether Government have since
received applicatipns from any inten-
ding manufacturers for setting up
new factorles or expanding existing
ones to produce asbestos roofing,
sheets; and

(b) whether Governmeént intend to
sct up any such factory in the public
sector?

The Minister of Industry (Shri
Kanungo): (a) Yes, Sir.
(b) No, Sir.

Manufacture of Steel ag Salem

( Shri Warior:
948.'1 Shri Daji:
Shri M. K, Kumaran:
Shri T. Subramanyam:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) whether Dastur & Co. had sub-
mitted any report on the use of raw
lignite in the proposed steel manufac-
ture at Salem without carbonising
lignite; and

(b) if so, the =action taken by Gov-
ernment thereon?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) and (b). The Con-

sulting Enginecrs, M;s. Dastur & Co.
recently informed the Government
that the tests conducted in the USA
and West Germany had indicated the
possibility of using raw lignite =s a
reductant for iron making in the
Nevveli-Salem Sieel Project.  The
tests conducted in Norway had, how-
evr, indicated that only carbonised
lignite char could be used asreduc-
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tant. The 'matter is being further
studied and investigated by the Con-
sulting Engineers.

Roads in Orissa Coalfields

949. Shri G. Mohanty: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether any scheme for impro-
vement of roads in the Orissa Coal-
fields to facilitate the {ransport of
Coal has been accepted by the Plan-
ning Commission; and

(b) if so, the
thereof?

The Minister of Steel, Mines and
Heavy Engineering (Shri C Subra-
maniam): (a) No, Sir.

(b)y Does not arise,

salient ‘features

Small Scale Industries

Shri Karni Singaji:
950. { Shri Vishram Prasad:
| Shrimati Savitri Nigam:

Will the Minister of Industry be
pleased to state:

{ay whether the Delhi State Board
of the All India Manufacturers Orga-
nisation has represented that small
scale industries are experiencing
acute shortage of raw materials and
that licences are delayed in many
cases upseting production plans; and

{b) if so, the action taken by Gov-
ernment in the matter?

The Minister of Industry (Shri
Kanungo): (a) and (b). No specific
representation regarding acule short-
age of raw materials experienced by
the small scale industries and delay
in issue of licences has been received
from the Delhi State Board of the
All India Manufacturers Organisa-
tion. The President of the All India
Manufacturers  Organisation, Delhi
State Board, in his welcome address
presenteq to the Minister of Industry
al the 20th annual general meeting of
the Board held on the 30th August,
1963 referred to the difficulties expe-
reinced by the manufacturers in get-
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ting import licences, which include
delay in the issue of licences and the
curtailment in the quantum of
licences issued on one ground or the
other. It may be puinteq out that the
import licences are generally issued
as expeditiously as possible and delay
occurs only in cases where applica-
tions are not complete in all respects.
As regards curtailment in the gquan-
tum of licences issued, it may be
mentioned that in view of the shor-
tage of foreign exchange it is not
possible to issue licences to the full
extent recommended in the Essen-
tiality Certificates in all cases.

Heavy Mechanical Engineering
Industries

951. Shrimati Savitri Nigam: Will
the Minister of Steel, Mines and Heavy
Engineering be pleased to state:

fa) whether it is a fact that Heavy
Mechanical Engineering industries
will require 7.000 tons of Electric
motors and 6,000 tons of bail bear-
ings; and

(b) if so, how these requirements

would be met?

The Minister of Steel, Mines amd
licavy Engineering (Shri C. Subra-
maniam): (a) and (b). Electric
Motors:

The demand for Heavy Mechanical
Engineering industries alone has not
been separately assessed. The total
demand for all industries is estimated
at 2.5 to 3 million HP per ycar by the
cnd of the 3rd Plan. Motors of the
higher ranges will be supplied by the
units of the Heavy Electricals (India)
Limited and those of the lower ranges
by the private sector in which an
aggregate capacity of about 1.9 million
HP has been licensed.

Ball Bearings:

No separale estimate has been made
of the demand for ball beatings alone
or for heavy mechanical engineering
industries alone, The total estimated
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demand by the end of the 3rd Plan
for all industries in regard to both
ball and roller bearings is 20 million
Nos. per, annum. Steps have been taken
to license adequate capacity to meet
this demand. The actual production
during the wear 1965-66 is, however,
expected to fall short of the demand.
The gap will have to be made good
through imports.

Barium Chemicals

952. Shri Eswara Reddy:
Minister of Industry be
state:

Will the
pleased to

(a) whether the Barium Chemicals
Lid., Kothagudium, Andhra Pradesh
has gone into production;

(b) the guantity of various Barium
chemicals produced so far; and

(e) whether Government have
received an application for the expan-
sion of the factory?

The Minister of Industry (Shri
Kanungo): (a) No, Sir. It is under-
stood that only trial runs on the first
stage of the production programme
have siarted.

(b) Does not arise, in view of the
answer lo part (a).

(c) No, Sir.

Zinc Smelter Plant 2! Vishakhapatnam

953. Shri Kolla Venkaiah: Will the
Minister of Steel, Mines and Heavy
Engineering be plcased to state:

(a) whether it is a fact that Gov-
ernment are considering a proposal
for the establishment of Zine Smelter
Plant at Vishakhapatnam in Public
Sector; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a) Ves,
Sir. However, no firm decision has
as yvet been taken about the loecation
of the plant.
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(b) The details have not yet been
worked out.

Central Handicrafts Department
Centre, Bangalore

954. Shri Rameshwar Tantia: Will
the Minister of Industry be pleased
to state:

(a) whether it is a fact that a well-
known ceramic artist of Japan visited
or proposed to visit India to advise
the Central Handicrafts Department
Centre, Bangalore; and

{b) if so, the details thereof and the
nature of assistance he is likely to
give?

The Minister of Indusiry (Shri

Kanungo): (a) No, Sir.

(b) Does not arise.
Export of Tapioca Meals and Chips

955. Shri A. K. Gopalan: Will the
Minister of International Trade be
pleased to state: .

(a) whether it is a fact that the
export = of tapioca  meals and
tapioca chips has declined consider-
ably in the last two years;

(b) if so, the reasons therefor; and

(c) the steps taken to step up the
export?

The Minister of Imternational Trade
(Shri Manubhai Shah): (a) to (c).
Exports of tapioca meal and tapioca
chips have declined on account of
high internal prices and competition
from Indonesia and Thailand. Neces-
sary steps to promote exports of
manioc meal and chips through STC
have been taken.

Mineral Deposits in Ocean Beds

956. Shri Vishwa Nath Pande: Will
the Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether it is a fact that there
are rich deposits, of nickel, copper,
cobalt, phosphates, manganese and
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other valuable materials on beds of
oceans including Indian Ocean; and

(b) if so, the steps Government
propose to take in the matter?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) No. Only small occur-
rences of nodules which contain
manganese, phosphates, copper, cobait,
and nickel are known to occur on the
beds of the oceans including the Indian
Ocean.

(b) The Geological Survey of India
propose to undertake detailed study
of the Indian Ocean bottom sediments
while participating in the Inter-
national Indian Occan Expedition.
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Manufacture of Light Engineering
Goods

|" Shri Dinen Bhattacharya:
958, Dr. U. Misra:
Dr. Ranen Sen:
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Will the Minister of Industry be
pleased to state:

(a) whether at least 90 per cent
self-sufficiency has been achieved in
the manufacture of light engineering
goods. in the matter of indigenous
manufacture of compon®nts or whole
machines;

(b) the indigenous content of the
output of the automobile and bicycle
industries and other branches of engi-
neering industry (except heavy engi-
neering); and

{¢) the amount of foreign exchange
saved in 1962-63 and 1963-64 as com-
pared to 1952-53 and 1953-54 by
indigenous manufacture of formerly
imported items of engineering goods
or by import suhstitution in this field?

The Minister of Industry (Shri
Kanungo): (a) to (c). A statement is
laid on the Table of the House.
[Placed in Library. See No. LT—2462;
64].

Licences for Manufacturing
Engineering Goods

Shri Dinen Bhattacharya:
959. { Dr. U. Misra:
LDr. Ranen Sen:

Will the Minister of Industry be
pleased to state:

(a) the number of licences issued
during the last ten years for the manu-
facture of engineering goods in our
country; and

(b) the extent of foreign participa-
tion in the industry, branch-wise?

The Minister of Industry (Shri
Kanungo): (a) Particulars of all
licences, including those for the manu-
facture of engineering goods, issued
from time to time under the Indus-
tries (Development and Regulation)
Act, 1951, have been published in (i)
List of Industrial Undertakings licens-
ed by the Central Government under
the Industries (Development and
Regulation)y Act, 1951 (as on 3lst
December 1957); (ii) List of Industrial
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Undertakings licensed by the Central
Government under the [ndustries
(Development and Regulation) Act,
1951 (during the year 1958); (iii) The
Weekly “Bulletin of Industirial Licen-
ces, Import, Licences and Export
Licences”; (iv) The Weekly “Indian
Trade Journal”; and (v) the Monthly
“Journal of Industry and Trade".
Copies of these publications arc avail-
able in the Library of the House.

(b) While information regarding
foreign participation in any specific
project can be readily given, collec-
tion of the general information requir-
<d for all projects in the engineering
field will involve considerable time
and labovcr. This information is not
readily avail:ble in any compilation.

Khadi and Village Industries Board,
Andhra Pradesh

960. Shri E. Madhusudan Rao: Will
the Minister of Industry be pleased
to state:

(a) whether the Khadi and Village
Industries Board, Andhra Pradesh
have forwarded any plans for the
development of wvillage industries in
the State during the next financial
Yyear;

(b) if so, the details thercof: and

(¢) action proposed to be taken in
the matter?

The Minister of Industry
Kanungo): (a) Yes, Sir.

(Shri

(b) The State Board has proposed
an expendilure of Rs. 32.63 lakhs for
the development of Khadi and
Rs. 176.22 lakhs for village industries
in 1964-65. Industry-wise details are
shown in statement 1. [Placed in
Library. See No. LT-2463/64].

(c) After joint discussions with the
State Board's representatives in Nov-
ember, 1963, the Commission has ten-
tatively allocated Rs. 32.63 lakhs for
Khadi and Rs. 131.93 lakhs for village
industries. Industry-wise details are
set out in statement 2. [Placed in
Library. See No.LT-2463/64].
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Small Scale and Cottage Industries in
Punjab

961. Shri Daljit Singh: Will the
Minister of Industry be pleased to
state:

(a) whether there are any schemes
for the development of Small Scale
and Cottage Industries in Punjab
during 1964-65;

(b) if so, the amount proposed to
be spent thereon; and

(c) the nature of the schemes?

The Minister of Industry
Kanungo): (a) Yes, Sir.

(b) The proposed outlay for 1964-65
is Rs. 292.67 lakhs.

(Shri

(c) (i) Handlooms;

(ii) Small Scale Industries;

(i11) Industrial Estates;

(iv) Handicrafts;

(v) Sericullure; and

(vi) Khadi & Village Industries.

Jute Exports

962. Shrimati Maimoona Sultan:
Will  the Minister of International
Trade be pleased to state:

(a) what were exports of Jute
during 1961, 1962 and 1963 respec-
tively, both in terms of quantity and
foreign exchange earnings;

(b) whether exports to any country

have declined and if so, to what
extent; and
(c) the steps taken last year 1o

encourage exports of jute and to make
it more competitive vis-a-vis Pakistan?

The Minister of International Trade
(Shri Manubhai Shah): (a) to (e).
A statement is laid on the Table of
the House, [Placed in Library. See
No. LT-2464/64].

Public Sector Industries in Jammu
and Kashmir

963. Shri Inder J. Malhotra: Will
the Minister of Industry be pleased to
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state the nature and number of indus-
tries in Public Sector, now in opera-
tion in Jammu and Kashmir, financed
and aided by the Central Government?

The Minister of Industry (Shri
Eanungo): The required information
is being collected and will be placed
on the Table of the House in due
course,

Import of Materials

964. Shri S. N. Chaturvedi: Will
the Minister of Intermational Trade be
pleased to state:

(a) whether before orders are
placed for import of materials or
manufactured goods from outside, the
Council of Scientific and Industrial
Resecarch is consulted on possibilities
of their indigenous production; and

(b) if so, in what manner?

The Minister of International Trade
(Shri Manubhai Shah): (a) and (b).
The Councii of Scientific and Indus-
trial Research is only a sponsoring
authority for applications for import
licences from scientific research insti-
tutions. Before forwarding such
applications, the Council, as other such
sponsoring authorities, obtains clear-
ance from the Directorate General of
Technical Development as to the indi-
genous availability of the items
applied for.
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Export of Jute Sackings

967 Shri Rameshwar Tantia:
! Shri Bishanchander Seth:

Will the Minister of International
Trade be pleased to state:

(a) whether it is a fact that Indian
Jute Mills are in an unfavourable
position as compared to Pakistani
Millg in regard to export of jute sack-
ing; and

(b) if so0. the steps Government pro-
pose to take in the matter?

The Minister of International Trade
(Shri Manubhai Shah): (a) Yes, Sir.

(b) The matter is being examined,
Export of Chemicals tv Iran

968. Shri R. S. Pandey: Will the
Minister of International Trade be

pleased to state:

(a) whether there is a good de-
mand for our chemicals in Iran; and

(b) if so, the steps taken to promote
the export of these chemicals?

The Minister of International Trade
(Shri Manubhai Shah): (a) Yes, Sir.

(b) (1) India had a Trade Agree-
ment with Iran which included “Che-
micals” as one of the items of export
to Iran.

(b) For the information of Indian
manufacturers/exporters the Chemi-
cals and Allied Products Export Pro-



Written Answers

4223
motion Council, Calcutta have pub-
lished a pamphlet giving details of the
chemicals and allied products for
which there is a demand in Iran.

(3) Exports of chemicalg are eligi-
ble for benefits under the various Ex-
port Promotion schemes.

(4) Through a Showroom maintain-
cd in Teheran, Indian goods, includ-
ing chemicals, are displayed.

Export of Blades and Torches to Egypl

969, Shri R. S. Pandey: Will the
Minister of International Trade he
pleased to state:

{a) whether it is a fact that there 1s
a very cond demand for our blades
and torches in Egypt; and

(b) if so, the =steps taken to pro-
mote their export?

The Minister of International Trade
(Shri Manubhai Shah): (a) and (h).
In the last two years there has been
no export of these two items to the
UAR market although they have
been exported to other countries.
However, Indian firm; are making an
effort now to export to the UAR alsn.
The trade has been kept informed of
the opportunities that exist in the
UAR for export of these products by
supply of market information,

Export of Cakes amd Oils

970. Shri R, S. Pandey: Will the
Minister of International Trade be
pleased to state:

fa) whether it is a fact that our
exports of cakes and oils are affected
by acute shipping space position: and

(b) if so, the steps taken to main-
tain the tempo of the export?

The Minister of International Trade
(Shri Manubhai Shah): (a) Difficul-
ties in securing shipping space for ex-
port of oils and vileakes were brought
to the notice of Government recently.

(b) Necessary action was taken to
provide additional shipping space re-
quired {o maintain the tampo of ex-
port,
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Export of Tea to West Germany

971. Shri R, S, Pandey: Will the
Minister of International Trade be
pleased to state:

(a) whether the West German Gov-
ernment have abolisned customs duty
on unpacked Indian tea and reduced
the rates by 5 per cent on tea pack-
ages; and

(b) if so, whether this will facili-
tate increase of pur tea exports?

The Minister of International Trade
(Shri Manubhai Shah): (a) and (b).
Yes, Sir.

Cement Machinery Manufacture

973. Shri P, C. Borooah: Will the
Minister of Steel, Mines amd Heavy
Engineering be pleased to state the
progress so far made in manufactur-
ing cement machinery in the country
and the steps being taken to manufac-
ture more and more of such
machinery indigenously?

The Minister of Steel, Mines and
Heavy FEngineering (Shri C, Subra-
maniam): At present seven firms
have been licenseq for the manufac-
{ure of complete cement plants in col-
laboration with well knewn foreign
manufacturers. The total licensed
capacity in terms of complete plants
of capacity of 200,000 tonnes a year,
is 12 numberg a ycar. Some of tle
firms have already secured firm orders
for the supply of complete plants and
the others are negotiating with parties
who have obtained licences for setting
up cement factories. The entire
licensed capacity is expected to be in
production by the end of the currant
Plan period and will be enough to
meet the indigenous demand.

Rourkela Steel Works

[ Shri P. R. Chakraverti:
974. { Shri Jedhe:
Shri P, C. Borooah:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:
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(a) whether it is a fact that the
General Manager of Rourkela Steel
Plant recently visited West Germany
to finalise arrangements for import ot
machinery for expansion uf the Rour-
kela Steel Works;

(b) if so, the extent cf machinery
to be imported for the purpose; and

(c) the extent to which the capa-
city of the plant would be expana.:.
thereby?

The Minister of Steel, Mines an.l
Heavy Engineering (Shri C, Subra-
maniam): (a) to (c). The capacity
of the Rourkela Steel Piant is being
expanded from one million tonnes to
1.8 million tonnes, Orders for im-
port of plant and eguipment have
already been placed. General Mana-
ger of the Plant left for West Ger-
many on 22nd February, 1964, to sign
the contracts with the various firms.
About 78,000 tonnes of machinery is
fikely to be imported.

Small Industries in Assam

975, Shri P, C, Borooah: Will the
Minister of Industry be pleased to
state:

(a) whether the Minister of Indus-
tries of Assanm State Government ln
his discussions in New Delhi with
State Trading Corporation and Plan-
ning Commission’s representatives
appealed to Government {o make in-
creased allocations of raw materials
for the small industries in Assam for
the ensuing financial year; and

(b)Y if so, Government's responsa
thereto?

The Minister of Industry (Shri
Kanungo): (a) and (b). The Minis-
ter of Industries of Assam State hac
had discussions with the Chairthan of
the State Trading Corporation regard-
ing allocation of certain raw materials
to the Assam State for Immediate re-
quirements, In pursuance to those
discussions an ad-hoc allotment of 50
tons of caustic has been made to the
small scale industrieg in Assam State.
Release of Mutton Tallow to eligi-

2346 (Ai) LSD—S.

Statement re:

recovery  of
Explosives gt Rangiya

Railway Station, Assam

ble small scale units of Assam will
also be made by the State Trading
Corporation from the shipment ex-
pected shortly.
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The Minister of of Industries, Assam
State did not have any discussion with
the Planuing Commissior. regarding
increased allocation of raw materialy
for small industries in Assam for the
ensuing financial year. Some refe-
rences regarding allocations of raw
materials to Assam have, however,
been received and these are being
sympathetically considered.

12 hrs.

ARREST OF MEMEBER

Mr, Speaker: [ have tp inform the
House that I have received the fal-
lowing telegram, dated the 5th March,
1964, from the Magistrate, First Class,
Cuddapah:

“Shri Y. Eswara Reddy, Mem-
bers, Lok Sabha, was airested by
Inspector of Police, Cuddapah and
detained in the sub-jai.”

—

12.04 hrs.

PUBLIC ACCOUNTS COMMITTEE
TwWENTY-FIRST REPORT

Shri Tyagi (Dehra Dun): Sir, I beg
to present the Twenty-first Report of
the Public Accounts Committee on
Audit Report (Civil) on Revenue Re-
ceipts 1963.

12:01 hrs.

STATEMENT RE. RECOVERY OF
EXPLOSIVSS AT RANGIYA RAIL-
WAY STATION, ASSAM

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarna-
vis): Sir, on behalf of Shri Nanda, I
make the following statement:



4227 Statement re:

[Shri Hajarnavis]

In connection with a calling atten-
tion notice from Shri G. G. Swell, a
statement was made in the Lok Sabha
on February 27. 1964, on the reported
seizure by the Assam police of cer-
tain quantities of explosives near
Ranglya Railway Station, Further in-
formation has since been ' received
from the Government of Assam and
is to the following effect:—

On the morning of February 22,
1964, two unknown persons got into a
rickshaw with a bed-roll and an Jir
bag and came to a tea stall near
Rangiya railway .tation, The unusuai
weight of the bed-roll and the air bag
made the rickshaw puller suspicious
and he reported this to a constable
working under the Excise Department.
The Excise Constable, on arrival at
the tea stall, did not find the two pet:
sons; nevertheless, he seurched the
bed-roll and the air bag and found
in the bed-roll 8 packets of gelignite
containing 120 pieces marked “Special
Gelatine Torch Brand” ard 5 packets
of 100 sticks of detonators each, bear-
ing the marking “Mark six feet UK.”
From the air bag, he recovered 1,365
detonators marked “Thistle Brand,
Glasgow, Great Britain”. No live car-
tridges were recovered with gelignite
and detonators. The two persons,
whom rickshaw puller had  earlier
seen near the railway station before
reporting to the Excise constable, be-
came untraced. The Excize constable
reported the matter to the Rangiva
police, who seized the explosives and
registered a case under the Explosive
Substances Act. Th same afternoon
two persons—Sepoy Kharagy Bahadur
of 3/3 Gurkha Riflez and Dhan Baha-
dur, a loca] carpenter—came to' the
tea stal] and inquired about the bed-
roll and the air bag left behind by the
two unknown persons. The Police,
who 'had been informed by the stali-
keeper, came and interrograted them.
It transpired that the uncle of Sepoy
Kharag Bahadur had lost his bedding
in the train and, therefore, havirg
learnt that the Police had foung one
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Station, Assam

unclaimed bedding, Sepoy Kharag
Bahadur came to Rangiya to see if it
was his uncle's. A preliminary in-
quiry established that a hedding was
indeed lost by Kharcg Bahadur's
uncle and wag traced at Tezpur rail-
way station. However, on March 1,
1964, the police have taken Kharag
Bahadur into custody and are conti-
nuing further investigation into this
case.

I can assure Members that the
State Government which is concerned
with the matter of investigation will
o into this case thoroughly with 2
view to finding out if the recovery of
explosives has anyhing *o do with in-
ternal security.

Shri Hari Vishnu Kamath (Hoshan-
sabad): On a point of clarification,
Sir. I am sorry to say that during
the last so many months, though the
emcrgency is still on, the Government
has taken very lightly whalt many
of us this side as well as on the other
side have been saying in all scrious-
ness and earnestnesg about espionage,
subversion and such  ooctivities in
Assam. ! would plead with the
House, and urge the Government to
take very drastic steps—oand take it in
greater seriousness and earnestness—
and smash this spy rinz, either Pak-
istani spy ring or the join! Sino-Pak-
istani spy ring in Assam, West Bengal
and other parts of India as soon as
possible lest worse befall us,

Mr. Speaker; What is the clarifica-
tion that he has sought?

Shri Hari Vishnu Kamath:
tell us what they have done.

Mr, Speaker: I am just telling the
hon. Member that he stood up saying
that he wanted a clarification. What
clarification does he want?

Shri Harl Vishna Eamath: What

have they been doing about this mat=
ter so far?

L~t him

Shri_ Hem Barua (Gauhati):
a clarification from you.

1 seek

Mr, Bpeaker: From me?
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Shri Hem Barua: From the Gov-
ernment then. As a matter of fact, I
am very much perturbed about this
because the security of Assam is in a
very bad statg and it i3 not for the
first time that explosives, arms and
ammunitions were discovered in this
particular area. 1 might say that this
area has become the honeycomb of
anti-national elements.

Mr. Speaker: Hon, Members are
only making statements,

Shri Hem Barua: The ncident took
place on the 22nd February and I just
want to know from the Government
whether Government have suceeded
in establishing if any Pakistani or
Chinese agents are involved in these
nefarioug activities now going on in
the frontier State of Assam.

Shri Hajarmavis: Till the investi-
gation is complete 1 wil] not be able
to make any kind of a statement. But
all possible clues are being followed.
I might assure the House that the
responsibility in the matter is realised
both by the State Government and
by the Central Government. Inves-
tigation has been undertaken and is
being pursued vigorously and we wiil
certainly try to bring to book the cui-
prit.

Shri Hem Barua: May I make a
very humble submission? The inci-
dent took place on the 22nd February;
on the 27th I tabled an adjournment
motion and some hon, friends tabled
a call-attention notice and all that.
Now, on the 22ng the incident occur-
red but on the 27th the Government
could not give us any information.
Today it is the 6th March and Gov-
ernment has not got the requisite in-

formation, Tf they fail to establish
this very fact . .

Mr. Speaker: What does he want
me to do?

Shri Hem Barma: You should give
them a direction that they should be
prompt and quick. This particular
place, Rangia . . .
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Station, Assamn

Mr, Speaker: He will kindly re-
sume hiz seat. The answer given 18
it is being investigated and pursued
vigorously and both the Central and

State Governments shall take
steps .
_ Shri Hem Barua: They have al-

ready arrested two Nepalis conne!lzt-
ed with this incident. That is my in-
formation.

Mr. Speaker: That is what he haa

said.

Shri Hem Barua: Whyv is it that
they have not becn wable to find out
who are the connected persons?

Mr. Speaker: It hag to be found
oul whether they are really guilty or
not,

Shri §, M. Banerjee (Kanpur):
From Lhe statement of the hon. Minis-
ter it is clear that it is only the cycle-
rickshaw puller who suspected some-
thing and informeq the Pclice autho-
rities. 1 want to know whether the
cycle-rickshaw puller gave any state-
ment 1o the Police, someihing in de-
tail, about it. Secondly, according to
the hon. Minister, it is written there
“Made in Great Britain” or something
like that, TIg it a part of the ammu-
nition which was supplied to us by
Great Britain during the emergency?

Mr. Speaker; These are things that
will be known after the inquiry and
not now,

Shri Jashvant Mehta (Bhavnagar):
The hon. Home Minister has said
that the Assam Government have re-
ported to the Central Government.
I want to know whether the Central
Intelligence Department hi: investi-
gated this case and what is the find-
ing of the Central Intellizence in this
matter.

Shri Hajarnavis: Primary investi-
gation is being carried on by the
State Government into the offence
that has been registered. That is
their responsibility and that is being
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done, But we have our own source
of information which wil! be made
available for the purpose of bringing
to book the culprils (Interrup-
tion),

Shri Hem Barua: Ii is not a simple
matter of law and order. Therefore,
to say that the State Government is
doing it is shelving the responsibility.
This is a frontier State,

Shri Tyagi (Dehra Dun): As it has
caused a lot of anxiety not only to
this House but the country at large
and there have been cases after cases
of this nature in that area and also
in Kashmir, may I know if the Gov-
ermrment has taken some stéps tg rein-
for~n their Intellizence Department in
that area?

Shri Hajarnavis: If there is a fur-
ther need. we shall certainly do it. I
am grateful to the hon, Member for
expressing his anxiety .

Mr. Speaker: The question is
whether the Central Government has
actually reinforced it or not,

Shri Hajarnavis;
able to give . .

I would not be
. (Interruptioms) .

Mr. Speaker: Order, order.
not a discussion on that,

Shri Hajarnavis: .exactly ‘he
figure. But I believe, we have got a
fairly adequate service there.

It is

Shri Tyagi: May I inform my hon,
friend that intelligence is never car-
ried on through paid servants and
Government servants alone. We have
to have many other sources,

Mr. Speaker: He can pass on that
experience to the hon. Minister. But
in this manner we cannot proceed,

Shri Ranga (Chittoor): May I make
this suggestion that in view of the
dissatisfaction prevailing among the
various sectiong in this House ag well
as outside in regard to the failure and
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inadequacy of arrangements made

regarding intelligence and sc¢ on, the
Minister concerned may take an early
opportunity of inviting the leaders
of different Parties and Groups in
this House and take them into confi-
dence and assure them about the
various steps that are being taken
in order to tighten up our own de-
fence in regard to this matter?

Mr. Speaker: The Minister of Par-
liamentary Affairs.

Shri Hem Barua: The Central Gov-
ernment has taken no steps and they
have left it to the State Government

Shri Ranga; It is for the Minister
of Parliamentary Affairs too.

Mr, Speaker: The suggestion has
been made and the Minister would
take note of that.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Simha):
What was the suggestion, Sir?

Mr. Speaker: That was for the
Home Minister. He has taken note
of it :

Shri Hajarnavis; Yes, Sir,

12-12 hrs.

BUSINESS OF THE HOUSE

The Minister of Parliaientary
Affairs (Shri Satya Narayan Sinha):
With your permission, Sir, I rise to
announce that Government Business
in this House during the week com-
mencing 9th March, 1864, will con-
sist of—

(1) Further discussion of General
Budget for 1964-65,

(2) Submission of Demands on
Accounts (General) for 1964-
65 to the vote of the House.

(3) Discussion and voting of:
Supplementary Demands for
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Grants (Railways) for 1963-
Supplementary Demands for
Grants (General) for 1963-64

(4) Discussion and voting on De-
mands for Grants relating to
the Ministries of:

Education
Petroleum & Chemicals
Information & Broadcasting.

I may also inform the House that
the discussion and voting on the De-
mands for Grants of various Minis-
tries will be taken up in the follow-
ing order:—

Education .

Petroleum & Chemicals

Information & Broadcasting

International Trade

Labour & Employment

Defence

Transport

Law

Posts and Telegraphs

Food and Agriculture

Irrigation ang Power

Supply & Technical Development
Depts.

Industry

Health

Works, Housing & Rehabilitation

Comrnunity Development & Co-
operation

Steel, Mines & Heavy Engineer-
ing

Home Affairs
External Affairs
Finance (including Planning).

A statement showing the likely
da'cs on which the Demands are ex-
pected to come up for discussion on
the basis of time allotted for each
Ministry is being separately furnish-
ed to Lok Sabha Secretariat for cir-
culation to Members,

Shri Hari Vishnu Eamath (Hoghan-
gabad): Mr, Speaker, Sir, if T heard
the Minister right, he has listed among

PHALGUNA 16, 1885 (SAKA)

of the House

4234

the other Ministries for next week,
the Ministry of Petroleum and Chemi-
cals. As far ag the dak received by
me shows—I do not know whether
there js a mistake—the Report of the
Ministry of Petroleum and Chemicals
has not been r1eceived up till now,
You, Sir, had directed the Ministers
to furnish their Reports at least, if
I remember right, a week before the
concerned Demands for Grants come
up before the House. 1 suppose
the Demands for Grants of the
Ministry of Petroleum and Chemi-
cals—it is the second Ministry in
the list—will come up on Thurs-
day next. Today is Friday. I do
not know when your directive will
be compliecd with by the Ministry.
The hon. Minister of Parliamentary
Affairs may kindly take note of it and
ask his colleague to furnish the re~
port immediately by this evening at
the latest.

My second point is this, I would
like, by wyour leave, to reiterate the
demand that I made yesterday on the
well-accepted parliamentary tradition
and principle of no Demand being
passed without adequate discussion,
1 am referring te the nced for a dis-
cussion with regard to the Demands
relating to Parliament, that is, to
Rajya Sabha and Lok Sabha. You,
Sir, pointed out - practical difficulty
as to whe would reply to the debate.
I submit that a discussion could he
held without any reply, but if that is
impossible, I reiterate the demard
that I made yesterday that a com-
mittee of the House be constituted imi -
mediately to scrutinise, for the firs:
time and in the Fifteenth Year of
our Republic, the Demands, and then
the committee cculd meet you and
discuss with you further this matter.

I submit that at an early date
legislation also chould be introduced
by the hon, Minister concerned, un-

der article 98(2) of the Constituticn
to that end.
Mr, Speaker: 1 am sorry I cannot

agree there. Aj the hon, Member has
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said, it hag not been the practice dur-
ing the last fifteen or sixteen years.
There were reasons behind it ag 1o
why the Demands relating to Lok
Sabha and Rajva Sabha have not
been discussed on the floor of the
Houge.

First, in regard io the Rajya Sabhu,
that is a sovereign House itself, and
we cannot discuss and criticise whal
they spend and how they spend; we
cannot do it. Then, certainly, proc-
ably they would begin to discuss our
Demands also. That is not proper an.
that is not our purpose, That is
about the Demands relating to Rajya
Sabha.

Then, about the Demandg relating
to Lok Sabha, [ expressed to the hon,
Member the difficulty, and the em-
barrassing position in  which the
Speaker would be put if thosc De-
raands are discussed, 1f his Depart-
ment  is eriticised here, who is to
answer? The hon. Member said that
criticism might be made but nobody
might roply. 18 it possible? Then,
what results will be achieved in that
respect?

The accounts of the Lok Sabha and
Rajya Sabha arc annually audited by
the Comtporller and Auditor-General
and the repoits are there. The De-
mands are all put down in the budge!
papers. Any Member can see them,
and he can just come and discuss with
my if he finds any fault with it or any
difficulty with it; we can sit down and
discuss it, and I can explain my posi-
tion wherever he fcels that he has
some doubts about any expenditure
whether it was justified or not; I am
prepared to do that. But if it is
taken up here in the House, then the
Speaker cannot escape criticism and
comment shall have to be offered. If
the Members have not that faith, of
course, that is a different matter. But
as I said the other day, there are
only two occasions when comments
can be offered, either complimentary
or critical, so far as the Speaker is
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concerned, complimentary ones only
when he ig elected and critical ones
only when he is to be removed,
There is no intermediate stage bet-
ween the two.

Therefore, 1 would request the
hon. Member that he can come and
just look into the accounts and exa-
mine them; in fact, any Member who
wants to examine them can come and
see, and if he is not satisfled with any
particular item, he can discuss with
me, and bring it to my notice, and I
shall try to explain to him. And if 1
am convinced that there ig something
that should be set right, certainly I
shall be prepared to do it. But 1t
would not be a good practice to have
them discussed here; then, the inde-
pendence of the Speaker or of his De-
partment would be absolutely gone,
if that i: subjected to criticism in
this manner,

Shri Hari Vishnu Kamath: On a
point of clarification. I am sorry I
have to say this; I would not guestion
your pbservation, but certainly, 1
would like to have a further clarifica-
tion of the remark ihat you have
made in the course of your observa-
tions that the other House is sove-
reign. In our set-up, I believe we are
governcd by the  Constitution,—the
Constitution alone is sovereign and
not either this House or the other
House, and if any Demand is submit-
ted to the vote of the House, cer-
tainly, the House is within its rights
to examine that Demand in whatever
way is feasible and practicable. No
Demand, in accordance with Parlia-
mentary conventions and traditions all
over the world, can be and should be
passed without a scrutiny of the De-
mand as best ag possible,

_Therefore. at the meeting we had
with the hon, Minister ¢f Parliamen-
tary Affairs, the other day, 1 asked
him whether it was possible to have
a discussion in the House with regard
to the Rajya Sabha and Lok Sabha
Demands for Grants. He said what
you have just now said. But he was



4277 Business
agreeable on that occasion to having
a Committee of the House to go into
these Demands before they are sub-
aitteq to the vote of the House.

An Hon, Member: Where is the

need?

Shri Hari Vishnu Kamath: This is
not a personal matter. I am sorry to
say there is some misunderstanding.
It is the whole House that is inte-
rested,

Mr, Speaker; 1 did not mean that
way. Shri Kamath or any Member.
‘That was what I said.

Shri Hari Vishnu Kamath: There-
fore, what objectior, can there be in
principle or in practice t{o it?

Mr. Speaker: To it being discussed
here?

Shri Hari Vishnu Kamath: Dis-
cussion by a Committee of the House,
not here. Not one individual but all
groups hcre, all parties here, should
go into these Demands. Then the
Committee wil] meet you and discuss
the matter, in case there are any
doubts. It is not a question of just
one Member meeting wou. This
would be more authoritative,

Mr. Speaker: When I say any Mem-
ber can come, any groups of Mem-
bers can also come, Any Members
who desire to come have certainly
the complete option, and T will wel-
come them. They can come and lonk
into the accounts. I will be glad,

Shri Hari Vishnu Kamath: If yo
think so, I wil] give notice of a for-
mal motion. I will move that a Com-
mittee of the House be constituted.

Mr. Speaker: That I wil] see when
the motion comes,

Shri D. C. Sharma (Gurdaspur): I
think what you have said about the
Demandg of the Lok Sabha and the
Rajya Sabha being discussed on the
floor of the House is unexceptionable.
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But there are certain types of minds
which can argue, even though they
are convinced—or even though they
are not convinced,

I think from what you have said it
is obvious that no useful purpose will
be served if those Demands are dis-
cussed on the floor of the House.
Moreover, you have kept the dour
open for members, and for groups of
Members, to see you and to have their
doubts clarified whenever they like.
But 1 take strong exception to the
principle which has been enunciated
by an hon, Member, the principle that
any Demand can be discussed by a
Committee of Members, Now, for-
tunately or unfortunately, we are im
the majority

Mr. Speaker: He will be brief.

Shri D. C. Sharma: What prevents
wie, if this is conceded, from saying
thut thié Demands of the External
Affairs Ministry or the Demands of
the Ministry of Petroleum and Chemi-
cals or the Demands of the Labour
Ministry or the Demands of any other
Ministry, should not be discussed on
the floor of the House, but should ke
discussed by a Committee of the
Members? I think this is a principle
which runs contrary to democratic
principles, to parliamentary practices
and to the canons of decent parlia-
mentary scrutiny,

Therefore, I think this is a princi-
ple which cannot be accepted. So I
submit very respectfully that Xing
Charles’ head is always there. There
are some persons who want Xing
Charles’ head always on a plate, But
[ think without having King Charles’
head, we see King Charles every day,
and we know what King Charles is..

Mr, Speaker: Order, order. T will
allow only two or three minutes to

any hon. Member.

Shri D. C. Sharma: Therefore, I
think what you have said is the
correct thing.

Shri P. K, Deo (Kalahandi):
pectfully bow to your ruling.

I res-
At the
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same time, 1 would like {o point out
that any observation from you say-
ing that this House is not competent
to discuss these Demands means cur-
tailing the sovereignty of this House,

1 would like to bring to your notice
that all these Demands are under
two heads—charged itemy and voted
items. So far as discussion on both
types of items are concerned, this
House has got the supreme authority.
The House cannot divide on  the
charged jtems but on the voled items
the House has got the supreme autho-
rity even to divide,

So when the House has got the
authority to divide on Lok Sabhna
Demand No. 108, I think any observa-
tlon from you saying that this House
should not discuss it may constitute
a curtailment of the scvereignty of
the House.

Mr. Speaker: That is not so. The
House is sovereign, Nobody deries
it, But when I am to be discussed,
it is also provided that I should mnot
be discussed in this marner in this
House. Straightaway there ought to
be a motion for removal . (In-
terruptions) If grants are to be dis-
cussed and comments :hall have t-
be made, 1 am responsible for everv
expenditure here. Are nout the Minis-
tries criticised when the demands are
discussed? The hon, Members should
realise the consequence of their
action.

Shri Harl Vishnu EKamath: It can
be done .in a committee o! the House.

Shri Surendranath Dwivedy (Ken-
drapara): We quite realise the em-
barrassing poesition in which you are
placed if a discussion is helg in the
House, But you just now also ob-
served that the accounts of thig de-
partment are audited and the Auditor-
General's report is there and the Aui:-
tor-Grneral's report shou'd be looked
into by the Public Accounts Com-
mittee,
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Mr, Speaker: I can d» so; I have
no Objection. The Public Accounts
Commiltee shall go into it. ~

Shri Tyagi (Dehra Dun): I sub-

mit that I do not feel hurt by the so-
called ruling of the Chair. It was not
2 ruling; it was only a remark from
the Chair. We have abided by a.
convention that these cemands be
not discussed in the House.  The con-
vention of so many years' standing
cannot be done away with in a
moment like this. The Speaker ha%-
only supported that convention, My
suggestion is that instead of any Com-
mittee of the House discussing these
demands, in the first place—many
things come to me but I can say that
this is the one organisation which is
working so efTiciently,

Mr, Speaker: No compliments.

Shri Tyagi: That apart, my submis-
sion is that the Estimates Commitiee
generally looks into all the estimates;
it is elected by single transferable
vote and all parties are represented
there and their comments are made
available to the House. They should
look into these things,

Shri A. P. Jain (Tumkur): Sir, we
have been following a certaln conven-
tion and the convention is that these
particular demads are not discussed
by the House. I have attentively
heard Mr. Kamath but he has not sad
a word to show that the old proce-
aure has either been misused or needs
alteration. Your observations do not
at all mean any infringement of the
sovereignty of the House. The sove-
1eignty of the House is there but it
15 up to the House to abrogate any
part of that sovereignty or to cxer-
cise it in a particular manner, For
the last 18-17 years, we have abro-
gated this sovereignty in the sense
that we did not carry on the discus-
sion herse,

Mr, Speaker: Can any hon, Mem-
ber say that it has ever been discus-
sed in the British Parliament?
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Shri Hari Vishnu Kamath: We will
look it up.

An Hop. Member: No.

Shri A. P, Jain: You have said
that if any Mgmber or group of Mem-
bers have got any doubts or want
clarification, they may see you and 1
do not think that any useful purpuse
will be served by formally appointing
a committee for the purpose of discus-
sing that. There has been a healthy
convention and no reasons have been
advanced whatsoever why it should
be changed.

Shri H, N. Mukerjee (Calcutta-Cen-
tral): Sir, I am constrained to say that
[ am somewhat distressed on account
of my friend Shri Kamath, having
brought up this matter in this way, I
do realise like everybody else that our
House is sovereign but we have, ac-
cording to our experience, good, bad
or indifferent, tried to work out cer-
tain conventions in regard to how
that sovereignty is going to be exer-
cised and the position of the Speaker
has come to be at a certain level on
account of that experience. You, re-
presenting the House, have certain
rights for instance, which no other
personality in this country has got.
You have complete control over the
entire precinets of the House, on
whoever is moving about. That is
because of certain objective reasons.
Now, I do not sce how we can in this
House or anywhere, on a formal pat-
tern, discuss the Demands on account
of the expenses or your Sccretariat or
the Sccretariat of the Rajva Sabha
Chairman. 1 do not sec how we can
do so. We are sovereign, but we are
not sovereign in such a rigid fashion
that whatever conventions have been
developed on account of experience
has got to be given the go-by. I do
not quite understand, but T do have
a feeling that perhaps from time to
time certain reports reach our ears—
thev mav be right or thev may not be
right—which cause certain misgivings
and it mav be that, no human insti-
tution being perfect, the administra-
tion over which you preside also mar
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not be perfect. I feel substantially
what Shri Kamath has in mind might
be satisfied if without having any
formal arrangements in this regard,—
nothing like a discussion in the House,
nothing like a discussion by a Com-
mittee which will be open to every-
body, open to the press to report—if
we have an  informal arrangement
which you after consultation with the
different parties and groups in this
House can decide, we can have an in-
formal understanding by which cer-
tain things may be brought to your
notice. If we do that we shall be
content. Otherwise, if we are going
to interfere in the administration by
the Speaker of his own Secretariat,
then all kinds of complications would
arise, Quite apart from what you
have said, I do feel that in terms of
our Constitution which is sovereign—
not only one House or the other but
the Constitution is sovereign—the
Constitution gives room for the deve-
lopment of certain conventions follow-
ing the British pattern, which is
actually mentioned in  the Constitu-
tion. We can do that and thus satisty
ourselves in this regard. (Interrup-
tion).

Shri Raghunath Singh (Varanasi): [
do not know to what report he refers.

Shri Ranga: First of all, T must
preface my remarks by saying that I
have not so farheard any rumours or
otherwise about the way in which the
Parliament Secrctariats have been
behaving. (Interruption), I wish this
issue had not been raised at all. Now
that it has been raised, naturally it
becomes a matter of copscience also.
Would we be right in saying to our-
selves that Shri Kamath's suggestion
is entirely out of court? Tf we sav
that, there is  some suhstance in it.
Then, would T be doing the right
thing in agreeing to your suggestion
that if we fecl like it we ean eo to
you and s~ck a clarification? We can
say yes tn either of these two ques-
tions. That is why I think on the
whole there is much merit in the
muggestion made by my hon. friend
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Shri Tyagi that the Estimates Com-
mittee may be asked to informally
look into it and place before us what
you call the Demands for Grants.
Whatever suggestions they wish to
make, let them make them informally
to you, sd that we can leave it to your
judgment to carry out such of those
recommendations which you consider
to be in the interests of the House
and the prestige of Parliament.

Dr. M. S. Aney (Nagpur): What is
the informal way in which the Esti-
mates Committee can do it?

Shri Ranga: It is a Committee of
the House. The only thing is they
need not make again a formal report
to the whole House here. They need
only make a report to you and it will
be open to any hon. Member to look
into it whenever they wish to sec
That is all I can recommend to my
fellow Members of the House in this
mafter.

Lastly, I wish to say that it is fortu-
nate for us that while in all other
departments there arc proposals for an
increase of 20 per cent or 30 per cent
in expenditure, this is one Depart-
ment—I wish to congratulate you and
congratulate ourselves—where we do
not find any such demand being made
on the public exchequer.

Mr. Speaker: I may submit here one
thing. Three years ago, a committee
was appointed by Mr, Ayyangar and
I headed that committce. The Chair-
man of the Public Accounts Commit-
tee and the Chairman of the Estimates
Committee were two other Members
of that committee. We went through
all the expenses and all those things
and tried to find out whether we
could bring about any retrenchmcent
ourselves. We had then recommend-
ed some retrenchment and we have
carried that out.

Then again, I may inform the Hcuse
—probably it is aware of it already—
that last year, when the Chinese at-
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tacked our frontiers, at that tirae,
though we wanted every hand that we
had, we spared about 20 men. This
Secretariat was the first to offer the
services of 20 members of our staff,
so that they might be wtilised for
emergency purposes there and then.

Then 1 wrote to every Legislative
Assembly, to every department, every-
where, that no recruits from outside
might be taken and we should try to
spare from our own personnel that we
have. So, far as these suggestions
that have now been made are con-
cerned, I am thankful te hon. Mem-
bers that they have done that and
drawn my attention also. 1 will con-

sider what is feasible and  proper
under all these circumstances.
Shri M, R, Masani (Rajkot): With

vour permission, I wish to make a
submission to the hon. Minister. I
hope that now that he has announced.
the order of the Demands for Grants
under the various Ministries, he will
be good cnough to adhere firmly to it
and unot allow himself to be pushed
off it under pressure from his cabinet
colleagues.

Shri Hari Vishnu Kamath: The hon.
Minister has not answered the point
about the Report of the Ministry of
Petroleum and Chemicals—when it
will be presented to the House. We
cannot discuss it without the report.

Shri Satya Narayan Sinha: What-
ever is humanly possible, we will do.

12.38 hrs.

STATEMENT RE: ARREST OF SHRI
MUZAFFAR HUSAIN, M.P.

The Minister of State in the Minis-
try of Home Affairs (Shrl Hajarnavis):
The matter regarding the arrest of
Shri Muzaffar Husain, a Member of
this House, was raised in the House
on February 17, 1884. 1 have now
obtained the necessary information
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from the Government of Uttar Pra-
desh. According to them, Shri Muz-
zaffar Husain Kichauchi delivered an
objectionable speech on July 2, 1963 at
Tanda, District Faizabad, inter alia
:saying that the Government wus out
to destroy Muslims and looked on
them with suspicion. He is also alleg-
ed to have said that the Muslim
women folk were given injections for
effecting birth control which would
make them sterile without their know-
ledge so that the number of Muslims
might be reduced. He is reported to
have complained further that Govern-
ment was going to effect changes in
Muslim Personal Law to convert
Muslims to Hinduism. According to
the State Government, he exhorted all
Muslims to rise and accept the chal-
lenge because thev (Muslims) would
not tolerate any change in the Islamic
Law.

This speech of Shri Muzzaffar Hus-
ain Kichauchi was considered objec-
tionable by the State Government and

- as attracting the definition of “pre-
judicial report” contained in Ruie 33
of the Defence of India Rules. Afier
collecting necessary evidence and con-
sulting their Law Officers, the State
Government issued orders in Novem-
ber, 1963 for  launching prosccution
against Shri Kichauchi under Rule 41
of the Dcfence of India Rules. The
Police accordingly registered a case
against him on 25th January, 1064
After the investigations were over, a
warranl of arrest was issued by the
MMagistrate and in pursuance thereof,
Shri Kichauchi was arrested at about
4:30 P.M. on the 15th February, 1964
at his village Kichaucha, Police Station
Baskhari, District Faizabad and was
put into an ekka, When the accused
and the police escort had moved onlv
150 yards, Shri Kichauchi slipped from
the ekka. He complained of pain in
the hip and chest and was given first
aid locally. He was also subsequently
examined by the Medical Officer,
Baskhari. The Medical Officer found
only superficial bruises on Shri
Kichauchi. Shri Kichauchi was allow-
«d to stay for the night in his house.
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He was brought to Faizabad next
morning in a Police Pickup Van. In
the jail, he was given necessary treat-
ment for pain of which he complained.
The treatment was stopped when it
was no longer found necessary.
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sfacer F199 F s Fars gl
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FET FY AT AT AFAT 2 |

Shri Abdul Ghani Goni (Nomi-
nated—Jammu and Kashmir): Why
did it take such m long period--8 or
7 months—to take action?
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Shri Hem Barua (Gauhati): Sir,
what perturbs me is that this genile-
man is alleged to have made some
statement in July and he has been
arrested, as announced by the Minis-
ter, in February, There is a long
gap, although the Defence of India
Rules are operating. Therefore, the
suspicion is that the police might
have built up the case against him.
Or clse, why did the police take such
a long time, after the man is alleged
to have made the speech?

Mr. Speaker: At this stage, when it
is befare the court for trial, we can-
not say whether the palica cooked it
up or it was a real and genuine one.
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Shri Tyagi: The delay is obviousa. It
shows that the allegations were
thoroughly examined and therefore,
time was taken. ‘

Mr. Speaker: Alrcady we have
taken 45 minutes, R
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12.43 hrs,

GENERAL BUDGET, 1964-65—GENE-
RAL DISCUSSION—contd.

Mr. Speaker: The House will now
take up the General Discussion on the
General Budget. Shri A, P. Jain.

Shri A. P. Jain: (Tumkur): Sir, I
will start with the generally accepted
truism that our budget is not a mere
statement of the receipt and expendi-
ture; it is a purposeful instrument for
fulfilling certain objectives, namely,
to promote the economic development
and attain certain social objectives.
So far as we in the Congress are con-
cerned, we defined our social objec-
tives at Bhuvaneswar in g big resolu-
tion. It was not merely an attempt or
an essay on theoretical discussion or
philosophical discussion but we took a
solemn pledge to fulfil the resolution
which we adopted there, We are de-
dicated to that resolution and in
judging the present budget, at least
my point of view is going to be, to-
what extent this budget fulfils the
objectives laid down at Bhuvaneswar.
ration,

Analysing that resolution in g very
broad way, its main attributes are (a)
higher production, both industrial and
agricultural; (b) equitable distribution
of income and (c) reduction in in-
equalities of wealth. These are the
three broad criteria which I proposed
to use as an acid test to find out the
real nature and the quality of this
budget. Let me take first higher pro-
duc’ion in the industrial se~tor. I am
glad that the Finance Minister has
paid adequate attention to this pro-
blem. Mostly he has brought about
certain readjustments. rationalisa‘ions
and chang:s in the tax structure of
thr corporate seetor. I do not agree
with gorie hon. Members of the House
who said that his objective was to-
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give relief to the corporate sector. In
fact, the net result of his taxation pro-
posals has been an additional levy of
Rs. 11 crores during the budget year,
which thr corporate sector will have
to pay. But there are certain point
which have caused me 3 little worry
and [ would like the Finance Minister
or the Minister of State to clarify
those points in their reply.

The first point is relief in inter-cor-
porate taxation. This relief, among
other things, has taken two broad
shapes. The first is exemption of
companies from super-tax on dividends
received from other Indian companies.
The second is reduction of sur-tax by
20 per cent on dividends received
from certain types of specified indus-
tries including companies generating
or promoting electricity. It is well-
known that this type of concession
leads to inter-locking. Inter-locking
means concentration of wealth, Re-
vently we have come across a summary
of the report of the Mahalanobis Com-
mittee though it has not been publi-
shed formally. There is a significant
remark in the report that has appear-
ed, namely:

“As evidence of concentration
in the corporate sector, the com-
mittee points out that 1:6 per cent
of the tota] number of companies
in 1960-61 claim 53 per cent of
the total paid-up capital. It is
evident that one of the factors that
have contributed to the growth
of big companies is the flnancial
assistance rendered by public
institutions like the Industrial
Finance Corporation, the National
Industrial Development Corpora-
tion and the Life Insurance Corpo-
ration.

The Finance Minister, in Part A of
his budget speech has specifically said
that he is opposed to monopolies and
to concentration of wealth and he pro-
poses to appoint a commission to find
out the extent and the details about
the monopolies and concentration of
wealth, with a view to deal with that
problem. So far ag the proposal goes,
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I welcome it. But one thing 1 want
to ask from him is, until the report of
that commission comes, what is he
going to do? It has been our expe-
rience that it takes several years fora
report of that nature to come. Then
Government will deliberate upon it
and it comes to the House, after which
a final decision is taken, What is he
going to do in order to stop the in-
crease of monopolies or concentration
of wealth until that report comes? If
we wait for that report it means that
we are going to do anything. So, the
first thing that has occurred to me is
that this inter-locking, although it has
a certain objective, will lead to fur-
ther concentration of wealth and I
would like the Finance Minister to en-
lighten the House as to how he pro-
poses to combat it, It is my humble
request to the hon, Finance Minister
that though he may wait for the re-
pory for the final steps he proposes to
take, ai least he should see that no
further increase in monopoly or con-
centrations of wealth taxe place.
If it is allowed to take place for three
or four years more, then it will in-
crease in volume and our difficulties
in tackling mav become unsurmount-
able.
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My second point is about the re-
placement of super profits tax by the
sur-tax. So far as super profits tax is
concerned the rate of deduction was 6
per cent. The Finance Minister has
raised it to 10 per cent. Well, that is
a sort of incentive, The capital base
for the super profits tax was the eapi=
tal and reserve. The Finance Minister
has extended the base and he has in-
cluded he equity capital, preference
capital, reserves, debentures, loans
both internal and external and loans
from banks for a period of ten years.
Now. Sir, I want to put one question
to the hon, Finance Minister, I have
not known of any preference shares
or of debentures which are being
floated at the rate of 10 per cent or
more. All the debentures or the pre-
ference capital that I have known of
are floated at a much smaller rate of
interest, Similarly the loans advanced
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by the governmental agencies or loans
raised abroad or the loans from the
banks also carry a much lower rate of
interest than 10 per cent. How is it
then that he has included all these
things and allowed g deduction, the
aggregate at 10 per cent irrespective
of the actual outgoings? This is one
part of my objection. Rightly enough,
the Finance Minister has been very
keen to stimulate savings. If a person
stands to benefit by getting a higher
deduction on the preference capital or
the debentures or on the loans—that
is, he gets g deduction of 10 per cent
whereas he pays lesg than 10 per cent
—than to that extent it will be a dis-
incentive to build the reserves. I would
like the Finance Minister to clarify
these two points because they have
caused a considerable amount of mis-
giving in my mingd,

Then I come to the foreign equily

capital. A report had appeared in the
Patriot, and I am glad the Finance
Minister has taken prompt steps 1o

contradict that report. That report was
causing a lot of misgiving and worry
to persons like me, Foreign invest-
men's have some peculiar  features
which I do not like. T do not say that
constituted as we are the old maxim
that “flag follows trade” holds good.
We are sufficiently conscious. We
have sufficient courage and strength
not to be influenced, not ‘o be subor-
dinated to other countries, merely
because we import some capital from
there. But there is one thing, that
foreign capital, particularly equity
capital, means the hands of the foreig-
ners in our economic system, and in
the uliimate result may also mean
other kinds of pressures. We have
got the example of South America
where the United States is controlling
the South American independent
States in various ways through the in-
vestment of capital, I do not look
upon the investment of foreign capital
with very great favour yet 1 do not
altogether oppose it. Our approach
towards equity foreign capital has
been a selective one. Mostly it has
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been confined to industries which re-
quire big capital—that is, big capital
based industiries or heavy industries.
There has also been another condition,
and that is, where we do not have the
technical know-how. [ hope the hon.
Finance Minister wil] take care......

The Minister of Finance (Shri T. T.
Krishnamachari): That is exactly what
is intended.

Shri A, P. Jain: Then [ congratulate
you on that. I hope that the approach
of the Finance Minister would be
selective and foreign equity capital
wiil not be allowed to enter into an
unnccessarily large number of indus-
tries and it will be confined to the
minimum. I am glad that that is the
view of the Finance Minister also.

Now, Sir, I come to my third point,
namely, agriculture. I do not hesi-
tate to sav that agriculture has re-
ceived an cxtremely cold treatment
from the IPiaance Minister, In the
whoie of his long specch of 20 pages
there iz a very scanty reference to
agriculture. There is one reference
nn page 3, paragraph 6 Para A, where
he says that “80 selected districts
covering 1500 blocks will be tzken up
for package programme” This is
nothing new. The package programme:
is being tried for g number of yecars,
and after the experience we have
gained it was but natural that
this scheme should be extended
further. Then, in the same para-
graph he refers to the setting
up of an Agricultural Produc-
tion Council—just an administrative
measure. Again on page 5, para-
graph 11, Part A, he makes a casual
observation “keeping the prices too
low may defeat the objective of rais-
ing agricultural production”, But he
does not go any farther than that, and
that too is only a side reference. He
further goes on to say: “but wages
cannot also be controlled”. I was ex-
pecting something more than that.
There used to be time when the
Indian budget used to be called
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in monsoon”. I am
glad it is no more so, because
we have got other sources of
revenue. Even so, agriculture consti-
tutes about 50 per cent of our econo-
my—national economy—and our bud-
get is but a reflection of the economic
conditions. of the climate of the
country. I feel that the Finance
Minister should have attached much
greater importance to agriculture in
his budget speech.

a “gamble

Now, Sir he has lalked about sup-
plics. When an hon. Member who
was speaking the other day, criticised
the agricultural aspect of the budget
the Finance Minister interrupted him
and said that he has made ample pro-
vision in the budget estimates. Well
and good. DBut there are two parts of
it. One is making the supplies avail-
able as is also done for industry. The
hon. Minister has set up the Unit
Trust. I welcome it. He has also moved
a Bill for setting up a Development
Bank. 1 also welcome it, Now, so
far as the supplies go I trust and be-
lieve that more of the resources are
going to be placed at the disposal of
the farmer. But, Sir, are there not
budget incentives which the farmer de-
serves? Just as the Finance Minister
has given budget incentives for the
purpose of stimulating industria] pro-
duction, he should have given budget
incentive for the purpose of stimula-
ting agricultural production. I am not

making g vague observation. [ want
to point out certain specific things.
Last year, when the duties on kero-

sene oil were being discussed, many
of us made a proposal to reduce the
duties on the inferior kind of kerosene
oil which is being used in the country-
side. During the current year he
has realised a much larger revenue
from kerosene than what was esti-
mated. What is the reason for his not
reducing the duly on inferior kerosene
oil, which gives a little light to the
poorer sections of farmers and remove

the darkness of their wretched
homes?
18 hrs.

Now I come to diesel oil, which is
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very necessary for the farmers for
their pumps and tractors. I do not
see any reason why some reduction
in duty for diesel oil should not have
found a place in the budget. On the
basis of past performance or require-
ment, a farmer who has a pump or
tractor and is using diesel oil could be
given coupons. It ijs big companies
which are selling oil and so there
would not be any difficulty about re-
fund or accounting etec. The farmer
can be given concession on diesel on
presentation of coupons and the com-
pany can get a refund from the Gov-
ernment.
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Then therc is the question of fer-
tilizers, which is very costly. They
are cheaper everywhere else in the
world, There is a fertilizer pool which
is making unconscionable profits. Is
there any reason why the price of
fertilizer should not be reduced? Is
that not one of the incentives which
the farmer deserves?

The Reserve Bank advances credit
to co-operative societies at the rate of
2 per cent, but when it reaches the
farmer the rate of interest he has to
pay comes to 8 to 10 per cent. Why?
Because, there are several inter-
mediary societies. There is the Apex
Bank, the Central Co-operative
Bank and the primary society.
Here ] make a very humble sug-
gestion to the hon. Finance Minis-
ter. Since he deals with the
Reserve Bank, he can lay down the
financial pattern and eliminate at lcast
one of these links. Either the Apex
Bank should have its own branches in
the regions and districts which should
advance loans to the primary co-
operative societies or there should be
regional banks covering a division and
doing away with the Apex Bank so
that these regional banks may advance
credit direct to the primary societies.
I think that this will reduce the pro-
cessing of credit through intermedia-
ries by about 2 to 3 per cent, which
will mean a great relief to the farmer.

Then, he has talked so much about
the corporate sector hut he has not
said a word about the co-operative-
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societies. I am referring to large co-
operative societies like co-cperative
sugar mills or co-operative societies
for ginning or pressing cotion of even
some co-operative mills which may
undertake the manufacture of tex-
tiles This scheme of co-operative
sugar mills was started during my
time and I am glad to fing that as
many as 25 per cent of the sugar mills
of this country are owned by co-
operative societies. Now, what was
the object of these co-operative
societies? The object was that the
farmer owner becomes also the manu-
facturer of sugar. Some of these co-
operative societies have done excellent
work. They are efficient, earning
good orofits, and their method of
working is at least as efficient as that

of the sugar mills in the private
sector. But they are being given
a step-motherly treatment in the

matter of income-tax. Some of these
co-operative societies have cvoulved a
system under which they make it
obligatory upon their farmer membcrs
to compulsorily supply to the mills all
the sugarcane produced bv them. It

is a long termm contract. Tney have
got another scheme. They control the
production of sugarcane. They lay

down the programme, they themselves
harvest it and transport it to the
mills. What is the income-iax depart-
ment doing? If a privately owned mill
buys sugarcane at a price higher than
the statutory price—they are doing it
in Western UP. where thev are now
paying Rs. 2-6-0 instead of Rs. 2--UP
Government is giving a concecsion of
three annas and the mill is paying
another three annas—all this is liable
to be deduced from the income-tax
return as the price of the primary
product for sugar. In the cage of the
co-operative  societies, they are
‘making a long-term contract with the
sugarcane producers, introducirg cer-
tain improvements and exercising
certain controls. So, they are paying
a higher price for the sugarcanc. But
the income-tax department says: no,
‘the deduction will be allowed orly to
the extent of the statutory price. Is
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it the manner in which we are going
to develop co-operative societies? Not
only in India but elsewhere,' both in
the capitalist and communist ~ountries
co-operation hag a big role (¢ play. I
request the Finance Minister to intro-
duce a provision in his Finance Bill,
acquiring to himself the power to
give adequate relief to the co-operz-
tive sugar mills and other processing
industrieg in the co-operative scctor
to give them a definite stimulus, to
give them definite encouragement so
that we may come nearer the socialist
pattern by which he swears ang I
swear

Here I am reminded of our revered
and devoted friend, Pandit Govind
Ballabh Pant. He said during  the
course of a discussion—I do not know
whether the Finance Minister  was
present but I positively remember that
the Prime Minister was there—that
the best way of helping a farmer is to
give him subsidy because if vou link
the subsidy with the preoductive input
the farmer necessarily makes gcod of
the subsidy. I do not find anything
of it here. I think he should give
some thought to it. He 'wi’l be intro-
ducing many more budgets—I wish
him long life as Finance Minister....

Mr. Speaker: He _-hould conclude
now.

Shri A. P. Jain: Sir, T speak only
once or twice in a session. So I should
be given more time,

Mr. Speaker: I have no objection
to that, but the difficulty is that the
Congress members give a long list and
I cannot accommodate them all.

Shri A. P. Jain: I will sit down if
you want.

Mr. Speaker: I do not want that.
But I do not want him to take too
long.

Shri Hari Vishnu Kamath: (Hoshan-
gabad): It can be deducteq from the
total time given to his party.
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Shri A. P. Jain: I am not likely to

speak for the rest of the session so

that others will have more time.

Mr. Speaker: When should I
the next bel] then?

L ]
Shri A, P. Jain: Whenever you like.
I am always in your hands. I want
the Finance Minister ‘o pay earnest
attention and devise a scheme by
which the co-operative secior is not
only strengthened but it is furiher

ring

widened. I know that he will agree
with me and do something. I know
his heart.

I am skipping over some puints for
want of time. Then I come to another
point, the equitable distributicn  of
income. [ am sorry to say ihat I do
not find anything about it in this
budget. I know that it is not possible
to bring about any radical change in
the distribution of income in cne
budget. It will require a series of
budgets spread over a number of
years, but I expected him to make a
beginning at least, a notional begin-
ning, a nominal beginning. Let me
hope that he will do it in his next
budget.

I want to make one observation
about his budget speech. In paragraph
60, on page 10, under B, he says that
his budget proposals mean a reduc-
tion of taxes at all levels, I am sorry,
1 cannot agree with him. Let me
examine the figures. I have tried
to work them out. On an income of
Rs. 5.000 the income-tax on 1963-64
wa: Rs. 91 whereas under his budget
proposals it will be Rs. 84 On an
income of Rs. 10,000 it was Rs. 670 in
1963-64 and would be Rs. 709 next
vear. On Rs. 15000 it was Rs. 1,521
in 1963-64 ang would be Rs. 1,584
next year. So, there is increase in all
cases. So far as the Compulsory
Deposits Scheme is concerned, that is
quite independent of it. He has
scrapped the CD Scheme and I con-
gratulate him on it. He took a very
fine and bold step in regard to some
part of C.D.S. and now he has extend-

ed it
2348 (Ai) LSD—4
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' Who gets the relief? It ig the higher
income bracket. On Rs. 25,000 the
income-tax last year was Rs. 4,800;
this year it will be Rs. 3,834. On Rs. 1
lakh last year it was Rs. 54,250; this
year it will be Rs. 44,615.

Shri Rameshwar Tantia (Sikar):
Last year there wag a compulsory de-
posit included in that.

Shri A. P. Jain: [ have
that.

excluded

Shri T. T. Krishnamachari: He need
not go into detail. I have got it
examined only thig morning und I can
supply the statement to hon, Members.
1f you take out the compulsory deposit
excepting in three cases where there
is an increase of a very fraction of a
per cent, in all other cases there is a
decrcase in regard to amounts below
Rs. 15000. So far ag higher incomes
are concerned, if he takes inlp account
the annuity deposit, it will be slightly
more excepting in one particular
bracket where it is a fraction less. If
you do not include the annuity
deposit, the hon. Member will be
correct.

Shri A. P. Jain: I am exciuding the
annuity deposits which is refundable
ang every year the amount of annuity
deposit will go on decreasing, If 1
have to deposit Rs. 1,000 as annuity
deposit this year, next year I will he
entitled to a refund of Rs. 100 and
therefore T will have to deposit only
Rs. 900. That is another feature.

Ghri T. T. Krishnamachari: That
Rs. 100 will be taxed.

Shri A. P. Jain: Then, about excise
duties T am sorry that there is no
relief to the common man. Perhaps,
he is hard pressed and I quite realisa
his position because our d_efenne ex-
penditure continues to be high

Then, I come to the redacing of
inequalities. I am glad that the ‘hon.
Finance Minister has not only rationa-
lised the Capital Gains Tax and made
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it lower for the low income group and
place a little more burden on  the
higher income group. But he  has
also done away with the maximum
limit of 25 per cent. [ welcome that
proposal.

I also welcome his proposal to
increase the Estate Duty and Gifts tax
rates. In a socialist society a man must
live by the sweat of his labour. It is
a fundamental principle of sociaiism
that everybody must get according to
the work he does and not live on un-
earned income, rents and taxes. So,
to the extent that he has reduced the
heritable wealth and the wealth
which can be transferred by gifts, it
is a move, although a slender move,
towards socialism and I congratulate
him on this set of measures.

About the rise in prices the hon.
Finance Minister says that the rise in
prices is 7.2 per cent during the ten
months intervening between March
1983 and January 1964. Dut those are
the wholesale prices. The consumer js
not at all concerneq with wholesale
prices. I have no manner of doubt in
my mind that the consumers’ prices
have gone up by 20 to 25 per cent sv
far as necessities are concerned. I
will earnestly request the hon. Finance
Minister to give up this age-long bLut
unrealjstic approach of depending up-
on wholesale prices. He should work
out a system—that is not difficult
because we have made a considerable
advance in our statistical system; w~
have got Professor Mahalanobis—and
basis of his future estimates on relail
prices.

Shri T. T. Krishnamachari: May 1
point out to my hon. friend that at
one time I had sent a letter which was
forwarded to him about retail prices
in Madras and I got a reply that was
written by him and sent by the hon.
Prime Minister to me suggesting to
me that the price Rs. 1.4 per measure
of rice that I gave was wrong because
the Hindu quoted the price of rice as
Re. -|13]- per measure. The official
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figures, unfortunately, happen some-
times to blur the situation so far as
the retail prices are concerned. Now,
unfortunately, perhaps the boot i on
the other leg; but, nevertheless, the
hon. Member had the bgot on his leg
at one time.

Shri A. P. Jain: The hon. Minister
had the boot at one time; he lost it
and again he has got it I do not
know how long he will retain it.

Shri T. T. KErishnamachari: I hope,
the hon. Member will get the boot
again.

Mr. Speaker: There is a race for
getting the boot. Shri Jain has taken
half an hour.

Shri A. P. Jain: Only five minutes
more. I will request t.ue hon. Finance
Minister to keep in mind that the lot
of the common man is very hard. Our
planning is democratic planning and
it depends upon the willing support
of the people. I am sorry to say that
the people are becoming frustrated and
disillusioned. If planuing has to
succeed, prices have to be controlled.

Shri T. T. Krishnamachari: I am
entirely in agreement.

Shri A. P. Jain: [ am sorry to say
that in all te proposals of the hon.
Finance Minister there is nothing
positive which indicates how he is go-
ing to contro] prices. In the long run
prices can be controlleq by increased
production. But even in the fleld of
agriculture, the team which has ex-
amineq the package scheme says that
the final results of increased produc-
tion can be attained only in three to
four years and not in one year. What
are we to do during the interim
period?

The wo:r!d has known of only three
ways of controlling prices in the
shortest period. One ig physical con-
trols. The hon. Finan~e Minister has
correctly pointed out certain adminis-
trative and technica)l difficulties. But
what should be our approach ? We
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should improve the administration
rather than give up controls, Then,
there are monetary controls. They
have not proved to be very effective,
As regardg fiscal controls, experience
has shown that they are not effective
in controlling prices. In other words,
either we give in to a sense of [rus=
tration and say that prices are not
going to be controllei or we have to
reorganise and improve the machinery
to control them.

Now I come practically to the last
point. The hon. Finance Minister has
indicated a very alarming aspect so
far as the States are concerned. The
arrears of loans due [rom the Slates
amount to Rs. 3,800 :crores. In the
Budget yecar he is going to give an
assistance of Rs. 559 crores to the
States. This will include both subsidy
and loans. So, the amount of loans
will be less. Even if we calculate on
the basis of the loans which are going
to be advanced during the Budget
Year, it will mean that our arrears
would total to the amount which has
Been advanceq during five or  six
years., Since in the past the amount
of loans to the States was much
smaller than what we are giving now,
my own feecling is that out of what-
ever we have paid to the States during
the whole term of the Plan nothing
has been recovered. Iere is the weak
point. We are being taxed more.
When we want relief in direct taxes,
we are told that the Budget is tight
These recoveries are not made. Is it
the intention that the Central Govern-
ment should go on raising rescurces
for the States and mnever recover
them? This is an aspect to which very
quick ang very intense attention
should be given. 1 hope, the hon.
Finance Minister would do it.

I welcome the

On the whole,

Budget.

Shri T. T. Krishnamachari: Thank
you.

Shri A. P. Jain: [ know, there are
indications in it and I know that the
hon. Finance Minister is a man of
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imagination and courage. He has
left many thing undone; I hope, he
will do them and will lead us on. We
follow him ang under bis guidance we
will go towards the destined goal of
the Bhubaneshwar resolution. But
there is one thing. In a report of his
interview to the London Economist
which has been reproduced in Indian
papers he is reported to have said
that he has full freedom to frame
his budgetary policies subject to the
control of the hon. Prime Minister.
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Sir, I am a Congressman. I owe my
loyality to the Congress and to the
Bhubaneshwar Resolution. Let him
not take up an attitude which may
create double loyalties for me. Let
him obey the Bhubaneshwar Resolu-
tion, let me obey the Bhubaneshwar
Resolution and et us proceed towards
this goal.

Shri Vasudevan Nair (Ambala-
puzha): Mr. Speaker, Sir, listening to
the debate for the last three days,
sometimes I felt svmpathy for the
Finance Minister because mostly he
was receiving only brickbats during
the General Discussion on the Budget.
I also sympathise with friends, like,
Shri Ajit Prasad Jain because such
friends have to conclude their speeches
by saving. “I welcome the Budget”.
But T would request the Finance
Minister not to go by the last sen-
tences in the speeches made from the
Congress benches. I would like him
really to read through the whole
specches made in the Hlouse during the
last three days.

Sir, in a sense it is heartening 1o
seec that from all parts of the House,
from all sections of the House, basic
criticism was made about the
approach, the outlook. that is contain-
eq in the Budget presented by the
Finance Minister. When mv colleague
Mr. Homi Daji, was speaking and
when he made some reference to
Bhubaneshwar, somehow the Finance
Minister got very agitated and he was
asking Mr. Homi Daji not to speak
about Bhubaneshwar and that it should
be left to him and to his own friends.
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[Shri Vasudevan Nair]

Now, [ should make it plain that we
have no illusion about Bhubaneshwar
or Jaipur.

13.22 hrs.
[Mr. DEPUTY-SPEAKER in the Chair.]

Shri T. T. Krishnamachari: You have

np illusions at all. Have you any
illusions?

Shri Vasudevan Nair: But I am
sure the Finance Minister wil] Lhave

to settle accounts with his own
friends........

Shri T. T. Krishnamachari: Cer-
tainly, we have settled.

Shri Vasudevan Nair: .. .. .. as fai

as Jaipur and Bhubaneshwar are con-
cerned. At the same time. 1 would
like him to remember that Bhubane-
shwar and Jaipur have significance
not only for the Congress Party, but
for the whole country bz2cause you are
the ruling Party. Not cn'y that. The
ideals of socialism, of euitable distri-
bution of wealth and such other things
are not the ideals of any particular
Party. But they are ideals already
acceptedq by thig very Parliament.
They are national policies that we are
bound to implement.

like the Finance Minister,
to read every day, for
example, the Directive Principles of
the Constitution. Let him refresh his
memory. 1 think, it is very necessary
for him to do that. Let him, again
and again, read the Industrial Policy
Resolution adopted by this very House.
I am sure these are not very revolu-
tionary documents about which he
need be afraid or frightened. Our
charre is that this Finance Minister is
trying to subvert the Industrial Policy
Resolution, that this Finance Minister
is trying to sabotage the very national
policies accepted by this House and he
is even going against the spirit of the
Directive Principles of the Constitu-
tion.

Shri T. T. Krishaamachari: Not

quite as sufficiently as you are trying
to subvert the State.

1 would
if possible,
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Shri Vasudevan Nair: He gets a bit
restless when the things are told in his
face. He wil] become restless. That
1 can understand. But he has to list-
en. As far as the Industrial Policy
Resolution is concerned, 1 say this for
his benefit specially for I do not think
he is reading it these days. He should
know that there is a complete and
comprehensive picture presented there
as far as the future industrial develop-
ment of this country is concerned. He
cannot take something out of it and
reject the rest. It is a complete pic-
ture. He cannot distort the whole
thing. In Para 5, it is said:

“In order to realise this objec-
tive...."

It is given in the earlier paragraphs.

‘....it is essential to accelerate
the rate of economic growth and te
speed up industrialisation and, in
particular, to develop heavy in-
dustries and machine making in-
dustries to cxpand the public sec-
tor, and to build up a large and
growing cooperative sector...... ”

About it a mention was made by my
hon, friend Mr. Ajit Prasad Jain,

“These provide the economic
foundationg for increasing oppor-
tunities for gainful employment
and improving living standards
and working conditions for the
mass of the people. Equally, it is
urgent, to reduce disparities in in-
come and wealth which exist to-
day, to prevent private monopolies
and the concentration of economic
power in different fields in the
hands of small numbers of indivi-
duals. Accordingly, the State will
progressively assume a predomi-
nant and direct responsibility for
setting up new industrial under-
takings and for developing trans-
port facility. It will also under-
take State Trading on an increas-
ing scale....”

Underline this thing. It says:

“It will also wundertake State
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trading on an increasing scale...”

And what is the role of the private
sector?

“At the same time, as an agency
for planned nationa] development,
in the context of the country’s ex-
panding economy, the private
sector will have the opportunity to
develop and expand. The prin-
ciple of cooperation should be ap-
plied wherever possible and a
steadily increasing proportion of
the activities of the private sector
developed along cooperative
lines.”

Our charge against the Budget, against
the ideals formulated by the Finance
Minister is that he is distorting the
whole concept in favour of the private

sector. 1 do not have the time to
quote the various passages that occur
in his Budget speech. The various

statements that he has made previous-
ly in this House and outside, right
from the beginning when he gave the
talk over the All-India Radio about
the economic situation in this country,
he was step by step tirying to move
away from this Policy Resolution of
this Parliament and this country.
Now, his fear is that provided we give
sufficient incentives to capital, the
whole problem can be solved. We all
know that the Finance Minister is fac-
ing a crisis, This country is facing an
economic crisis. He is moving from
difficulty -to difficulty. In spite of
planning for so many years, as it is
being mentioned by every Member 1n
this House, the cost of living is going
up. the purchasing power is going
down, the prices are going up, unem-
ployment is a very huge problem that
we face even today and these are the
problems that should get answer even
after all these years of planning and
in order to solve the crisis, the Finance
Minister has his way of helping, prod-
ding on supplementing the energies of
the private sector. It i3 a one-sided
approach and a very wrong fundamen-
ta] approach. What is the situation in
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this country? In the Economic Sur-
vey, it is pointed out:

“The index of variable dividend
industrial securities (1952-53—100)
came down from 195 in May 1962
to 173 by the end of December
1962 and further to 158 by the end
of June 1963. A considerable part
of the decline 1 share prices was
in the nature of a corrective to the
earlier boom...."”

The Government itself has to agree
that of the decline was in a way
justified because it was a corrective to
the earlier boom.

“....but since the decline had
been sharp a number of measures
were taken to stimulate activity
in the stock markets.”

The Finance Minister's solicilude for
the industrialists is well known.

Then, what did he do all these months?
The Economic Survey further says:

“Forward trading was resumed
in June, 1963, financia] assislance
was given to the Industria] Fin-
ance Corporation and the Indus-
trial Credit and Investment Cor-
poration to enable them to increa-
se their under-writing operations
and the selective ecredit controls
were relaxed in sp far ag advanc-
es against shares were concerned.
The modification in the credit
policy of the Reserve Bank in
October, 1963, as also the announ-
cement of Government's decision
to establish a Development Bank
led to a recovery in share prices
and the index by 25th January,
1964 was 169, i.e, the level pre-
valent a year ago.”.

In 1952-53, the index was 100, and
Government themselves felt that a
certain decline was justified as a cor-
rective to the boom. but the index
again went up to 169, the level preva-
]ent,a Yyear ago.

After all this, the Finance Minister
thinks that it is again necessary to
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[Shri Vasudevan Nair]

give many more incentives to the pri-
vate sector. and he ha; came forward
with all these proposals.

One of his pet schemes 15 the Unit
Trust. He was pleading in this House
for the establishment of the Unit Trust
as he said that it would really help
the middle-class people, the not very
rich people, alsp to come into the field
of industry. But what has happened
in actual practice? He has constituted
a board of trustees for this Unit Trust,
There again, the real purpose of Gov-
ernment is revealed; with whom the
Government{ and the Finance Minister
are linked is again divulged in the
constitution of the board of trustees
for the Unit Trust. Is it to help the
ordinary sharcholders? Is it to help
the middle class people also to come
" into the field of industry that such
people are put in control of the Umt
Trust which will have a lot of money
from Government? That is agamn
handed over to the monopolists. That
is our charge against the rfinance
Minister. Mr. Wagle, who is one of
the trustees of the Unit Trust repre-
sents the Karamchand Thapar group
of companies whose web is entangling
every available field of industrial pro-
duction. Another gentleman, Mr.
Mitter is on Messrs. Andrew Yule &
Co. which has 200 Indian companics
under its control, all directed and
managed from London. The Unit
Trust is being controlled by such peo-
ple. Then, there is Mr. Tuli of the
Punjab National Bank who should be
taken as representing the Sahu-Jains
about which the Vivian Bose report
had much to say. Still, the Finance
Minister wants us to believe that he
really wants to expand the base of in-
dustry so that it is not controlled by
a few business-houses. 1 should say
that he has without shame come for-
ward in his budget speech giving a
kind of theoretical explanation that
today the business-houses are not real-
'y controlled by the old families in
whose names they stand. Of late,
even in the Western countries, in the
classically capitalist countries there 1s
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a lot of talk avout people's capitalism.
Perhaps, they think that they cam dupe
.people by such talk. It is regrettable
that the Finance Minister of India, the
Finance Minister of a +«Government
which 18 run by a party which claims
to stand for socialism should come for-
ward as an apologist of the private
sector ang without shame try to tell
the peopie of our country that these
big business-houses and these big rom-
panies are today not really controlled
by these few monopolists, but really
the ownership is passing down to the
brouader sections of the shareholders.
This runs counter to facts. This is a
propaganda which the Finance Minis-
ter of this Government ought not to
have taken up on himself to carry on.

Now, let us compare the Finance
Minister's solicitude for the capitalists
or the private sector with what he has
done in the field of controlling the
price-line or of boosting up agricul-
tural production or of at least oreven-
tion the upward trend in unemploy-
ment and such other fields.

As far as the agricultural sector 18
concerncd, most of the Members n
this Housc including many Members
of the ruling party have drawn atten-
tion to the fact that there is practieal-
ly no concern shown in this budget as
far as the agriculturist is concerned.
We from our party have been arguing
in this House all these vears that if
we really want {o make a break-
through, the fundamental angd basic
thing that we should give attention to
is the question of the institutional re-
organisation in agriculture? What has
happened in this regard in this coun-
try during all these years? During all
these seventecn years, what has hap-
pened is that in the name of agrarian
reforms, various - State Governments
have really tried to sabotage the very
legislations passed by themselves. 1
do not have the time to go into the de-
tails. But, apart from the institution-
al reorganisation in agriculture and
the relations .of production in the
country, there are various other
steps  that should be taken to



4269 General
help the peasant to get out of
the rut in which he was re-
maining for the last many centuries.
Government claim that they have tak-
en steps. It is true that a lot of money
was spent over it; during the first two
Five Year Plang nearly Rs, 1750 cro-
Tes were spent on agriculture, commu-
nity development ang irrigation, and
in the Third Five Year Plan it is pro-
posed to spend nearly Rs. 2000 crores
on all these three items. But it still
remaing a fact that even during the
period that we have spent nearly
Rs. 3000 crores for increasing agricul-
tural production, we have been im-
porting foodgrains to the tune of about
Rs. 2000 crores. Look at the huge
amount that we have invested and
look at the shabby results that we
have got. We should go deeper into
the causes why this stagnation still
remains. in the field of agriculture.
Some Members plead for more money.
That may be necessary. But before
that, I would urge Government to
make a study as to whether the money
that is being pumped into the villages
really goes into the hands of the real
cultivators or not. That is the basic
question. 1 am sure that you will see
that in every block or in every village,
not more than 10 to 20 per cent of the
richer sections of the cultivators get
the benefits either by way of vredit or
fertilisers or seeds and so on. I ean-
not say that it is a monopoly there,
but it is again a combination of certaln
vested interests in the villages toge-
ther with the officials that really grab
a large part of the amount that we are
trying to push down to the villages.
A very interesting study was made in
this behalf by no less a person than
Shri Jayaprakash Naravan. A com-
mittee had been appointed by Gov-
ernment to study the welfare of the
weaker sections of the village commu-
nity. and a report was submitted to
the Ministry of Community Develop-
ment and Co-operation. There are
very many revealing things in that re-
port, where he has pointed cut that
nearly 50 per cent of the village com-
munity, who, according to him, belong
to the weaker sections, are completely
out of the picture as far as the com-
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munity development projects are con-
cerned, and as far as the credit facl-
lities are concerned. So, my point is
that not only shall we have to give a
new reorientation tp our agricultural
projects and programmes, but we
should really try to see that the grip
of the richer sections in the villages
over all the projects is removed and
the real benefits go down to the real
tiller of the soil or the weaker sectiong
in the villages.  Unless that is done,
and unless genuine efforts are made
to reach the larger sections .of the
people in our country, whether they be
in the villages or in the towns, we
shall not be able tp turn the corner
and we shall be going in the vicious
circle and in this rut. If we really
want to make a break from this situa-
tion, then, the fundamental epproach
and outlook of the Finance Minister
and this Government have to change.
We are sorry to find that instead of
that, under the leadership of the pre-
sent Finance Minister, there is an ut-
tempt being made to distort the vision
that is before this country, to distort
and sabotage the policies and pro-
grammes which are national policies
and programmes adopted by this Par-
liament and this country and by all
the political parties in this country.

The Minister of Planning and Min-
ister im the Ministry of Finance (Shri
B. R. Bhagat): Mr, Deputy-Speaker,
before I take up some of the points
raised during this discussion, I would
like to clarify one or two personal al-
legations made by the hon. Member,
Dr. Ram Monahar Lohia. In his
speech yesterday, he referred to the
alleged impropriety of the appoint-
ment of a certain Member of the
UPSC. The allegation is completely
unfounded, and I should have ignored
it but for the fact that it is necessary
that public confidence is not allowed
to be undermined by unfounded alle-
gations, particularly when such allega-
tions are made on the floor of this
House.

ft femr qzaTew (FvEwIT)
IR T A | AT AR FA G A FE
f&g o
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IqTUR WEAT . WY, WIET |
o g7 g

Shri B. R. Bhagat: 1 am giving the
facts. The House will judge.

The appointment was made purely
on the basis of merit and the require-
ment of work, and any kind of rela-
tionship had not the remotest bearing
on it. This gentleman was not remov-
ed from the Bihar Service, as alleged
by Dr. Lohia. He belonged to the
Indian Service of Engineers and was
allotted to Bihar.

Shri R. S. Pandey (Guna): Do not

take Dr. Lohia seriously.

Shri B. R. Bhagat: He completed his
five years’ tenure as Chief Engineer
in Bihar. Thereafter his services were
transferred to the Central Government
for six months in the first instance,
later extended with the concurrence of
the UPSC. On retirement from this
post, he was selected for another as-
signment under the Central Govern-
ment on the recommendation of UPSC.
This assignment was not in any de-
partment under Nandaji's charge. He
held it till about the middle of 1862.

His case for appointment as an En-
gineer Member of the UPSC was spon-
sored by the then Minister of Food
and Agriculture, who said that he had
high regard for his integrity, upright-
ness and professional ability. Later
he added that with his knowledge,
experience, competence and integrity.
he would fill the office of Member of
TUPSC with distinction. Then again
the then Minister of Commerce—now
the Minister of Industry,—who had
known this pgentleman's work as a
Minister in Orissa, alse commended
him for his high integrity.

After consulting the Chairman,
UPSC, his appointment in the vacancy
of the Engineer Member was recom-
mended by the Home Minister to the
President.
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About the relationship, may I say
that I would like the House to deter-
mine 1t? For example, if theré 1s re-
lationship between A and B in this.
way, that B is A’s mother's sister's
son's son's wife's uncle, *the learned
Doctor <alls it a close relationship!

An Hon. Member: What is it?

Shri B. R. Bhagat: I can
repeat it.—mother's sister's son's son's
wife's uncle. ‘This relationship the
learned Doctor calls as close relation-
ship!

Shri Sidheshwar Prasaq (Nalanda):
A real research work.

Shri B. R. Bhagat: Similarly, he
made another allegation in regard to
the National Projects Construction
Corporation, a public sector enter-
prise, und its former Chalrman, Shri
L. N. Mishra, who is now Deputy
Minister in the Home Ministry, 1
am sorry to say that here also his
allegations are baselesg and unfounded.

Shri Kishen Pattnayak: How?

Shri B. R. Bhagat:
speak for themselves,

The {facts will

He referred to the construction
work done by the NPCC at Dar-
bhanga airfield. This particular work
was given to the NPCC on a tender
basis. The NPCC's tender was the
lowest. As against the tender of the
Hindustan Construction Company for
Rs. 2°16 crores, the NPCC's tender
was Rs. 1'46 crores, very considerably
lower. In this was included supplies,
cost of cement and other materials,
and hence the nett value of the con-
tract was only Rs. 80 lakhs, The
NPCC wuas allowed Rs. 80 per 1000c,
ft. by CPWD for the items of work
in question, and not Rs. 110 as
alleged by the learned Doclor. For
the earthwork and other things the
NPCC called for tenders and the rate
quoted by the lowest {enderer,
Messrs, Khanna Construction Co. of
Lucknow, that {s Rs. 69 per 1000c. ft.
was accepted. The belance of Rs, 21
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was kept by them for some items of
work which they did themselves.

The point is thai this is a public
seclor enterprise. Any profit made
by it comes to the public exchaquer
and not tp any private person.

=t fond qearas - AfFT gagdd
® feaar fzar w7

Shri B. R. Bhagat: The normal
procedure was followed, Everything
waus allotied by tender, whether to
the NPCC or to the subcontractor. It
would be wrong Lo conclude that any
excess profit was allowed to anybody
at any stage or any irregularity was
committed,

Thesp are the facts. If you com-
pare similar work done in other air-
fields, either Ranchi or Gorakhpur or
Lucknow, it will be found that the
rates allowed to the NPCC were
10—15 per cent lower—for similar
construction, work of a similar type.

So from any point of view, the con-
clusion emetrges that the NPCC has
done a good work and because of its
participation, the public exchaquer
was saved to the tune of Rs. 70 lakhs
straightway, As for the work of the
former Chairman, under his chair-
manship it has done good work, and
the work increased from Rs. 16 crores
to Rs. 47 crores, and it couid declare
a dividend of 44 per cent......

Y TRAAE TR (qETEAT)
IqTENE W IR,

IqTEA WEIAW . WIEY, WET |

Shri R. Barna (Jorhat): On a point
of information.

Mr. Deputy-Speaker: No clarifi-
cation now. He is not yielding,

&t THEA% T ;. IITEE He e,
Tw faafae # & det wgieg & sveem
g § HWifF T grw § 39 9=
FML aW FY W F gy AY L
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Shri B. R, Bhagat:
budget discussion.. ..

Coming to the:

Y TRRAT AT | IeTE WErAA,
¥ TRl S wEar g
Mr. Deputy-Speaker: As long as

he does not yield, I cannot allow the:
hon. Member to intervene,

| TRAAT AT : HE wgRT g
wr TR
JAWE WAGT . WTET, WIET |

Shri Nambiar (Tiruchirapalli): He
is most unyielding,

Y THEA® AW ¢ 7T GAT @RI
g7 |TE TR ¥ A1 uE ¥ A9 ffqdy

Mr. Deputy-Speaker: When a

Member is on his legs, he cannot
speak like that.
Shri Yallamanda Reddy (Marka-

pur): He has yielded.

Y THAAE aXT © JIAE ARy,
o wifgar T ug FY T Fav (7 A
ST T FHT ¥ A I FOOIRIA &)
& T # At Ay fawr ot & om0
IT FT AZ WAGT LN AT | IR WA
77 a1 fF TmvETe § A9yl s v
frer w1 & 97 3w A0F § oIAET Y
HEIT TSA &Y HAT § ? AR OF A1
TR | T A T Agar F At F
At & S oA s w
qeYE F ART [AE, @ I AT
FEAE!, qg AT d9 HTH 67T AT
Fq 9T F9T gT AR | AT, ww
37 ' frafe g€ & 919 A=y @gw
FETL g WY go AT A TEA g Aell @
1 & wow frafad ;@i 7€ gt ? a4z
WAFTO @l W AR & @AY |
wFC wafoga wew g | fage
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[4: Tmias 7]
sy faur =97 7 34 97 F T4 7%
4f AYT Fr agq 947 4 ag A9 FATAY
T

Iqreaw qgEa . miv, mEv

“The hon. Member was not here while
I was speaking. For his benefit I
tepeat that the labourers were paid
Rs, 48 and not Rs. 15 or Rs 20 as
was stated by Dr. Lohia.

WY ey (TAgE) A A7 a9
M FT AT F fF e Affgar F FTE
TEIGA (W ATEd 97 F1 (FAr 9r |
o g7 HY §T 3T |

Shri Sheo Narain (Bansi): On a
point of order, If I ‘make an allega-
tion against the Government, I should
be present in the House.

Mr. Deputy-Speaker: There is no
pont of order...... (Interruptions).
Order, order. Let the Minister pro-
ceed.

Shri B. R. Bhagat: Many hon. Mem-
bers said that the budget proposals
of the Finance Minster did not con-
form to the objectives of the Con-
gress and also that what Le said in
part A was unexceptionable but {hat
the hudget proposals do not conform
to those economic policies, I wish to
join issue on this aspect because the
proposals will be found to subserve
four interests: economic  growth,
sustained defence effort, meeling the
ends of social justice and avoiding
the inflationary pressure in the eco-
nomy. It is not enough to look at
the specific tax incentives in isola-
tion from the expenditure which the
Government propose to incur during

the year. Tt should be loocked wt
from an integrated point of view.
Progressively, the plan outlay is

being stepped up and prioritieg are
being determined so as to stimulate
growth in the most desired direction.
This year, plan outlay has been step-
ped up by Rs. 330 ecrores, from
Rs. 1654 crores to Rs, 1984 crores and
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this hes been distributed over key
seclurs including agriculture, irriga-
tion, power and basic  industries.
Defence outlays are also being main-
tained at a high leve] which was
reached last year. As compared to
the revised estimates, for 1963-64
there will be an increase in defence
outlay by Rs. 46 crores. Central
assistance to the States have been
stepped up and this year Rs. 559
crores have been provided. All this
has been done precisely with a view
to stimulate the growth of the eco-
nomy and growth in the particular
sectors necessary for increasing out-
put. So that, the provision: relating
to the raising of the resources have
an anti<inflationary effect and the
inflationary effect is neutralised to

the maximum extent. The overall
deficit is much less. It has been
stated by hon. Members that new

taxes should be proposed only when
the revenue expenditure could not be
covered by revenue receipts; that is
an outmoded approach. It was a
common phénomenon that the over-
all deficit in the past several years
was yawning gap. Through a very
tight budgeting the Finance Minister
has reduced that gap to Rs. 86 crores,
which is the smallest for the last 7-8
years, except for the year 1961-62
when the budgeted deficit was Rs. 64
crores. This has been done precisely
with a view not to add any pressure
on prices.

Then again, the taxation proposals
serve the policy enunciated in part
A. The most important objective is
to promate economic growth and the
proposals in regard to the corporate
sector serve the main idea: to make
more resources available to industrial
companies for the purpose of invest-
ment and expansion along approved
lines. The same is the inten-
tion in the case of the tax on
dividend distribution because if the
surplus is distributed instead of being
taken to the reserves for the future in-
vestment, the ‘process will be defeat-
ed. The concessions given to selective
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industries are all done with 5 view
to promote the grwoth in the most de-
sired sectors from the point of view
of the overall economy. So, the twin
principles of growth and prevention of
inflationary pressure have heen very
ably looked after in the Budgetl pro-
posals.

Many hon. Members sald that the
Finance Minister has emphasised giv-
ing relief o the private sector and
thus erodeq the existing industrial
policy resolution. If you look at this
charge and considered the facts, you
will find that it is not correet. For
instance, it was said that the conces-
sions given to the sectors like alumi-
nium, fertiliser, bauxite, ete., which
arc listed in schedule ‘B of the In-
dustrial Policy Resolution are also
given to the private sector. If you
read schedule ‘B’ of the industrial
policy resolution in which these in-
dustries are listed, you will find that
it is what may be called the mixed
sector in which the State will enter
progressively and enlarge its opera-
tions but the private sector will at the
same time have an opportunity to
develop either on its own or with
State’s participation. That is what
the industrial policy resolution says.
Industries covered under schedule ‘A’
for which concessions are given are
coal, lignite, iron ore, iron and steel
and certain items of machinery. The
industrial policy resolution states that
in the industries listed in schedule ‘A’,
the existing privately owned units are
not precluded and the State is free
io secure co-operation of private en-
terprise in the establishment of new
units whenever national interest so
requires. As the House is aware,
public sector has already made rapid
strides in iron and steel; considerable
progress has been made in machine-
building; to permit the existing units
to expand in these industries js not
contrary either to the letter or to the
spirit of the Industrial policy resolu-
tion. The remaining industries for
which concessions have been given are
al] industries whose development, the
resolution envisages, will ordinarily be
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undertaken through the initiative of
the private sector. So, the main
consideration is to stimulate and help
growth in these sectors and the con-
cessions given have been guided by
the considerations of growth, and not
to give uncalled for concessions to the
private sector. The charge that the
industrial policy resolution has been
eroded is, on facts, completely un-
founded.

14 hrs.
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Then 1 come to the third principle
of the budget proposals and that is
the principle of social justice. Many
hon. Members have said that this
principle has been ignored: that the
spirit of Bhuvaneswar is not there.
They just look at the whole picture
from g single or a peculiar angle and
do not have an integrated view of the
whole thing. That is why such charges
are levelled. T4 has been said, and 1
think it is being repeatedly recognised
that the concentration of wealth and
economic power can be prevented
only over a period of time and by a
number of policies, not only fiscal
policies but also other. Merely one
budget proposal in a single year can-
not check the concentration of power.
Tt cannot be done in one stroke, but
a number of thing; has got to be done.
A number of policies has to be taken.
What is much more important is, in
this respect, a positive policy of pro-
motion ang a strong public sector.
You will see that only through deve-
lopment and creation of public sector
that this problem can be tackled.

In thig respect, the House will be
glad to notice that jn the present posi-
tion, the public sector has for the first
time come to occupy a much more do-
minant position than the private sec-
ior. For example, in the sector of in-
dustries and minerals, the key sector,
the public sector investment is today
much mare than in the private sector.
In the third plan it is Rs. 1,754 crores
in the public sector and Rs. 1,335
crores in the private sector. So, the
public sector has gone shead. This
picture was not there a few years
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before. Take any component; for
instance, iron and steel. A few
years before, iron and stee]l was
entirely in the private sector.
But it has now become a domi-
nant public sector. Machine building
and such other industries are largdly
public sector industries or enterprises.
The basic industries are in the public
sector. Even in coal, the public sec-
tor is gsSuming an increasingly impor-
tant role. Therefore, this is the cor-
rect way of tackling the problem of
concentration of economic power and
achieving the ends of social justice.
But, all the same, in this budget ilself,
the Finance Minister has taken care
to see that the existing concentration
of power is tackled, and that i; why
he has taken steps to see that the
existing fortunes are reduced. That is
why again the most progressive taxes
in respect of capital gains or estate
duty or wealth-tax have been impos-
ed 1 think the fortunes can disappear
in one generation instead of two or
three generations, which was the posi-
tion before.

Secondly, he hag taken very strin-
gent measureg to put down tax
evasion. Very ctringent powers have
been taken in respect of where actual-
ly the unaccounted money accumu-
lates. All these powers have been
taken. Thirdly, he has trieg to put
effective checks on conspicuous con-
sumption jn this budget itself. He has
taken care to see that ample powers
are taken and various steps are taken
to control the concentration of econo-
mic power and of wealth, although the
House must bear in mind the fact that
these can be tackled only through the
creation of 3 dominant public sector
and it is the Government's policy to
pursue this increasingly.

Then 1 come to the question of
public enterprise itself. Several hon.
Members have said rather conflicting
things about the public sector enter-
prises, Some hon. Members oppo-
site have said that the public sector
enterprises are not only run Ineffi-
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ciently but they are not giving ade-
quate returns and they have com-
plained about this. On the other
hand, we heard yesterday Shri K. D.
Malaviya who said that to talk that
public sector enterpriset will give pro-
fits is nonsense. | approach this ques-
tion purely from this point of view,
While some Members say that public
sector enterprises are not making pro-
fits, the hon. Member probably took
the opposile view, namely, that those
who say that the public sector enter-

prises should give adequale returns
dare opposed to that. It is not the
puint. To say that because public

seetor enterprises subserve other in-
terests than cconomic interesls, that,
is to develop an area or indulge in
promotional gr other activities, and
therefore adequate returns should not
be expected of the public enterprises
is. I think, a very incorrect view. If
we  accept th's view, I think there
would not be gny growth of the public
sector, becau-c it iy an accepted socia-
list principle in any country,—whe-
ther it is communist or socialist or a
democratje socialist country, ang you
may not call it profit—that certainly
the surpluscs or the resources have in-
creasingly to come from thiz public

sector. Therefore, once you accept
this principle that the public sector
should not yield adeguate returns,

then you say good-bye to all socialist
principles.

Shri Tyagi: He only wanted to help
the private sector through cheaper
supply of tools, etc.

Shri B. R. Bhagat: It may not be
the intention but I think it will lead
to that. Therefore, I think, to judge
this whole question in the correct
perspective is, as I said, this: that
the public sector has got to give ade-
quate returns. He mentioned parti-
cularly the railways. He said, how do
we expect the railways to give ade-
quate returns. I think probably he
does not know that repeatedly. the
Railway Conwention Committee has
been gtepping up the dividends from
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the railways. Last time, when the
Committee sat, the dividend was fixed
at 425 per cent on 'the capital at
charge, ahd this year we have taken
575 per cent over a portion, ag con-
tribution of the railways to the gene-
ral revenues. "I say that if you take
into account the capital investment in
the railways ang the working of
the railways, and if wvou exclude
those are as in which for strategic
or other reasons the railway lines
have to operate, then the return
from the railways will be 10 per cent.
Posts ang Telegraphs was also  re-
ferred to. We have fixed 3 return
of 575 per cent for a portion
in that respect also. In the case
of the enterprises which are under
construction or which have not
reached the level of production,
the hon. Members add up the figures
and say that the return is two per

cent or say that on those which are-

under construction the return is
0-7 per cent. I think that merely
shows an animus against the public
sector. You must see the enterprises
which are earning. There are ex-
amples in the private sector enter-
prises which even for a long time
have not yielded any dividends or
profits. To expect the Hindustan
Steel to give profits at once is not

proper. Al] over the world, the iron
and steel industry has a very long
gastation period, and once the steel

plant goes into production of one
million tons, another expansion of
one million tons glso goes into oper-
ation. Therefore, when production
and operation go both at a time, to
expect those industries to vield the
maximum return is to expect the im-
possible. And that is why in the
Explanatory Memorandum, these have
been categorised: these  running
industries and the rests. If you take
their dividends, you will find they are
giving very good ‘dividends. Some
of them like the Hindustan Machine
Toole are paying for their own future
expansion. T think to judge this
questioin in the correct perspective
will be to take the gross profits be-
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fore taxation, afier providing for
depreciation, plus interest on the
capital employed. If you judge like
that, then what is the picture? Dur-
ing the year 1962-63, the rate of
return so calculated worked out to
37 per cent for Hindustan Insectici-
des, 22 per cent for Hindustan Anti-
biotics, 21 per cent for Hindustan
Machine Tools, 20 per cent of Indian
Rare Earths, 15 per cent for Hindu-
stan Cables and 125 per cent {for

Indian Telephone Industries. If you
judge on the same basis, according
to a recent survey by the Reserve

Bank of India of 1333 non-govern-
ment public limited companies for
1961-62, they have shown ap average
return of 10 per cent. Therefore, it
is borne out by facts that a publie
enterprise runs efficiently if it has
come to the level of a running
industry, it can yield the same
amount of return which a larger
group of private enterprises, which
arp also run on similar conditions
can be expected to yield. Therefore
to say that these enterprises should
return 10 per cent on the capital
employed is a reasonable expectation.
Therefore, to say that if a public
sector project yields a return of 10 per
cent it is a capitalistic idea and
it it yields very little, it s
a socialist ideg is completely mis-
leading. 1 think Malavivaji will
think twice before saying so. Being
a socialist, I think he will have to
revise his opinion in the matter.

A large pumber of hon. Members
have spoken about agriculture. Mr.
Jain also referred to this, A mis-
understanding is being created by
their speeches and the Finance
Minister has given 5 cold treatment
to agriculture, because not enough is
being mentioned in the  budget
speech. Malaviyaji said vesterday
that the budget was industry-orient-
ed and agriculture was completely
ignored. He pleaded for massive aid
to the cultivators, since marginal
concessions will not help to deal with
the huged problems posed by agri-



General

4283

[Shri B. R. Bhagat]

culture. If hon. Members see it in a
proper perspective, this charge will
be completely unfounded, because
the House should realise that agri-
culture is a State subject. The
Finance Minister hag considered the

basic problem about it, Whether it
is the promotion of agriculture
through intensive development in

80 districts or giving adequate price
to the farmers or various other means,
what important role agriculture has
to play in the growth of the economy
—all these are there. 1 think to
expect more will not fit in the scheme
of things of a Central Budget, be-
cause agriculture is entirely 5 State
subject. If you look at it from that
point of view, here I would like to
enter into caveat with the hon.
Members who have said that Gov-
ernment is trying tg ignore agri-
culture, If vou see the recent pro-
visions made in the Plan outlay, it
will be found that repeatedly the
Plan provisions for agriculture have
been stepped up.

For example, in this year's budget,
the plan outlay for 1964-85 is Rs. 25
crores more than last vear for agri-
culture. Last year it was Rs. 121
crores; this year it is Rs. 146 crores.
The Finance Minister has very kind-
ly said that he would be prepared
to give more assistance to the extent
of Rs. 15 crores or so this year.
Similarly, if you take the provision
for irrigation, there again, the outlay
this year has been slepped up from
Rs. 121 crores to Rs. 136 crores; i.e. by
Rs. 15 crores.

Shri Tyagi: It also includes com-
munity projects.

Shri B. R. Bhagat: No; that is not
true. In power also, there has been
a very big step up. Part of it goes
to agricultural promotion. There has
been a step up by about Rs. 24 crores
S0, the financial outlays for agricul-
ture have been increased. Similarly
efforts are being made to push up
the agricultural production pro-
grammes 8o as to create the quickest
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possible returns in terms of increas-
ed agricultural production. The
Finance Minister referred to the 80
districts in which agriculture will be
taken up on an intensive basis.

Shri R. 8§, Pandey: In order to
give incentiveg to the farmers, it is
high time to appoint a high-powecred
Agriculture  Commission, to go
thoroughly into the details of agri-
cultural problems, as the Royal
Commission on Agriculture, which
was appointed in 1926.

Shri B. R. Bhagat;: ] think the
hon. Member i; completely out of
date, because it is not lack of know-

ledge about the causes which . is
halting agricultural production,
The causes are known. The only

thing is how to provide the remedi-
¢s. What incentlives and facilities
for farmers are required and wha:
sort of organisation has ty be created
so that every facility reache. the
field level? For that ng fact-finding
Commission is required. They are
all known. The point is how these
coordinated and inteerutey activities
could be made to reach the field
level and they have got to be pro-
vided in cfficient manner.

What was the cxperience of inten-
sive agricultural development over a
smaller grea is now heing done on a
crash programme basig in 80 distrie ¢

and 1500 hlocks spread all over th:

country. It will deal with not on'v
foodgrains, but various other cash
crops, which are very good raw

materials for our industry and which
fing export also. .

Therefore, in these areas ithe
necessary organisation is bheing creat-
ed and not only the official machin-
ery, but non-official machinery like
district production board and agri-
cultural production board, arec being
¢reated, so that agriculture may get
the benefit of the organisation that
hag been lacking til] now

Now I come to the question of
prices, which is a wvery important
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question, because it gives great in-
centives to the producers, Several
measures have been taken by Gov-
ernment. in recent years towards
achieving the objective of providing
the minimum prices. For example,
minimum priee has been fixed for
rice, wheat, and jowar and minimum
price hag been fixed for major
commerical crops like jute, cotton
and sugarcane. ‘These prices are
also revisdéd from time to time to
reflect the market conidtions, so that
the return which the cultivator gets
is not out of tune with the costs.
About market and provision of credit,
it is true that the credit required

by the farmer is to be augmented
on a bigger scale. The smaller
farmers, who often times do not

have the requisite security to offer
are to be looked into, because they
form the larger majority of the
population. Thig is being precisely
looked into and action is being
taken in these 80 districts gp as to
provide credit on a crop security
basis, instead of on land security
basis, so that thig difficulty to the
smal] farmer about security can be
taken care of. Similarly regarding
marketing facilities, every year more
credit is being given on a percentage
basis to the farmers who come to the
co-operative  societies, The hon.
Member laid stress that the Gov-
ernment should encourage co-operat-
ive societies and he offered several
suggestions. These are being precis-
ely done and it is expected that the
co-operative marketing societies will
be created in these districts and they
are being helped through credit and
regulated markets all over the coun-

try. a

Therefore, whether it ie in the mat-
ter of physical targets or by way of
increased pesticides for fertilisers,
more foreign exchange has been allot-
ted by the TFinance Minister for these
things, more credit is being made
available in thege districts for increas-
ed agricultural production, better
prices are being given and coopera-
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tives are being encouraged. From
every point of view, if you look at the
problem of agriculture you will find
that it is not being neglected. The
country cannot afford to neglect agri-
culture ang every effort is being made
to improve agriculture,

Shri D, §. Patil (Yeotmal): Sir,
may I ask the Minister......

Mr. Deputy-Speaker: Order, order.
May I know what time the hon. Minis-
ter is likely to take? He hag already
taken 40 minutes.

Shri B. R. Bhagat: I will take only
a few more minutes.

1 was saying, Sir, that every effort
is being made to push forward the
programme in the agricultural sector.
The hon. Member said that the bud-
get does not say anything about any
incentive or relief being given to the
farmer. In 3 central budget, actually
there are very few items in which the
farmer is directly concerned, very few
taxe; are levied. He referred to
kerosene and diesel oil. The primary
consideration js the consideration of
foreign exchange. Whatever levy we
have done js with a view to conserve
foreign exchange in respect of these
things. It is true that some of these
direct subsidies may help the farmers,
but there are other considerations also
like the consideration of foreign ex-
change. Therefore, on the balance of
it, it is recognised to day that what-
ever is possible should be done and it
is being done to help the farmers in
producing more. Therefore, to say
that the Finance Minister has either
not cared for the objectives of the
Congress, or whatever objects he has
laiq down in part ‘A’ of his speech...

Shri D. 8. Patil: May I ask one in-
formation from the hon. Minister?
The creditworthiness depend on the
capacity of production......

Mr. Deputy-Speaker: Order, order.
The hon. Member may resume his
seat,

Shri B. R. Bhagat: In conclusion,
Sir, I would say that the hon
Members, because they have looked to-
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the whole economy, which is a com-
plex and many faced phenomenon,
from their specific angles and narrow
point of view, some of them have
found that concessions have been
given to the private sector. Although
the corporate sector has been induced
towards growth there has been no
concession. Actually the net tax
levied gn the corporate sector js Rs. 11
crores more than what was levied last
vear. Hon, Members have forgotten
that there has been definite relief
given to the lower income groups. The
Finance Minister has given special
benefits to the lower income employees
of the Government ang other cate-
gories. In the past this has been the
practice and I think in the future also
he will come forward with increas-
ing direct benefits to the weaker sec-
tion and lower income groups of our

society so ac to subserve the com-.

mon gbjective of social justice to pro-
vide incentives where it is due.

Therefore, whether it is agriculture
or basic industries, they fit in a defi-
nite pattern, and the pattern is of
planned development that has been
adopted in the Third Plan. The ob-
jective is the objective that has been
propounded in the Bhuvaneswar reso-
lution, the objective of providing a
minimum to the people of this coun-
try by the end of the Fifth Plan.
Evervbody recognises that you can
divide a cake in as many parts as you
like. but the more important thing to-
day, at this juncture. ijs how tgo in-
crease the size of the cake. ‘There-
fore, that iz what is being done all
the time. At the same time, through
fiscal measures, through other mea-
sures, through the promotion of agri-
culture. by giving relief to the far-
mers and by providing incentives to
them and to the industry, we are try-
ing to see that social justice is being
done and we are able to enlarge the
rake. the cize of the cake. We also
irv to set in motion the distribution
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process through fiscal and other mea-
sures so that the objectives of socia-
lism and social justice laid down in the
Bhuvaneswar resolution is achieved.

Therefore, Sir, from whatever ang:
you may look, through watever facts
you may see, the picture is that this
budget conforms to the resolution of
Bhuvaneswar and it is a socialist bud-
get.

Shri Nambiar: Question,

Shri B. R. Bhagat: It will promote
the growth, defence and the larger
well being of the country.

Shri Bhagwat Jha Azad (Bhagal-
pur): Mr. Deputy-Speaker, Sir, while
I was hearing the intervention of the
State Minister for Finance, 1 was
thinking that I will have to make
some changes in my speech or the
brie!f which I am holding after the
budget has been presented in this
House. I regret, Mr. Deputy-Speaker,
I have nothing to change. It is noth-
ing but the enunciation......

Shri B. R. Bhagat: You are so un-
changeable?

Shri Bhagwat Jha Azad: The hon.
State Minister said that those why are
not seeing that there is something so-
cialistie jn this budget, which is there,
mean to say that who do not see them
are blind. Like the king in new
clothes, he should have said: *“Those
who cannot see are blind”. That is
the only thing he did not mention.

Sir, like my other hon. friends in
this House, belonging to all sides, I
would like to examine thig budget on
a broad perspective and examine its
broad aspects. Unlike in other years,
1 do not propose to go into the detail-
ed measures, especially the tax con-
cessions, the deletions and substitu-
tions tha¢ have been made. That need
not be done, because T feel that this
budget is raking up some sort of fun-
damental thinks which are to be ex-
amined very thoroughly.
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Last year, I congratulated the then
Finance Minister, Shri Morarji Desal,
for his boldness and courage of con-
viction, though I had difference with
him on meny points. 1 must con-
gratulate the, present Finance Minis-
ter for his cleverness and intelligence
with which he has tried tuv re-shape
the economic policy of this country
according to his conviction.

Sir, I see in this budget 5 gradual
erosion of the Industrial Policy Reso-
lution of 1956. Nr! only that T feel
that it will in the long run bring a
change in the relationship of the so-
cial good and individual prosperity—
what we call in other words the public
sector and the private sector—I do not
find that this Budget proposes any
measures to reduce the prices for
which the hon. Finance Minister has
chown great concern. It goes to ap-
point a commission, but it does not
show the awareness gbout concentra-
lion of economie power in the form in
which it has grown. I think this Com-
mission would -enquire from the very
ABCD of our country. These are the
broad aspects on which I would like
to examine the budget.

Coming to the Industrial Policy Re-
solution, speaking during the debate
on the mid-term appraisal of the
Third Five Year Plan I quoted de-
tailed statistics 1o show that there has
teen a gradual erosion of the Indus-
trial Policy Resolution of 1956. I
make bold now to say that that ero-
sion is very fast and unless we get
anather statement from the Prime
Minister a: was done in 1948 and in
1956, we feel that it may change so
much that it may be a piece for the
museum or the zrchives and it may be
impossible for us to recognise the In-
dustrial Policy Resolution.

Shri Nambiar: That is right.

Shri Bhagwat Jha Azad: Thank
you very much, Shri Nambiar, but I
do not want any praise from you.

2346 (Ai) LSD—5.
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Shri Nambiar: He is speaking the
truth.

Shri Bhagwat Jha Azad: My party
Members understand me and that is
why they do not cheer me. I was
saying, Mr, Deputy-Speaker, that the
tirne is fast approaching when, unless
we do something, it may not be pos-
sible "for us to recognise the Indus-
trial Policy Resoluticn of 1956 and it
may be a piece for ithe museum or
some archives,

The Minister of State has taken
great paing to expluin that there is
nothing said in the budget to show
that there is something wrong with
the public sector, and anything wrong
said about the public sector is un-
cha.itable! I feel that this Budget
has pulled down the image of the
public sector. If I had the 50 minutes
time as he got, I would have also
quoted from the Budget speech. We
also do not hold, nor did Shri Mala~
viya who spoke yesterday to which he
made repeated reference, that the pub-
lic sector should not make some profit.
This Budget gives the impression that
the public sector should make enough
prufit, much mory profit than the pri-
vata sector, to contribute to the gene-
ral revenve, t+ ihe grneral resources
and also to build g reserve for jts own
expansion. I think the public sector
should make profils. But the public
sector must sit a norm for making
profits. Otherwise, if the publie see-
tor undertakir gs are supposed fo
make profits, it indirectly justifies the
huge profits that are being made by
th~ private secior fo. the gain of a
few individuals. And, therefore, what
w:- objecl to 1: {lus......

Mr. Deputy-Speaker: We have to
take up non-official business at 2-30.
But I would like to give a chance to
more Members, if the House agrees,
and then we may take up the non-
official business gp forty-five minules
later. There are only two resolutions.

Shri Nambiar: Then the program-
me may be upset, Ibecause. after the
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hon. Minister replies there is one re-

solution which has to be completed,

and then another resolution has to be

ta<en up,

Mr. Deputy Speaker: We will take
up both those resoiutions.

Shri Nambiar: Otherwise that will
Eei lapsed.

Shri Thirumala Rao (Kakinadn): Is
it your proposal. Sir, that we should
sit till 5.457

Mr. Deputy-Speaker: We can take
up the third resolution also.

Shri Thirumala Rao: There are a
number of engagemen!s, and not
knowing of this proposal alout ex-
tension we have agreed to thesa pro-
grammes.

Mr. Deputy-Speaker: If (he House
agrees we can sit half ap hour late.

Some Hon. Members: No, no.

Mr. Deputy-Speaker: Then Shrl
Bhagwat Jha Azad will continue on
Monday. We will now take up non-
official business.

14.32 hrs. =19

COMMITTEE ON PRIVATE MEM-

BERS' BILLS AND RESOLUTIONS
THIRTY-FIFTH REPORT

Shri Muthiah
beg to move:

(Tirunelveli): Sir, 1

“That this House agrees with
the Thirty-fifth Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 4th Maich,
1964."

Mr. Deputy-Speaker: The questlon
is:

“That this House agrees with
the thirty-fifth Report of the
Committee on Private Members'
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tion of Emergency

Bills and Resolutions presented to
the House on the 4th March,
196‘-“ .

The motion was adopted,

"

14.32} hrs.

RESOLUTION RE: PROCLAMATION
OF EMERGENCY—u.ontd,

Mr. Deputy-Speaker: The House
will now proceeq with the further dis-
cussion of the following Resolution
moved by Shri Tridib Kumar Chaud-
huri on the 21 February, 1964: —

“This House is of opinion ihat
the Proclamation of Emergency
declared by the President on the
26th October, 1962 need not be con-
tinued any further and hLence re-
commends to the Government to
advise the President to revoke
the same.”

The hon. the Home Minister to con-
tinue hig speech. Thirty-one minutes
are left for this Resolution. The
Home Minister has already taken eight
minutes, so twenty-thres minutes re-
main out of which I have to give some
time for the reply also.

Shri Tridib Kumar Chaudhuri (Ber-
hampur): I must have some time for
reply.

Mr. Deputy-Speaker:
have seven minutes.

Yes, he will

The Minister of Home Affairs (Shri
Nanda): Mr. Deputy-Speaker, Sir, I
intervened in the discussion on the re-
solution tabled by Shri Tridib Kumar
Chaudhuri recommending that the
Government should advise the Presi-
dent to revoke the Proclamation of
Emergency and I hag made a few
observationg when the House ad-
journed on the last oceasion. I stat-
e1 then that I was very keenly con-
soious of the fact that the Proclama-
tion of Emerngency armed the Gov-
ernment with very wide powers,
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powers of an excepional character of
an extraordinary character. Natural-
ly, these are not powers for ordinary
times or for ordinary purposes. This
is true, Sir.

»

But the approach of the hon. Mem-
ber sitting there, Shri N. C. Chatter-
Jjee, was incxplicable to me. What he
said about it was rather surprising, I
may not have fully grasped the intent
or the meaning of his observations. It
appears to me, Sir, that according o
him it is inconceivable that in any
situation the fundamental rights of the
citizen which are enshrined in the
Constitution should at all be taken
away. And he reminded us of the
British timeg when, he :said, nothing
of this king had happened and cven
that autocratic power had not taken
away the civil liberties of the people
to this extent. Sir, when the Consti-

tution was framed......

Shri N, C. Chatterjee
I want to make one position clear. I
stressed the point that the access to
the Supreme Court and the High
Court should not be blocked as has

(Burdwan):

been done this time, and that was not

done even in the British.time,

Shri Nanda: I do not want to en-
ter into the Constitutional niceties in
view of the limited time available.
But if the Constitution arms the
Government with certain powers
which override certain rights, and if
laws are made under those
Gov-

special
provisions, then cerlainly the
ernment has to be protected against
any kind of claims against it arising
out of the exercise of those powers.
We are not discussing the amendment
of that Article of the Constitution.
That is not the purpose here. The
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question before us is this. According
Lo my hon. {riend, irrespective of the
question whether those provisions are
repugnant to the Constitution or not,
Fundamental Rights in no case should
be contravened.

My limited purpose now, Sir, is
this. The framers of the Constitution
provided for the full plenitude of
freedoms in the Constitution. And if
they had not then felt that occasions
may arise when these very freedoms
this latitude may become a handicap,
then they had not visualized they had
not pictured to themselves—the treac-
herous role of China. But they cer-
tainly had in miid that some such
situationg may arise when there may
have to be a suspension of certain
rights provided in the Costitution.

Now, those circumstances arose.
When those circumstances arose, for
this Government or for any Govern-
ment, it is inconceivable that they
should not have had recourse to the
exercise of those powers. That would
have been a betrayal of the interests
of the people, of the country. It was
indeed very heartening to see that the
House responded with such great en-
thusiasm, it was very heartening, and
there was no reservation at all in the
minds of anybody about arming the
Government with all the powers
which the Proclamation of an Emer-
gency makes provision for,

The question now is whether condi-
tion; have so, changed in the inter-
vening period that it is now no longer
necessary to have the exercise of those
provisions and therefore the Procla-
mat‘on should be revoked. That is
the question. Before we come to any
conclusion about it, let us look at what
those provisions are, what the
rationale behind it is, what the pur-

pose is.
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In these various provisions in the
Constitution pertaining to the Emer-
gency there js an appreach that
things which have to be done in the
interests of defence should proceced—
those activities should proceed smooth.-
ly. And, because certain obstructions
m:ight otherwise arise on account of
the varying lawg in the different
States in the country and because cer-
tain other powers which the States
exercise might hinder the implemen-
tation of certain programmes, there-
fore certain Articles have given
power that laws can be made which
will remove that barrier, so that the
Central Government can have laws
which enter into the sphere of the
States also. Similarly regarding the
executive power. This js in order that
those activities may proceed, and
without any kind of delay or hind-
rance. Then there are other provisions
which are meant to enable certain De-
fence activities t, procred, which
otherwise might not have been carried
out. There might be delays, and those
delays are to be avoided. I do not
want to go into all those details. Cer-
tain procedural restrictions—those
which would prove to be dilatory—
they have been overcome. Penalties
have been made more deterrent. These
are the kind of things which consti-
tute the armoury for the purpose of
making the preparationg for defence
more smooth and more effective.

Questions have been raised on one
side that we have not made full use
of certain powers, and on the other
side that there has been misuse of
those powers. The question abeut the
misuse of those powers relates prima-
rily to the operation of those provi-
siong which relate to the powers of

detention, When we look at
the manner in which this power
ie  exercised, the extent to
which this power is exercised, it

wi'l be very clear that there has been
ne such extreme or excessive use of
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those powers. The number of per-
sons who have been detained 'is not
sp large as to create any kind of
suspicion that there has been sweep-
ing use of those powerst Out of a
total number of 1,323 persons detain-
ed up to 10th February, 1964, as a
result of the review 1,041 haye been
released, leaving only 281 persons
under detention.

Shri Nambiar (Tiruchirapalli): That
proves that detention was wrong,
mala fide and unnecessary.

Shri Nanda: That proves something
else. That proves that reviews were
made frequently and wherever it was
found that there was less danger
from certain sources because of better
sense dawning on certain people, there
was greater relaxation and more re-
leases.

Shri Tyagi (Dehradun):
not thankful at all,

They are

Shri Nanda: Of the persons under-
tention it is understood that 186 did
not have any political affiliation. Of
the remaining 96, there were 61
Communists, 9 Congressmen, 4
Jamait-e-Islami, 2 Jan Sangh and 1
Socialist members; others 19.

Shri Ram Sewak Yadav (Bara-
banki): So, Socialists are more patrio-
tic than Congressmen.

Shri Nanda: The Socialists are so
microscopic that even one would
have been too many.

& THHAE OrE%  T9 FT 2@A &
fauw a9z =nfew

Shri Tyagi: Did the hon.
say Congressmen also?

Minister

Shri Namda: Yes.

Shri Tyagi: 1 protest. Why should
Congressmen be there?

Shri Nanda: Out of millions of
Congressmen, p few could not be as



4297

good as the hon, Member Shri Tyagi
is.

ot TrHREEE A : 2 S
oG 9 o & |

Shri Nanda: I have very little
time at my- disposal and so I have to
proceed.

Shri Gauri Shankar Kakkar (Fateh-
pur): How can a Congressman do
wrong!

Shri Nanda: So, it is a totally er-
roneous notion that these powers have
been used to suppress any party, or
to strengthen any other party, or for
any other political purposes. It is
very clear from the figures. Since
the number also is very small, I
hope. ...

Shri Dinen Bhattacharya (Seram-
pore): What about the two M.Ps. of
our House—Shri Dasaratha Deb and
Shri Biren Dutta of Tripura?

Shri Ram Sewak Yadav:
about Shri Maurya?

Shri Nanda: Members of Parliament
are very much better persons than
the normal run of people in this coun-
try. Still, they are also fallible.

Shri Dinen Bhattacharya: They were
here before the day they were arrest-
ed.

Shri Tyagi: There must be
grouse,

What

some

Shri Nanda: There was also a feel-
ing or suspicion that labour activities
were suppressed and certain trade
union workers were arrested and de-
tained under the exercise of these
powers. Now, being a trade union
worker myself, I am particularly sen-
sitive on this point. I was also de-
tained during an earlier period.

Shri Dincm Bhattacharya: By the
Britishers,
Shri Tyagl: So, you are taking re-
venge.
st W §9% qEY : T &7 Hal
wEEE #1 o Enm oAy fafons &
oy & ar fefrw SR wa
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Shri Nanda: I can say with absolute
confidence that no trade union activity
as such and no trade union worker as
such has been penalised. It is inci-
dental. If some arrests have taken
place and some persons have been
detained, it is incidental to the fact
that their activities were prejudicial to
the security of the country. In a cer-
tain part of the country, an attempt is
made to paralyse the means of com-
munication and they are disrupted, 1t
may be hundreds of miles away from
the border area, but it will affect the
effectiveness of our defence, it will
affect or undermine the preparations
that are afoot for the purpose ol
strengthening our defence, it will affect
the integrity of the economy of the
country. A very few such cases have
occurred. But when you look into
them, when you closcly examine those
cases, it will be found that there was
no case of bias against any trade union
worker and there wag nop intention at
all to stifle any trade union activity
in any manner,

There were also some caseg of news=
papers. There also the number has
been wvery few. Arrangements that
have been made are such that it is
not at all possible for any kind of hasty
action to be taken without the fullest
consideration of any impropriety that
might have been committed—any viol-
ation of the spirit of the emergency
provisions that might have taken place.
There is the initial scrutiny, then the
show-cause notice and so on—all these
processeg are there. So, actually the
press has not been affected. Of course,
there is a direction that these provi-
sions have to be exercised with due
regard to the purposeg for which they
have been made available to Govern-
ment, but nothing will be done in ex-
cess of the absolute needs of the
situation.

But that is not the main question.
The main question is the misuse of
those powers. The purpose of the
members who spoke for the Resolution
would be to go at the Government and
to see that the misuse is stopped, That
is prefectly all right. But that is
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not at all relevant to the main pur-
pose of the Resolution. If it is the sug-
gestion that because there is  misuse,
therefore, the proclamation of emer-
gency should be revoked, that is an in-
dependent question, There should be
no misuse. Let us try to prevent jt.

If there has not been enough use of
those powers, as has been urged by
some hon. Members, it may be that
those powere are kept in reserve and
not being used. If occruiong do not
arise for their use or exercise, well and
spod. But they are there and the fact
that they are there has a deterrent in-
fluence. Many things do not happen
because the powers are there and can
be exercized. So, that also is no reason
for the revocation of the proclamation
of emergency.

Then, there is the other argument
that while the situation calls for some
stern action and the Government
should be armed even more eflective-
ly than is being done, there is some-
thing lacking in the ellorts of the
Government, There is some such feel-
ing in the country. Then again, the
answer is not to revoke it, but to casti-
pgate the Government so that they
may take prompt action. After all, it
is not a matter for the Government
alone, It i5 a matter-for the whole
of the people of the country. Let us
all with one voice say that more should
be done than is being done now. It
is not an argument at all to say that
because it is not done, so, there should
be no emergency provisions at all.
That approach is totally wrong—if
that is the object of the hon. Members,

But if their object ig something else,
that is a different matter. If the hon.
Member who has moved this Resolution
and those who supported him feel that
the situation has so changed that the
emergency ceases to exist and, there-
fore, we need not have those powers,
then, the hon. Member will have to
look at the facts, Ig the position so?
Is it that the threat posed against this
country now is any bit less than it
was at that time? I think it is very
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snuch more, much graver now than

earlier. 1 need not go into all the

fats of the case as to the quantum of

Chinese forces now and at the * time

when they made the massive attack.

Shri D, C. Sharma (Gurdaspur): And
the Pakistani forces also on our border.

1 TR AR : FqT T FE
aw g, fag & 919 #) afrend w1
TFTAAT F 7

Shri Namda: There is the additional
factor that they are also entrenching
themselves. They are making some
kind of permanent arrangements
there,—communications, roads and all
that,—so that it does not appear as if
they have no hostile intentions, they
have no evil designs.

Is it any hon. Member's case that
they are not there? They are visibly
there. Or, is it the case that being
there they do not intend to de any
mischief? It cannot be. Then what
it all this for?

In addition, there is this new and
sinister development of Pakistan and
China aligning together and coming
to some kind of an understanding
which is now open. That might pos-
sibly have been a secret some day but
now there is no secrecy about it. With
all that, 1 think, the threat now is
manifold compared to the earlier time.

Shri Tyagi: Despite that your ar-
rangements seem to be rather slack.

Shri Nanda: Then you can abuse
us for that; but let nobody say that
the Proclamation of Emergency should
be revoked. Bring out those things
and let us have a discussion on that.

I believe, we have not been sitting
idle. T am sure, the hon. Defence Min-
ister has occasionally presented what-
ever information it was possible for
him to give how during this period
we have strengthened our defence ar-
rangements, We have not been sit-
ting idle. We are in a much better
position to deal with the enemy than
we were before and this respite has
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been used to good purpose. If that is
so—during whatever more breathing
time we have—it should not be that
we shouid get rid of those powers and
sit still but we should use them more
vigurously and more effectively. That
should be the. suggestion; that should
be the approach.

Then, another reason could be that
it might be that those people are still
there and are strongly placed; it might
also be that with Pakistan and China
coming together, this threat and dan-
ger to the independence and integrity
of this country has become graver still,
but other things have happened and
there are other developments and we
have no intention of fighting because
some shift in policy is occurring, That
could be anc'her argument. But it
has been made very clear that there
is no such shift at all. China has
never come out with any kind of a
pledge or assurance that it is going to
accept the Colombo proposals in full.
It may have its own version and in-
terpretation, but thal is not the way
we have accepted them and they are
not prepared to accept them still. This
ig their position now, They are not
even prepared to accept the other
efforts that we have made of taking
the dispute to the International Court.
Therefore there is no inclination at all
to have a peaceful settlement. That
is the position now. Therefore we
cannot relax our efforts, vigilance, and
preparedness for defence,

In these conditions, therefore, for
anyone to suggest that we give away
these powers the use of which, as T
have shown briefly, is helpful for the
purpose of defence arrangements—will
be losing sight of the needs of the
country for the purpose of defence.

Then, there were some other argu-
ments. It was said that we might have
the powers when the situation again
arises; there is nothing now, there-
fore do not have the powers. We can
resume these powers when the situa-
tion arises. That, I believe, no serious
person would have thought of TIf
means that immediately the fighting
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stopped—it stopped months ago—wae
should have revoked the emcrgency
and then we should have waited till
fighting staried. That is certainly no
way of dealing with a serious situa-
tion like that. It is this period when
there is no fighting which is much
more important for our purpose of
facing the situation later on.

Then, there wag the question of ac-
climatisation. It was said that if we
keep the emergency provisions when
there is not so much seriousness about
it, then, when actually the situation
arises when these are very much
needed it will not serve the purpose
because people will have become ac-
climatised to it, That is only on the
supposition that there is no real emer-
geney.  But that supposition is not
correct. Therefore, if it is that peo-
ple have now lost the sense of emer-
gency al’ly’whEl‘E, let us try to revive
it by whatever means that are avail-
able to us and not say the other way
about,—namelv,—that we leave them
to themselves and do nothing about
it.

There was one more argument and
that was about something which I am
supposed to have said. The actual
words were (ifferent,

Shri D. C. Sharma: Why are you
always misreported?

Shri Nanda: Not always; it is only
on rare occasions when it suits the
purpose of somebody to misreport. I
was supposed to have said that the
emergency is going to be ended soon.

Shri Tridib Kumar Chaudhuri: You
said, “We want to end the emergency
soon”, That is what you said towards
the end of December,

Shri Nanda: I know, what I said
and I am going to explain what it
means. It was in the context of the
discussion of the Preventive Deten-
tion Act. T was told, “Here you have
got the Defence of India Rules; why,
therefore, have the Preventive Deten-
tion Act also? The answer was that
these are a different set of circum-
stances—that is—Preventive Deten-
tion Act and Defence of India Rules,
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ang it may be—we will welcome that
day—it should come as soon as pos-
sible—that the Defence of India Rules
are not required because we are free
from that menace to the security of
the country. And still internally such
a situation may be there that we might
require the Preventive Detention Act.
In that context I said that I will be
very happy if the emergency is end-
ed soon. That was the idea; it was
not that I had promised. How could
I promise? 1t is for those people to
promise who may know about the
Chinese intentions and can make a
prophesy to say that things will not
flare up again; they will go back and
therefore there will be no need for
any emergency. But since we do not
gnow those intentions, it is not pos-
sible to end the emergency.

Shri Tridib Kumar Chaudhuri: Mr.
Deputy-Speaker, Sir, T am afraid, the
hon. Home Minister has missed the
central point of the demand that was
raised during the course of the debate
on my Resolution. Sir, this Resolu-
tion is reallv an expression of the want
of confidence in the way the Govern-
ment have used the emergency powers.
These emergency powers were glven
in their hands to gear up the defence
and to mobilise the national resources
and manpower for driving out the
enemy from our sacred soil. But, un-
fortunately, by their policy of drift
and vacillation, by their policy of
weaknesg and their abuse of the pow-
ers that were given to them they
have completely killed the sense of
emergency,

I may also remind him of the fact
that India is not the only country
which is fighting a war. There have
been other countries which fought
their wars—-and fought them success-
fuly—and they did not have recourse
to such powerg for gearing up their
defence resources. They did not have
the need for them because they were
serious people and they knew business.

15 hrs.

But so far as our Government 18
concerned, 1 will here refer to some of
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the emergency powers that we have
put in the hands of the Government.
Article 353 practically renders the en-
tire Government of India a 'unitary
government; that is, in spite of the
State Legislatures, State Governments
and the State List of constitutional
powers being there, the Central Gov-
ernment can intervene in the States”
sphere as and when necessary. We
have seen how the various State Gov-
ernments have moved and behaved
during the past 14 months. We have
seen how petty scrambles for power,
Minister moving against Minister,
Cabinet Member moving against Cabi-
net Member for offices, with intrigu-
ing aims against one another, have
happened before the eyes of the peo-
ple. Do you mean to say that you
keep up the spirit of Emergency and
#pirit of national defence in this way?
The only thing that you have done
is to take powers under article 359 to
write off the fundamental rights of
the people, Even if the fundamental
rights were not written off in the
fashion that you have done, even then
the defence efforts would not have
suffered the least. I would remind the
hon. Minister of one famous saying of
a great Judge of Great Britaln who
eaid:

“Amidst the clash of arms, the
laws gre never silent. They speak
the same volce in peace and war.”

Unfortunately, we have here special
laws which are only used for killing
all those basic rights which make our
fundamental rights, which go to make
our Constitution unique in the world.
These are wiped off. Under article 19,
we have guaranteed 7 types of free-
doms to the citizen. These are wiped
off. Then, article 14, right to equality,
before law, goes. Again, articles 21
and 22 go. Only article 31 relating
to private property is not touched.
The way these powers have been used
{s alarming. ©Only this morning, we
heard how the two hon. Mem-
bers of this House have been
arrested under D.IR. because of
speeches that they made six or eight
months ago. Do you mean to say that
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if .they were not apprehended under
D.LR.,, the whole defence effort of the
Government would have collapsed? I
may also cite the case of hon. Mem~
ber, Shri Kishen Pattanayak who be-
longs to the Socialist Party who are
not satisfied with the type of defence
efforts that ,we are putting up. bi g
anything at all, they can be called
“ultra-defencists”. He made a speech
against the injustice of revenue offi-
cers in the collection of defence funds
and he was hauled up before a court
of law under D.IR. and kept in jail
without trial for several months until
the Supreme Court could be moved
and he could be released on bail. Do
you mecan to say that this is the way
you are gearing up your defence
efforts? Do you mean to say that if
hon, Member, Mr. Kishen Pattanayak,
was not arrested and kept behind the
prison bars, your defence efforts would
have collapsed? You are doing the
things that you ought not to have
done, and you are not doing the things
that you ought to have done. That
is why we want that the Emergency
should be lifted. We do not trust this
Government with the great powers
that we have given to them.

Mr. Deputy-Speaker:
is:

The question

“That this House is of opinion
that the Proclamation of Emer-
gency declared by the President
on the 26th October, 1962 need not
be continued any further and
hence recommends to the Govern-
ment to advise the President to
revoke the same”

The motion was negatived.
15.05 hrs.
RESOLUTION RE: LAND REFORMS

Shri Nambiar (Tiruchirapalli): Mr.
Deputy-Speaker, Sir, I beg to move
the following Resolution:—

“This House recommends to the
Government to take immediate
steps by way of legislative and
executive measures to bring about
a thorough land reform including
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transfer of ownership of land to
the tiller, removal of rural indeb-
tedness and provision of proper
marketing facilities with price
supports.”

Sir, 1 have the honour and privilege
of moving this Resolution before the
House for its adoption. This is a ques-
tion which is hanging fire for the last
17 years ever since we become free,
particularly after the planned econo-
mic development took place. 'The
Government and the ruling Party has
been teling us that land reforms
would be effected speedily. But I am
SOITy to say that much has not been
done, not only that the land is not
given to the tiller, not only that no
better land tenure is brought in to
effect production of agricultural goods,
but something worse has been done
during all these years. Landlordism
and all its concomitant evil effects de
continue to remain in all colonial and
semi-colonial countries and we have
nothing to boast of towards success
in eradicating the same, No country
which desires progress, which desires
industrialisation, which desires prom
duction of goods, food, raw materials,
clothing and other necessities for the
people, can afford to neglect this task
unless it does it at its own peril. In
the past the feudal system might have
served a progressive role once in his-
tory compared to its earlier forms of
slavery and tribal despotism, but its
continuance any further will only lead
to our national ruination.

I submit that this feudal system
must go for two main reasons. First-
ly, it will enable the peasant, then
the actua] tiller to produce as much
as the nation wants in foodstuffs and
industrial raw materia's and secondly
it will usher in a new era of a diffe-
ront socio-economic order not only
In the countryside but in urban areas.
1 say, remove the fetters of the pea-
sant, encourage him by giving better
implements, credits, fair price and
marketing facilities, and he will solve
much of the present crisis, He wil
enable you not to go in for alms, loans,
PL-480s and what not. He will even
save the nation’s honour, stabilise its
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economy and national defence and
contribute to a well-contented popu-
lation at home. The present rulers do
not want to end this, though they
know that there is truth in the demand
of the peasant. They do not do it
because they find that there is a
selfish desire of the ruling Party
behind this as many of them are con-
nected with feudal lords.or feudalism.
Otherwise, such a phenomenal failure
could not have taken place in this
vital sector. The ruling Party talks
tall about land reforms in season and
out of season with no achievement
whatsoever to their credit. In the
First Five Year Plan itself, on the
policy of land reforms, it is stated:

“The future of land ownership
and cultivation constitutes per-
haps the most fundamental jssue
in national development. To a
large extent, the pattern of eco-

" nomic ang social organisation will
depend upon the manner in which
the land problem is resolved.”

These are not my words. They are
the words of the very planners who
wrote them, May I put a question
that after 13 years of this statement
how much land has been handed over
to the tiller of the land, how much
land "has been taken as surplus from
the landlords and how far has rural
indebtedness been eradicated or
‘brought down? In these answers lie
the success or the failure of the im-
plementation of the reform. I know
that they will claim that they have
removed zamindars and jagirdars and
‘have brought more or less a uniform
system of ryotwari land relations. By
this process, I submit that they have
only filled the coffers of the zamin-
dars and jagirdars to the extent of
about Rs. 450 crores, and I consider
that this was nothing but a windfall
to them who had no reason or rhyme
to claim such huge compensation. But,
on the other hand, what is it that has
been given to the tiller? The tiller
has not got the land, but he is to
serve, instead of under the zamindar
or jagirdar, under another new set of
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landlords who have been created by
such transfers, How did this lessen
the burden of the actual tiller? The
zamindars and jagirdars got windfalls,
as I have already stated, and today,
this amount of Rs. 450 crores of which
Rs. 100 crores have already been paid
and the remaining has been given in
the form of bands—is being used by
thesec zamindars for other purposes, to
corner the national wealth and to
bring much more money into the
blackmarket.

Coming to the question of the land
reforms that have been made with
regard to the ryotwari system, except-
ing for the fact that therc was a pro-
mise of land legislations and certain
measures here and there in some
States, nothing concrete has been done,
I may quote the instance of the Kerala
Agrarian Relations Act in this connec-
tion, the only Act of its kind which
proposed to give substantial conces-
sions to the tiller including ownership
of land over and above the ceiling of
15 acres; that has been quashed by the
Supreme Court, This has put a pre-
mium on having no effective legisla-
tion of this kind. Now, at least, after
so much of agitation, and after walit-
ing for seventeen years, Government
have come forward to say that they
will bring forward an amendment to
the Constitution by way of the Seven=
teenth Amendment and they will re-
move the lacunae and see that these
land legislations are put on the statute.
book. They have taken seventeen
long years for this purpose.

I may also quote the instance of the
Madras Act which also promises some=-
thing like land ceiling, but in effect,
it has not brought any such advan-
tage. In Madras, the land relations
Act has been passed, placing the ceil-
ing at 30 standard acres for individual
holding, giving enough loopholes to
extend it to 60 standard acres for
bigger families, The exemptions given
to sugarcane farming, sugar factorles
and the so-called efficiently managed
farms etc. provide a sufficient means to
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evade the ceiling. In the Madras State,
landlords have made benami gift
transactions in the name of public ins-
titutions, to evade the effect of ceiling.
I would ask the hon. Minister, and I
have asked the Madras Government as
well, to tcll us and the penple how
much land thty have got by way of
surp'us after this legislation. But the
Madras Government have not made a
mention of it for the simple reason
that they know that there is no, prac-
tically no, land to be tzken in the form
of surplus land, as sufficient time was
given to the landlords to partition
their land, write documents in the
regisirar's office and make benami
transactions and do everything in a
completely fool-proof manner so that
no surplus land was left. This is ex-
actly what has happencd in Madras.
and T challenge the Government whe-
ther my statement can be contradict-
ed by the Madras Government or by
the Planning Commission. This was
deliberatelv permitted by Government,
and the Madras Government . knew
that it was going to be so. Still,
they gave enough time to do so. Simi-
lar is the case more or less with re-
gard to the other States as well,

This is borne out by the fact that
no land which has been taken has
been distributed to the tiller in any
State under the ceiling scheme. Let
the hon. Minister tell us whether any
land has been given to the tiller at
all. I have gone through the book on
the progress of land reforms, and I
have searched and searched for sta-
tistics to show that the land has been
given to the tiller, but to my utter
dismay, I have found nothing there.
It the hon. Minister could tell us, I
shall be very happy to have the
figures. Not only have these land re-
form legislations for passing on the
land to the tiller not been satis-
factorily enacted, but even with re-
gard to the land tenure legislations,
T can state that today, there is so
much of uncertainty for the peasant
that any day his land may be taken
away. There is no quegtion of more
land for him or of his becoming the
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owner of the land, but the danger is
that whatever he has is being threat-
ened to be taken away. Not only is
there a threat of its being taken away,
but in thousands of cases, the security
in tenure is a misnomer, as he is ac-
tually only a tenant-at-will without
any records; and large-scale evictions
are taking place with the result that
whatever land was given in the hands
of the tenant is no more going to be
with him, In thousands of cases, the
civil courts go to the aid of the land-
lords as the tenants are wunable to
produce any record of rights. Tens
of thousands of peasants have tilled
the lang till the other day, but they
are now being thrown out as agricul-
iural workers, thanks to the conniv=
ance of the officials of the Government
and the way that our civil courts be-
have. This phenomenon is taking
place throughout the country.

It was against this phenomenon that
in the Madras State, in 1961, thousands
of peasants rose and conducted a
nation-wide or State-wide struggle
wherein 15,000 peasants went to jail
to record their protest. They
want land ceiling to be brought
into effect and the land to pass on to
their hands. But, apart from the so-
called land legislation which has been
passed, to which I have alrcady made
a reference, there is nothing more
concrete, and today I find that in vari-
ous districts of the Madrag State, such
as Tiruchirappalli and Tanjore and in
all wet areas, the lands are being
taken away from the peasantry. The
strugdle presently conducted by the
Andhra peasants against high taxes for
banjar lands and proper land reforms
has taken a State-wide character lead-
ing to the arrests of hundreds daily
even today. I shall presently come to
the question of how much banjar land
is available in Andhra Pradesh and
how this could not have been given,
which will go to show that Govern-
ment are not at all serious about land
reforms. It is only for propaganda
and as g vote-catching device that at
the time of election they talk about
land reforms, and afterwards, they
support the landlords and the money-
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lenders who are behind these land-
lords. Even in the Planning Com-
mission’s proposal for land reforms, a
lacuna was kept deliberately to help
the landlords in the name of resump-
tion for personal cultivation. This is
an invidious way of limiting the scope
of land reforms because the landlords
want to utilise this lacuna in the name
of personal cultivation to grab the
land from the peasantry whenever it
suits them. The Planning Commission
should have taken steps to see that the
advantage of this lacuna is denied to
the landlords. 1 know of cases in
Kerala, Madras, Andhra Pradesh and
wherever I have got information from,
that this lacuna has been utilised for
the purpose of evicting the peasantry.
With all thig and with the history be-
hind of seventeen years, and with the
behaviour of the law courts, the land
reform proposal of Government has
been reduced to a mockery. It has
been brought to a nuliity, and it does
not give any relief to the peasant,

Now, I would take up the question
of giving cultivable waste land and fal-
low land to the peasantry. I find from
the factg available in the progress re-
port, thrat up to 1960, 7.8 million acres
of cultivable waste land were distri-
buted out of a total cultivable waste
land of 54 million acres, besides 59
milllon acres of fallow land, coming to
a total of about 113 million acres.
Should it require 17 years for Govern-
ment to distribute about 7 million acreg
out of 113 million acres? From the
way that the bureaucracy and the Gov-
ernment are behaving in the matter of
the distribution of the fallow land and
cultivable waste land, it can be seen
that the Government are absolutely so
lethargic that they do not care to see
that the land problem is solved in this
country; otherwise, there can be no
justification for this callousness.

I am giving you the figures. The
principal States which account for the
bulk of the uncultivated land other
than fallow lands are as follows:

Andhra—8+1 million acres .
Assam—8.6 million acres
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Bihar—2.7 million acres
Bombay—11.2 mil]lion acres
M.P.—18.4 million acres
Madras—3.5 million acres
Mysore—T7.1 million acres
Orissa—#6.5 million acres
Rajasthan—21.6 million acres
UP—17.3 million acrds

Out of these, they have distributed
practically an insignificant portion. The
sorry state of affairs is that Govern-
ment even today have not got complete
details as to where these lands are si-
tuated how to bring them under culti-
vation etc.—leave alone the question
of giving them to the tiller. As a
result of the abolition of zamindaris
and jagirdaris, the bulk of these lands
have passed into Government hands.
But Government say they have no re-
cords, they have no information, fthey
are unable to utilise these lands. Can
anything be more lethargic than this?
It is most sorrowful that Government
do not know where our land lies. They
have not surveyed them, they have no
facts and figures. If the Government
is a government of the people, if it
had any consideration for the poor
peasantry and the landless, this Gov-
ernment would never have behaved
like this and come forward and said
‘we do not know the facts concerning
thee available waste land and cultivable
land’.

What is the area sown in this coun-
try, all told? 322 million acres. What
is the total area of the cultivable land
and fallow land yet untapped? 113
million acres.

That means, one-third of the total
sown area gtill remains untapped in
spite of the fact that we have so much
of manpower left in the country. With
this manpower, if you utilise all this
land, the food problem of the country
could have been solved by this time
and our dependence on imports from
America under the blessed—and curs-
sed—PL 480 would have ended, and
we would not have had the menace of
the American shadow over the food
we eat. Any human being, any living
human being, can be tamed and can be
enslaved by giving food We treat
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dogs by throwing crumbs. The Ameri-
cang want to treat us by throwing
wheat upder PL 480 and we run after
it wagging our tail. Should we have
come to this pass when we have so
much land available in this country,
when we have so much manpower at
our disposal, when we had 17 years of
political independence? I have no
answer to give to this question. It is
up to the ruling party to answer.

The Third Plan target of food pro-
duction is 100 million tons by the end
of 1965-66. But what is the achieve-
ment? In 1960-61, our production was
76 million tons; in 1961-62, it went up
1o 80 millions; in 1962-63 it came down
to 78-7 million tons, They attribute
the decline to failure of rain and such
other things. This phenomenon is
bound to happen in a country of such
sub-continental proportions like ours.
So we cannot take shleter under that.
You should have explored other alter-
natives. Even granting that the pro-
cesg of decline is arrested, production
is not on the increase to any consider-
able extent. I am afraid we may not
be able to reach our target before the
end of thre Fourth Plan. The Minis-
ter and the Planning Ccmmission must
tell us and assure us that we will be
able to reach the target by the end
of the Third Plan. I challenge him,
and I reiterate that they are not going
to reach the target. If they can, I will
go to the hon. Minister, Dr, Ram Sub-
hag Singh, with a bouquet in my
hands—certainly. But I know that he
is not going to achieve it because they
are not moving in that direction,

Shri Kapur Singh (Ludhiana): Now
he will not give bouquets.

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): I am not going to
China.

Shri Nambiar: Why should that re-
ference be made? I am born to India.
I am an Indian. I have nothing to do
with China. Let us look to oursclves.
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Dr. Ram Subhag Singh: Even after
47 years of communist rule in Russia,
they are still importing food,

Shri Nambiar: Russia will look
after herself, China will look after her-
gself. I will look after myself and my
country and my countrymen including
the hon. Minister.

The annual increase in population is
2:4 per cent and the agricultural pro-
duction ig more or less stagnant, for
the last several years, whatever may
be the reason. Our food imports for
the last 6 years are to the extent of Rs,
962' 7T crores worth, that is, at an aver-
age of Rs, 150 crores per year. It was
only the other day that the Minister
of State in the Finance Ministry, Shri
Bhagat, stated that Rs., 850 crores of
Indian currency is held by the US in
India, mainly the proceeds of sales
under PL 480—which is about one third
of the total money in circulation here.
What els> can be more ignominous
than this? The total money in circula-
tion is Rs. 3,000 crores, but about thou-
sand crores of rupees are in the hands
of the Americang here in India. They
are holding it in our currency. But
the hon. Minister said that ‘we have got
control so that the Americans may not
be in a position to utilise it as they
want'. That is no solace, no defence.
The fact remains that we have got
ourselves in India indebted to the ex-
tent of this huge amount of American
currency, besides the foreign ex-
change in respect of which we are
already indebted. We are paying
interest on the foreign ex-
change that we get to the extent of
575 per cent, which only a money-
lender of the American type will
charge. If they wanted to help, they
would not take 5:75 per cent interest.
This ig our miserable condition.

Shri Kapur Singh: How much in-
terest does he want to pay?

Shri Nambiar: Now I come to the
question of helping the peasaniry to
produce more. The Third Plan pro-
mised to secure reasonable and stable
price to the producer taking into ac-
count the cost of production so as to

o L]
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give him sufficient incentive. But all
that has been only on paper. As usual,
the moneylender and the millowner
take away the produce immediately
after the harvest at a low rate and
sell them later at 3 very much higher
rate. Government are unable to stop
this plunder by the middleman who
takes away all the fruits of labour of
the ;easantry....

Shri Sheo Narain (Bansi): There is
no quorum in the House,

Mr. Deputy-Speaker: There is

quorum.

Shri Nambiar:
quorum. ...

{There is enough

That is axactly the reason why we
have today unfortunately high prices
for foodstuffs. Exploitation of the
agriculturist and lack of capital for-
mation in that sector are due to lack
of facilitieg for marketing agricultural
produce so far as the agriculturist 1s
concerned. Hundreds of crores of
rupees which otherwise would go to
the improvement of land are taken
away by the millers and moneylender-
cum-banias, Even the British ICS
officers were well aware of the magn-
tude of the problem in those days.
These problemg have only become ac-
centuated now. The old Royal Com-
mission on Agriculture had to note that
‘in no country are these differences
(between the prices of producer and
consumer) greater than in India where
production is in the hands of a large
number of petty cultivators who for
the most part lack most the financial
resources and the necessary storate tu
attempt any regulation of their selling
in accordance with the state of market’.

At present, the market exploitation
of the peasantry is widespread and
well-knit in the country, A careful
study of market behaviour would show
that the moneylender-cum banias have
the upper hand in the marketing of the
village agricultural produce, The poor
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peasant who borrows from the money-
lender is obliged tg sell his produce
to the same person. His bargaining
power is go limited that he sells a
major part of his produge immediately
after the harvest, at a least competi-
tive price. This is corroborated by
the findings of the Foodgrains Inquiry
Committee.

When the tempo of the arrivals iy
down, the price goes up. Since the
difference between peak and trough
is wide, the magnitude of money in-
volved is high. At the some time, the
actual consumer is also not left ouu
As is our experience, the prices of the
foodgrain go up. All this wide margin
of profit is taken by the middleman.
That is why the margin between the
wholesale and retail prices of food-
graing remains so high,

15.30 hrs.
[Dr. SAROJINI MAHISHI in the Chair]

Only the other day this was discus-
sed. It was said that by fiscal mea-
sures, prices could be controlled. Al
fiscal measures have failed. Today, the
wheat prices in Delhi are around
Rs. 29; rice in Madras is selling at
Rs. 75 per bag—the good variety; the
coarse variety sells at Rs. 65 per bag.
It was never so in the history of
Madras State, except in the black-
market davs of 1942-43, world-war
days, when the black-market price
was this. The Jack of holding power
on the part of the producers and
market fluctuation create hazards,
especially of far-reaching consequ-
ences.

I do not want to take the time of
the House. Even the Third Plan
speaks of the extension of State trad-
ing in suitable directions. It is our
experience that in the last decade, des-
pite all the assurances, Government
adopts a callous attitude to the whole
affair of State trading in foodgrains,
which is a long standing demand. The
limited, partial experience of State



4317 Resolution re:

treding in foodgrains was encouraging,
no doubt. For instance, the Economic
Survey of Indian Agriculture has cor-
rectly.emphasised that it may be poin-
ted out that the effect of changes in
the net government supply to the mar-
ket is stronger than that of the equi-
valent increase in production, as the
latter is only partly reflected in the
market supplies. State-irading in
foodgrains alone is the remedy for
something towards price-control.

I am concluding, Madam Chairman.
Government should take steps to-
wards  land reforms  and in-
troduce State trading in a
wider field. On!y then the pro-
blem can be solved. Otherwise, if the
food problem remains the same, if raw
materialg for our industries are not
available, if our economies stagnate
and we have to depend on outside
help, it wil bring us ruin. We are not
against Government’s measures in
these matters, but we want the Gov-
ernment to take bold steps towards
implementation of land reformg and
not protect the feudal lords. If Gov-
ernment does not do that, people wil]
have no go but throw out the Govern-
ment. In these circumstances, I
request that my Resolution may be ac-
cepted by the House.

Mr. Chairman: Resolution moved:

“This House recommends to the
Government to take immediate
stieps by way of legislalive and
executive measures to bring about
a thorough land reform including
transfer of gwnership of land to
the tiller, removal of rural inde-
btedness and provision of proper
marketing facilities with price
supports.”

There are some amendments,
st TAREE qrEA  (arEEr) |
# wegT F@ §

"z wAT FCHTL & i w
& o Qo wir-gume st
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T ¥ fay, o & S
Frex w1 qi® F7 ATH TN
fa g & A (W
§ UHT) AT @ qATA
F7AT, qi9-AEEE afr-
arT &7 fam wEm A
FETadT Gl A F1 qHar
F T T & wfiw oA
F1 wiwgrat ® faqom,
qUHOT FT FOGETAT I
WA FCAT AT qedl
w1 fired 9T agmar
¥ ag-arg fowq ®Y
aafwa giaami 1 «9-
a1 Foar wfmfaa g,
faa grawT 39T T
AT F2H FEG Al
Shri D. S, Patil (Yeotmal): I beg to
move:

“That in the resolution,—
after ‘rural indebtedness’ inseri—

“provision of adequate eredit to
the agriculfurist.”

Mr. Chairman: The Resolution and
the amendments are before the House.
Shri P. Venkatasubbaiah,

Shri P. Venkatasubbaiah (Adoni):
The Resolution moved by Shr
Nambiar is not a new one,

Shri Sheo Narain: Madam Chair-
man, is there a list of speakers before
you for this also? I am the only
person who stood up but you called
somebody who did not even stand up.

st WA qEE Wi o,
qg SET qgT ATA & | WX TW ¥
fodr wTy e @ww &gl f=zar @, ar
56 & @1 WA arar searq 3 e #
e # fagr 9@ A W § w1 farwa
‘aeY gnir | wEfed # frEwE s
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[ TwAaF ared]
STedT 5 5% weTa F f99 Wy ger
¥ agT faar @

awmefa agiam : @ wEAE 9%
FYTT GTAT %7 4=q[ 2@ 3T T H- F
& T T FHET FIA |

Shri P. Venkatasubbaiah: After
all, the Congress Party is in
power and it is wedded to the princi-
ple of land reformg since its famous
Karachi Resolution, The entire agri-
cultural economy and social  justice
depend upon this. Mr, Nambiar has
stated three points in this Resolution:
immediate reforms for transfer of
ownership of land to the tiller, removal
of rural jndcbtedness ang provision for
proper marketing facilitieg with price
support. The report of the Planning
Commission on progress of land re-
forms says on page 249

“The progress of tenancy reform
as well as the imposition of ceil-
ings on agricultural holdings will
lead to a substantia] increase in
the number of small peasant
owners...... Here it is proposed
to review briefly the four main
aspects of agrarian reorganisation,
namely (1) consolidation of hold-
ings, (2) land management proc
tices, (3) development of cooper-
ative farming and (4) development
of cooperative village management
as the objective towards which the
village economy i3 to be
reorganised.”

We would review now how far our
‘Government has succeeded in the last
16 years. We should not forget that
this is a State subject and whatever
be the wishes of the Centre, they have
tn be implemented by the State Gov-
ernment, Much headway hag not
been made by the various States in
the implementation of land reforms.
In several States laws on land reform
have bheen enacted but there ig justi-
fiable criticism that the tiller of the
<01l has not become the owner. The
frudal elementg have circummvented the
. .

/
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laws and the position is just as it was
before the laws. I do not know how
far the Centre can ask the State
Governmentsg to reorganise the whole
system. The land revenue machinery
has also to be thoroughly rearranged
and reorganised, Without reorganis-
ing the implementing machinery,
no reforms will do good,
The Central Government ghould dis-
rusg with the State Governments and
see how effectively these land reforms
could be implemented.

About rural indebtedness, the report
of rural credit survey had recently
been published. It savs that in spite
of our spending crores of rupees and
pumping enormous amounts in the
agricultural sector through community
development, through co-operative so-
cieties, through panchayati raj, to the
agricultural department, agricultural
indebtedness has not been wiped off
so far., On the contrary, agricultural
indebtedness hag increased. So far as
the co-operative sector is concerned, I
would just like to quote from the re-
cent statement made by the Minister
of Community Development. He said:

“Against a target of Rs. 512
crores set up by the State Govern-
mehts for the supply of short and
medium-term credit during the
last year of the Plan, to co-ope-
rativeg supplied Rs. 228 crores in
1961-62. The provisional figures
for 1962-63 are Rs. 256 crores and
the estimate for 1963-64 is Rs. 318
crores.”

They say the progress is not up to
expectation. They have stated several
reasons. I can say that though the
Government is expending enormous
amounts by giving credit to the far-
mers, the amounts have not reached
the farmers, the reason being that the
land tenure system is so defective in
the States and even to this day the
tiller of the sqjl will not claim the
ownership and will not be able to pro-
duce his patta to the credit sociely lo
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get the loans. The other defect is that
the credit that is being given to the
farmers is very much diversified,—
there are three or four agencies oper-
ating—with the result that those who
are in power, those who can wield
some influence, could alone get the en-
tire credit that is being given by the
Government and not the ordinary
peasant

Therefore, the first thing that the
Government should do, is all the ins-
titutional credit should be channelled
only through one source. Unless that
aspect is seriously tackled no amount
of credit which is being given to the
farmers will remove their indebtedness
nor will their production target go up.

Mr. Chairman: I request the hon.
Member to conclude now.

Shri P. Venkatasubbalah: These are
the main problems which I wanted to
place before this House. But I would
like to tell Shri Nambiar that this
party is wedded to land reforms policy
which is being pursued in all the
States. My only request to Govern-
ment is, wherever there are loopholes
they should be plugged, and wherever
the reforms have been done, where
there are anomalies and where there
are defects, they have to be remedied,
and that land reforms ghould be
brought thoroughly and exhaustively
as immediately as possible,

Mr. Chairman: Shri Ranga. I re-
quest hon. Member to co-operate with
me,

Shri Ranga (Chittoor): 1 do not
know what our hon. friends have in
their minds when they talk about land
reforms. We thought, when we were
initiating the movement against the
zamindari system, that all land reform
meant the abolition of the zamindari
system and thereby getting the owner-
ship of land conferred upon the pea-
sants who are themselves cultivating
the lands. So far as the ryotwari sys-
tem is concerned, we wanted tlre ten-
ants under the ryotwari pattadars to
be given gecurity ol tenure over a
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period of years: not that the tenants
should become the owners. The ryot-
wari pattadars were the owners; their
tenants should be given security of
tenure over a period of five years, say,
in six to 10 years, as wag the case in
Ireland and in so many other European
countries, wherever there wag tenancy
legislation,

We wanted also the rents to be re-
duced and made reasonably low. When
the pattadar wanted the land for his
own cultivation, he must be free tp
resume the cultivable right over his
land after giving one year's notice to
the tenant, This ig how land reform
wag understood then. It was that iden
of land reform which was supported by
the Congressmen as a whole, by the
then Communists, by the then Congress
Socialist Party and all other leftists
ag they were then known. It was thad
movement that led us not only in the
three South Indian States which my
hon, friend has mentioned, but alsp
in a]l the States in India
I am glad to say that due to the ins=
piration given by Mahatma Gandhi and
the dynamism provided by the leader-
ship of the Congress Party, as it was
then that we were able to get rid
of the zamindari system in all the
States. There is not gne State now
where there is zamindari or jagirdari
system. So, there are no landlords.

Who are the people that we have
now? It has become a fashion for
my communist friends to go on saying
that the peasants themselves who own
20 or 30 acres or even 2 or 1 acre are
landlords. They style them as land-
lords and land monopolies. I know
what they have done in Soviet Russia
and also in China. Before that, let me
say that it would be a bad day indeed
for India....

Shri P. Venkatasubbaiah: Are not
those people who are having hundreds
and thousands of acres now landlords?

Shri Ranga: In regard to those few
big landlords in each village—there
may be three or feur in each village;
probab!y in the Kurnool district, from
‘where he comes, there are some-in



323 Resolution re:

[Shri Ranga]
regard to those about whom my hon.
friend seems to be worried, I might
say that there is the land ceiling legis-
lation. Whether it is right or wrong is
another matter. Whether we approve
of it or not is another matter. But
it is a fait accompli and it is there.

My friend, Mr, Nambiar, has com-
plained that quite a number of them
indulged in benami transactions and
30 on. First of all, it was wrong on the
part of Government to have question-
ed their right of ownership. Having
done that, they have given the freedom
to these people either to own their
land in a joint family fashion or dis-
tribute it among all the coparcemers
within the family. They have distri-
buted among themselves and prostrat-
ing before thig law, they have brought
themselves within the purview of the
land ceiling legislation. If my hon.
friend wants in the communist fashion
to run after them, hunt them and drive
them also into landless people, he is
welcome to do it, but I am certainly
not in favour of it.

So far as all those peasants are con-
cerned, they have got to function
within the land ceiling legislation and
they are not expected to get more than
Rs. 500 per month. My hon. friends
are all go very keen that every indus-
trial worker should be paid not less
than Rs. 100 per month; ie. Rs. 1200
per annum. That is the minimum.
Regarding the maximum, according to
their own INTUC rules, they admit
anyone who earns up to Rs. 500 as a
worker, A person is allowed to be
treated as a worker if he gets an in-
come of Rs. 500 a month. But so far
as the peasants are concerned, they are
to be treated as land monopolies, land-
lords and exploiters, merely because a
few of them, may be three or four
in any village who are the richest peo=-
ple there, would be getting Rs, 500 a
month and not more, according to the
land ceiling legislation, they are to
be treated as landlords and land

monopolies. I protest against this atti-

tude and 1 am opposed to it
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Who is the tiller? According to my
communist friends, only the agricultu-
ral worker would be the tiller and the
others will not be treated astillers
at all. I question that. We accept
them as tillers. At the same time, we
treat the land-holding peasants—whe-
ther they are ryotwari pattadars or
pattadars who have come into the erst-
while zamindari arcas—as tillers of
the soil.

These people are the owners to-
day. Are we to dispossess them? If
the Communists were to have their
own way, they would have gispossess-
ed them. They have done it in Soviet
Russia, in China and other Communist
countries. And, they would do it also
in the name of the tiller. This is the
game they are out for. Therefore, 1t
1s most necessary for hon, friends like
Shri Venkatasubbaiah and various
others, who come here representing
the rural areas and who, at the same
time, have got the wrong idea that
the agricultural worker alone igz the
primary, the principal and the most
sacred pleasant and al] other people
who have got their pattas, who are
land holders, who are cultivating their
own land are not as good people as
the agricultural workers and therefore
they must all be set aside and
dispossessed.

Shri P. Venkatasubbaiah: I did not
mean that.

Shrimati Yashoda Reddy (Kurnool):
You are giving a wrong interpretation.

Shri Ranga: I stand corrected so
far as you are concerned. But one
thing is clear, that all these self-em-
ployed, land-owning peasant owners
have to be treated as tillers. They
have becn given land and their land-
holdings have to be respected. Their
rights to their land have to be respec-
ted. That is not the attitude of the
Communists. That is exactly the reason
why I wish to warn my hon. friends
on the Congress benches against. ...

Shri S. M. Banerjee
Your friend ig sitting there.

(Kanpur):
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Shri Ranga: I want to warn them
against these Communists and I hops
they would not walk into their trap.

Corﬁlng to the other gquestion, my
hon. friend said that in the name of
personal cultivation they are evicting
people. Where is the question of evic-
tion. Here ig a tenant. Is he an
owner? According to the Communists
he is an owner today and tomorrow he
would be dispossessed. According to
ug these tenants are not owners, The
ryotwari pattadar is the owner. The
tenant is a gentleman who has been
brought in to assis!: him in the work
that he has to do. He is a tenant at
will. Any time he may be removed.
1In order to protect him there was the
tenancy protection legislation in most
of the States. Especially, in the State
of Madras, I may tell you, it was in
1953 that initiative was taken by Rajaj!
as the Chief Minister, to pass that legis-
lation in the very same district where
my hon, friend, Shri Nambiar, was
operating. T do not know where by
operates now. The tenants were pro-
tected there. Afterwards that legis-
lation was extended to the whole of
Madras State. Now in Andhra Pra-
desh also a similar legislation has
come to be passed. It has come in
many other States. Wherever it has
not been passed, I would like it to be
passed. We would have no objection
to it. But so far as the ownership
rights of the peasants are concerned,
we must be very clear that so long as
those people continue to cultivate their
own land, take active interest in the
cultivation of their own land and con-
tinue making the contribution that

. they are making today to our produe-
tion, to our employment market they
ought mnot to be distrubed. Their
rights should not be endangered in
any way, and in every possible man-
ner the States should take steps, by
various means which have been sug-
gested here by wvarious hon. friends
including the socialist friends, in order
to strengthen them.

In conclusion, let me say that I
stand for the abolition of land revenue
from all these land-Rolding peasants.
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The whole of it should go except for
a nominal fee which would cover the
expenses of keeping land records, They
should also be given rural credit at
rates which are not higher than those
rates at which capital credit is being
offered to industrialists, The banjar
lands that are there with the Govern-
ment should be distributed to the
many landless people in the country.
But it is indeed a treaclrerous move
that is being made by our Communist
friends by asking the Government to
give away the land to the agricultural
workers, only to be dispossessed from
all those landg the next day our Com-
munist friendg come into power. The
Communists wish to play this mischief
and we are opposed to this mischief,

Shri Muthu Gounder (Tirupattur):
Madam Chairman, I rise to support the
Resolution moved by Shri Nambiar.
I have heard the two extreme views,
one from the Communist side and the
other from the Swatantra side. I have
also heard the view of my hon. friend
from the Congress side. T find that
all parties are for land reforms, land
ceilings and similar things. As far as
implementation is concerned, every
party accepts that it has not been per-
fect or complete or gg much as it was
expected. Even the Government or
the Treasury Benches accept that the
implementation has not been up to
the mark. They may say that they are
doing something to implement it and
it will be done in due course,

We are now reviewing the position
of implementation of land reforms in
this House through this Resolution. We
see how implementation is being done
from our own viewpoint. Shri Nam-
bhiar may be watching the implementa-
tion from the point of view pf his party
and Shri Ranga from the point of view
of his party. Ag far as DMK Party is
concerned, it is always for land re-
forms. We want reforms not only in
land but in other spheres of society
also so that we mayv achieve our
object of a socialist society, but it
should be by democratic methods.

+ While implementing the various land
reforms, we should see to it that our
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agricultural production is not affected
in any way. Implementation of land
reforms meang land to the tiller, re-
moval of rural indebtedness, provision
of proper marketing facilities with
price support and similar things men-
tioned in the Resolution. When we say
land to the tiller, we have to define
as to who the tiller is. Shri Ranga
hag clarified certain points gnd created
some suspicions on the question as to
who the tiller is. It is true that a
tiller is one who tills, but there may
be tillers owning many acres of land.
Certainly, we are not going to imple-
ment the plans to suit the tastes of
very big land owners who are owning
hundred acres and more and empioy-
ing 10 or 20 labourers and then
exploiting the toils of the labourers.
When we talk of land reforms and
implementation of land reforms we
mean the small peasant who tills his
own land.

While introducing land reforms we
have to take special care to see that
there is no fragmentation of lands,
which is a dangerous thing which we
all want to avoid. It is more dange-
rous than the land being in a few
hands. If there is fragmentation, agri-
culture may not be economic and it
may not give enough to the farmer.
Then we will have to go in for collec-
tive or co-operative farming and all
other evils will come in its wake.
Even in Russia, after so many years
of experiment with collective farm-
ing and joint farming they have found
that such methods will not give the
desired results. In Russia it has been
a failure and the result has not been
up to the mark. So, if we also intro-
duce so many land legislations, there
will be fragmentation and we will
have no other alternative but to resort
to ro-operative or collective farming.
1 think Shri Nambiar by introducing
this Resolution and so many other
resnlutions, so far as land reforms are
concerned, is slowly trving to take
our agriculture to the status of
Russian ogricultural economy. In that
cage, we will not be able to produce
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anything and we will be in the same
position as Russia is.

Even in Russia, after so many.years
of experiments with cultivation, they
had to take some lessons from some
democratic countries, as far as land
policy is concerned. Mr. Khrushchev
has stated in a recent bulletin:

“....one should not stand aloof
and shut oneself up in one’s own
shell. It would be foolish to study
the achievements of foreign
science for the simple reason that
they have been scored in a capita-
list economy.”

Because they are not able to produce
as much as Government wants, he
even went to the extent of threaten-
ing them.

“If workers do not want to study
or introduce anything new, if they
find it too difficult to comprehend
the achievements of science and
practice, continue stubbornly to
clutch at the old, these people
should be removed and others put
in their place......

We have millions of wonderful
people, millions of educated
voungmen and women who are
burning with desire to build a
communist society. These people
should be promoted.”

16.00 hrs.

We are able to find out from all
these things that these collective farms
are not working properly. After 50
years of pood work and good farming
Russia still has to get foodgrains from
America. Even this year they have
to import foodgrains worth Rs. 250
crores, By this I do not mean to say
that T want to support only Russia or
be against Russia and Soviet policies.
We have to take the pgood things
whether they are from the Com-
munists or from democratic States.
As far as agriculture is concerned, we
have to take any good thing that is
there in any State.
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We are able to see that New Zea-
land, Australia, America and Egypt
are having the maximum yield per
acre.. Simply these reforms and ceil-
ings will not do. We have to give
incentives, prices and other _things.
Rural indel;tedness is there still every-
where. On account of Shri Raja-
gopalachari's Agricultural Debt Reliet
Act a large number of debis were
cleared at that time, but now they
have grown. Even after so many
years of block development schemes
and other things agricultural debts
are still on the increase. Unless we
give some price incentives, there is
no chance of the agriculturists get-
ting good Tremuneration and a good
income. We may give him loans from
societies, through block development
schemes, under any scheme of foreign
loans or at the rate of 44 per cent as
desired by Professor Ranga and as are
given to other industrial companies;
even then he should have the capa-
city to repay the loan. The agricul-
turist should have enough capacity
and that will come only if he gets
good remuneration out of his produce.
That should be our motto and we
should fight and work for that till the
end. Then only we will be able to
do anything to implement it; other-
wise, implementation of land reforms
will not take us anywhere, or to a
healthier place than where we are
now.

The Parliamentary Secretary to the
Minister of Food and Agriculture
(Shri Shinde): Mr. Chairman, I rise
to oppose the Resolution which has
been moved by my hon. friend.

Some Hon. Members: Why?

Shri Shinde: I am going to explain
it. But I rise to oppose the Resolu-
tion moved by Shri Nambiar.

Shri Nambiar:
be opposed.

Therefore it has to

Shri Shinde: I know, the points
which have been incorporated in the
Resolution moved by Shri Nambiar
are very important®and quite vital
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from the point of view of increasing
agricultural production.

An Hon. Member: Still you oppose
it?

Shri Shinde: The hon. Minister will
enumerate the various measures which
have been adopted by the various
State Governments to increase agri-
cultural production vis-a-vis land
reforms, rural indebtedness and avail-
ability of agricultural credit. But my
objection to the Resolution is based
on a point of principle. I do mnot
think, Shri Nambiar, an intelligent
Member as he is, is unaware of the
Constitutional provisions of the Indian
Constitution. I might draw his atten-
tion to the Seventh Schedule of the
Constitution. In the Seventh Sche-
dule, List II—State List, entry No. 14
refers to agriculture, entry No, 18
refers to land, entry No. 28 refers to
markets and fairs and entry No. 30
refers to money-lending and ralief of
agricultural indebtedness. Therefore
all these matters which have been
raised by Shri Nambiar are matters
which come within the purview of the
State Governments, In fact, the Indian
Constitution has been framed with
some democratic objectives in view, I
think, the framers of the Constitu-
tion had quite valid reasons to include
all these items in the State List. But
as Shri Nambiar is a believer in a
particular political philosophy......

Shri Nambiar: I am prepared to
amend the Resolution so as to make
a recommendation to the State Gov-
ernments,

Shri Shinde: In his Resolution he
has suggested the taking of executive
and legislative action. He has sug-
gested that Parliament should take
that action.

Shri Nambiar: I would say, “recom-
mends to the State Governmenta”,

Shri Shinde: Mr. Nambiar in his
Resolution says. ...

Shri S. S. More (Poona): Madam,
.are we not discussing a Resolution
which is ab initio illegal?
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Shri Shinde: Mr. Nambiar is a
strong believer in centralisation. He
does not believe in federal constitu-
tion. We know how disastrous have
been the results in Russia due to
centralisation. They have a highly
centralised State and we know how
the centralisation in the Soviet Union
has had disastrous effects on the agri-
cultural production in that country. I
might draw the attention of Mr.
Nambiar to the fact that due to the
situation that prevailed during the last
30 to 40 years in the Soviet Union,
the agricultural production did not
increase at all. In fact, ] might quote
Mr. Khrushchev himself. In one of
his speeches of 27th June, 1962, he
drew the attention of the agricultural
workers in the Soviet Union to the
fact that the agricultural productivity
in the Soviet Union was one of the
lowest in the world. He said that to
produce 100 kg. of milk in the Soviet
Union, they required 8.77 man-hours,
while in the U.S.A. for producing the
same quantity of milk they required
3.9 man-hours. Similarly, to produce
100 kg. of beef in the Soviet Union
they required 42 man-hours while in
U.S.A. they required 7.1 man-hours to
produce the same quantity of beel
That shows that the productivity of
Soviet agriculture was 2 to 6 times
less than that of American agricul-
ture in the field of animal husbandry.

Then, Madam, Mr. Nambiar has
suggested that Parliament should
arrogate to itself the subjects which
have been entrusted to the State Gov-
ernments for legislation and ecther
measures. If the Centre arrogate to
itself the responsibilities in respect of
the agricultural production, the agri-
cultural production would suffer to a
great extent. I might refer to the
agricultural productivity of the Soviet
Union as compared to other countries.
It is 68 per cent as compared to that
of US.A, 77 per cent as compared to
that of Canada and 35 per cent as
compared to that of Sweden. The
U.S.S.R’s agricultural production is*
equivalent to that of Spain. The
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House might be aware that Spain is
one of the feudal countries and the
Soviet agricultural produétivity
favourably compares only with that
of Spain. So, my contention is that
if Mr. Nambiar wants that*the Central
Government should assume to itself
all these powers, then, I think, in
India agriculture would not prosper
or would not progress at all. In fact,
during the last 10 years, especially
after the Plan period, we know that
there has been a substantial increase
in agricultural production. We know
that it is not adequate to our require-
ments. But that does not mean that
there has not been any increase in
agricultural production. During the
first two Plan periods, our agricultural
production has increased upto 35 to 40
per cent. That means it is anywhere
between 3 to 4 per cent per annum.
Even if we study the development of
agriculture in different countries, we
find that our agriculture is also develop-
ing. So, the measures which are being
adopted by the Government of India
and by wvarious State Governments
are, 1 think, in the right direction
As Shri P. Venkatasubbajah has sug-
gested, it may be that there might be
some inadequacies and some defects in
our approach and in our measures etc.,
but the Government of India are tak-
ing active measureg to see that the
various defects are rectified and the
necessary progress is achieved in the
field of agriculture,

it TREAE qrew: T g,
oft oA Afeare ¥ @1 gEew @&
& A war §, § 99 &7 o gue &
oY & 91 ¢ uFs I FT FE
T gt B uF qfaare fom ¥ y sfa
gi, far  wfm &1 "gro fay fomet
T 7 § 99 & A § F AT
e far yfiy aveit e #) v,
T HaT & g & 99 &7 qHdA Fn
£
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warafa AT, FHTIEAE F AT
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[= Tw@aF a7EA]
16-13 hrs,
[Mgr. DEPUTY-SPEARER in the Chairl
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wga 3, fF @ §F & & oIy A
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g1l

Mr. Deputy-Speaker: Dr. Ram
Subhag Singh.

Some Hon. Members rose—

Mr. Deputy-Speaker: There is no

time now.

Shri Gauri Shankar Kakkar (Fateh-
pur): I move that the time be extend-
ed by half an hour for this Resclu-
tion, permitting Resolution under
item 3 of the agenda to be just moved
by the hon. Member.

Mr. Deputy-Speaker: Is that the
sense of the House?

Some Hon. Members: Yes.

Mr. Deputy-Speaker: If the House
agrees, 1 have no objection. But !
think we have discussed the food
gituation already. Then the Food
Ministry’s Demands are coming up.
Why extend the time?

Dr. Ram Subhag Singh: I am very
happy that this Resolution was moved
by Shri Nambiar.... .

Shri Gauri Shankar Kakkar: What
about my motion? , The House is
agreeable to extend time.
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Mr. Deputy-Speaker: All right. Half
an hour more for this. Shri Gauri
Shankar Kakkar.

Shri Gauri Shankar Kakkar: ] rise
to support the Resolution moved by
Shri Nambiar., There are three
ingredients to this Resolution. I
believe the ruling party cannot in
justice be opposed to any of these
ingredients mentiongd in the Resolu-
tion, because it has pledged itself not
once, twice but on several occasions
to conferring the ownership of land on
the actual tiller or cultivator. That
is one part. As regards the secound,
there also it has pledged itself to wipe
out rural indebtedness in the country.
The third part is about marketing
facilities to the rural producers. It
is easily said here that it is a State
subject and so we have no jurisdie-
tion to discuss it. Once the D.LR.
rules have been promulgated and are
continuing, we can interfere with any
State enactment, as there is this
Emergency, war and everything. There
is now no legal bar for this Parlia=
ment,

In some States, there are many land
reforms Acts but I can safely say that
after their implementation, zamindary
and feudalism have been abolished
but another class of bhoomidari has
been created. There should be some
limit to the owning of such persons
having more than 100 acres. On ac-
count of the ceiling in U.P., I challange
the Government to tell me, how many
acres of land in U.P. had been actual-
ly taken over and handed over to the
landless labourer or other cultivators.
I assure you—not a single acre. If the
records of registration are inspected,
for day and night registration has been
going on at district headquarters to
avoid the ceiling acreage. What about
rural indebtedness? The present cre-
dit survey report reveals taht all sorts
of measures such as financing through
co-operatives have not improved the
position much; the rural indebtedness
has increased. You have created so
many miawemen. Take, for instance,
co-operative societies. Reserve Bank
lends money to them at the rate of 2
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per cent per annum but when the
money ultimately reaches the tiller
through co-operative societies, it is as
high as 10 per cent: in almost all the
States it is 9 per cent. That is no re-
lief? No facilities for irrigation, or
fertiliser or even credit and finance are
made available at the proper time so
that the tiller can get over his hard-
ships. He labours the whole day and
regular exploitation is pgoing on
through the middlemen. I think it is a
very innocent resolution; it actually
mentions all these ingredients that the
ruling party has pledged for, and for
which the ruling party stands, and
there should be no hesitation in accep-
ting this resolution.

st fir [Teraw ¢ SUTsE wEiEw,
qa ¥ qgw @ ¥ ag FEA AR
g f5 am & dfmam & wya
g WA I8 6T § omr &
Tt Tifgr a1 1 #fe o 2 §=-
S9e § W mafaq & wwwar g
f& g8 AT &' qg X AT
LE G
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élﬁ'{olﬂ'oawﬁmm
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IrF aYg ¥ 99 @ & afFw A w@
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T 1
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Tl AT AR g, afaa § a8 9%
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faa .o sfze 1, =wedz ok
fram 214, 2z F= & fF Fww T
ol & w8 F—ar § T §
faser 8, w7 o § afed wRd @
7v% § | ¢F F1 "Aqwq 7z & fr gw at
w8 &, afsa ot fae o gw #t
et 33 & ofsws IT FT ATEET F
1T FaAdt ¢ 1 fFT & fag gw 1w
w0 & HY A oY gawa § 5 s
HIFTX T H96 FT a8 § | qfea
frewdT wewEr F77 € |

afeT & Fgar wgar g fF g
AT F17 @I FT gA F % 0F Tga
€ wifer 79 230 A 217 qreY @ | Wi
¥ qusd ¥ IGIqqT g97 4T | LY 79900
T gk a2 fawrd ¥ w7 § M wEAT
A< afgEr @7 qzadt ¥ fag famr-
T & | AT I T TG WY w
Y, a1 aga qfeww &1 oA | gafe
g "rawT g fF qadde &7 qeiEd
F1 3F FE A1EY |

eTo I gwr Pag agf qT @3 § 1
a8 A e &1 F Sraan g R 9z 959
78 argare 78 & 1 9 fral & aga
73 gaad & AT Zard ardl w1 e g
max &\ ¥ Fma FTag A g, forw ¥
a7 ¥ 72¥ 7% F T ard Ty fafeaa
FT4 ¥ faq w21 ar 7 w77k 7 3T
F1 79T frar | fraet & fedl & 949
¥ ga fadrdt aat ¥ 8 7 § 1 AW
fasa s Safam g oy § 1 g9 7
W # gwoas @9 F faq waAE
# 3w are faan @ 1 e Y wfea
yaE qT A wadee w1 Pefearew
frar 1| gw fafeamew o 73 & W)
o WY aEy € .

AT 4g WEAEE § F e
w1 ¥ frart £ dar fear oY, 99 ®Y
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qTg & Y | FRA FIT F O FY Wiy
AT FT FTH A T | 59 30 & FFama
FEY O T AFT E | TG I HH &Y
qeraTT #Et &, 93t AdY & | afFT qeaw
aY faeadg oY afTy w3 &, &1 5
F 99 92 AT FT FAT FHAT TT
T & A W AFT W T I T
& | T g WA g &1 s
gt 3 1 fegmeme w1 famgEam v
fram &Y g9 &1 47 AT WA 3w,
afed IAsT SRFH A AR Y
arfegd 1 ag s Jm, dET I OAR
fergeama &1 Tar oY &w

=Y 3o fimo qrfes : ITTETY RERT,
#ft afeqar 7 I @967 W ], I9 §FeT
¥ ot 97 I3 0¥ §, T @I WgAyq
# | 9z €T gaFeE ¢ A0 §39 gAAwE
% =@ faae & & ggar A Tngav §
fafaag ceaged w3 § 9T THET
=7 fFar & aY gH WY 3/ a6eT § S
I AgAYr & IT 9T FI | WA
W 37 O 7T gaAra 3 fgd oA
TR &Y ATF & IT T AT FHEA 7
fa=re forar & Y gary @2« wAAqE
F Wz matqza &1 saeA fear ar
AR A g7 ¥ fAQ ot I Fgr av |
qg St TraawA faar aar av 397 FEq
Tar 91 fF g WA A T 99 ¥
Tg &Y o wfey weaeet 1A &, A FH
7, 3 @ 1T aifed | FfwT @ w1
faqx z fr =€ <m0 ¢ fagid
9 9 foraer exr fear s =gy |,
Iar sarT A fear | aFw aga w9
£ arey 8 7 qfaF wgar T8 Jwgar
g | afrT & go afrardt aral #1 A
HITHT SqT7 @rAr e §

g R ¥ A § 9¥ sw
S A ¥ fre-ad dee § @@y waw
g:
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[ﬂﬂ' 2o fiwo ‘Tlfl'ﬂ']

“Several States have not made
the necessary legislative provisions.
In some States where the pro-
visiong for conferring ownership
rights exist, the implementation
has not been uniformly effective.”

Hife o1 Aoe gifesd & e A
FAAR

“In other States provisions con-
cerning ceilings have yet to be
enforced. At this stage, it is
a matter of some urgency from
the point of view of agricultural
development to ensure speedy
and effective implementation of
the legislation which has been en-
acted.”

A0 AN FAA § AT AT AT
g\ 78 wE 3 W@ I TRNAINA gur
& 7E F T 9T I a6 ¥ FTEr
I foam man & ) IFIET § A Fwa
&1 wfudvT gar a1, IqT T FIH-
TSR A A A1 A0 f2ar ar gAF g
ot §F a9 9 fran 9v ) @ A
# 7 wram g fr g9 Weequ
TET T GE TTT FT F 18 WA & 1
i g gErA) Aifa S\ e
ﬁivﬁ%aﬁﬂ‘q.—z{rw_

“guTr gHE wedr Ay 9w
foar & o F1 UF g QR
% | gaw =a gfe & &1 g
f& fraa s g H a7 518
qeAAdt T @, q T e w7
wnfaea @Y, ST & uF @y frag
< &Y oru, IfEa T F7 gaegr
igtasm g fE T AT AT A
feem q@t a<g s § 7 S o
T &1 1 afe G| 2 At 3w /T -
1 FT THEF AT & | I 7N
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Fiad A w el fowy
frar & fea & forg oY #rT @
T A F ITHT U FAST IBT HF |
g If9w g fF gX uF waw
FHE FAET gad g oY I9-
afufaat aar § 1 § @ ST
o= F fF T F1 FTEY § a1 7@
T 0 T AET § WA A G
& a1 78T W 5oy Fqie g9 aeavy
7 Afgw W §UE FRE w7
CE i

€Oy T g o1 § R gW g% 5w w7
fram e W § | @ Rz e g AT
qge gaATE , A WgeA ) A9 A )
7g s R oag oF ey
gFaTe § W FE q9T SR AT
FETU #1 T 9= rFARar § frEre
AT =TT |

oY gisHe &Y fom §, ag WA
"YW & A TEE qELF §eL W
wRedMi g8 | A g AT Y ¢

“provision of adequate credit to
the agriculturist”,

% =mar & o guey afmfas w3 fa
ST | SEEY FGT ATAAFAT ¢ T A A9
7 g &1 aog ¥ # faear § A o0
g § WA Y FTE WIS 3 THATE
afrw & awman g fF #fee 37 & M
ot AT wTaeY 8, SR ag S w9
g a1 ag wew & gra fear avar g,
¥g TFI 7T |

¥ aatwesr 7ri AR , FRard
1 g FX & NRW@ Y1 wOF
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AT A FT Y G FOATAT gAT
w1 o for Y 3 3 o &, 9 o
T § fr ofagar @17 & 3@ T@
Freaare §, 3w & fad @wy § A
T B2 B, FEAHIT §, I AL e
TJFY § | IAFT T T A ey oy &
o &7 9w Aty 98 &, I
o g oy § 1 e =1 a7 SFIC
& T I FX IIEqr g qufed | w9
9T $T FrRAAT IeMET FT ATAE 9 A
i g5 st wevfa % earfac qv wfy-
ad ®7 § wgrfed geT arfer | 9fF
a7 747 2, ¥ a=x & 39 o< ufgs
QAT 78 = wwar g | F fafrey
ara ¥ foae s g fr ;g gg o
faare 5T | gar? WY wgea 38 agd
femraedy vad & a2 & wrAar g
F =8 7= AT W X ¥ AT oA A%
WS AT T A1 AT , I9 97 fa=n
AT F73 T | 77 Ay § 247 FEA0 §
fF =18 e & =0 faay #1 aw g ar
&z § fawy #1 a1 g, gurd I mor
3 gegaAdr qifwdt @, sEAY g O
@Y qIAT 930 | gHF ATTEL F
F31 A g1 —

“Credit-worthiness should de-
pend on the capacity for production
and not necessarily on the owner-
ship of assets.”

gz garar  qrfedr g SRy 1 o7
gfaEr stw &, fag ox #rosr fa=me
FEAT F | AT TF AT FIAT qrfered £1
79 FT IET F AHA 9T T 3
%Y SqFEAT AE B AT TF CFAT FT
WAT T FEU, I IF GATT ITAET
g T

wEl % JRF & Aq9 §, 98
Fae ot wAdET o € & Ag ww
FT ZF TEY &Y 7hAT 3 | g T 2+ Ay
FFAT & AT AT W F IemeA wmiws
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g #IT IeEd wfas 5 & fag ag
7z smaws ¢ 5 fFam o afew ¥
afas gfead & o, sasr wfgs ¥
sifas =T 3 FT STIEYT FI A | FML
T 9TEY & % frarT wfas &= w2 ar
#fee afgdq & ar & st w19 fraw a9m
TET &, FEF! WITHT I FET gAIT 1

Dr. Ram Subhag Singh: Mr, Deputy-
Speaker, Sir, I am very happy that
this resolution has been moved in this
House and so many hon, Members
have expressed their sentiments in
regard to land reforms, rural indebted-
ness, provision of adequate credit ete,
as was just pointed out by Shri Patil,
and also about proper marketing faci-
lity as was emphasised by Shri Sheo
Narain. But I would also like the
House to appreciate the measures that
have so far been taken.

1 want straightway to give an as-
surance here that our policy is to im-
plement the wishes of this House. I
do not want to say this with a view
to hiding any fact, because as long as
we are there in the Ministry we shall
see that we give full effect to the
sentiments that are expressed in this
House.

Shri Nambiar said that even after 17
years of independence we are still de-
pending on some countries and on
PL 480 for our food. But I should like
Shri Nambiar to find out the truth
nearer his house, because after 47
years of Communist rule Russia even
today is purchasing more food, in that
countrv, of PL. 480 than we do, and
his admirers—China—are looking
throughout the world, even in our
neighouring country Burma, to pur-
chase food for their hungry popula-
tion. Anyway, I do not want to depend
on their weaknesses. We shall do our
best and we shall see that our farmers
and landless labourers are given all
facility so that we grow as much food

, in our country. food fibre and every-
thing, as we can.
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In regard to land reforms, you know
that since 1937 when the Congress first
formed the ministries in six States and
later in seven States, we have been
trying to do our best to do away with
the intermediaries. In that effort the
iritermediaries, particularly the rajhas,
maharajas, zamindars and all other
types of intermediaries have been abo-
lished in our country. In Gujarat
9-2 lakh tenants have acquired holding
rights. In Maharashtra 15 lakh ten-
ants have now got that right. In
Rajasthan about 1:3 lakh tenants have
acquired ownership. In Uttar Pradesh
15 lakh tenants have acquired direct
relationship with the State. Shri
Gauri Shankar Kakkar said that not
even one acre of land has been given
to any landless person in Uttar Pra-

desh. 1 want to repudiate it here with
full force. I know a little about Uttar
Pradesh.

Shri Gauri Shankar Kakkar: Out of
the surplus land that has been taken
out as a result of the enforcement of
ceiling, not a single acre has been dis-
tributed to the tiller.

Dr. Ram Subhag Singh: I would like
that a clear picture should be given
to this House. I have seen the condi-
tion of UP for a long time and I know
that in certain parts of UP a tiller
had no right to dig any well or cons-
truct a house. Now they have got
that right. If it is desired, I shall
place the entire picture before the
House for the benefit of Shri Nambiar,
who was narrating the pitiable condi-
tion of the tiller. Even in Jammu and
Kashmir, which is one of our northern-
most States, 4.5 lakh acres of land
have been given to those who did not
possess any right on land. In Punjab
4.2 lakhs acres of land have been dec-
lared as surplus land.

Shri Naval Prakhakar (Delhi—Karol
Bagh): What about Delhi?

Dr. Ram Subhag Singh: The hon.
Member comes from Delhi, which is a
metropolitan city which is fast deve-
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loping. I realise the difficulties of
Delhi. He wanis to see that Delhi
develops. For that purpose, U'I.Ey are
acquiring some land. I have heard
him when he was speaking on the
Land Reforms Bill in regaid to Delhi,
But that is a matter which can be
viewed from the point of view of
development of Delhi. We have pro-
gressively checkeq the ejectment of
tenants from the lands they are tilling
and we shall see that it is fully en-
forced.

Then, Shri Nambiar referred to
waste lands. I do not know whether
he would like all waste land to be
brought under plough. He said that
about 38 crore acres of land is under
plough and 113 million acres of land
is still waste land which can easily be
brought under plough. 1 think Shri
Nambiar is familiar with the total
acreage in India. I think our land
acreage comes to over 102 crore acres
and T am sure he will not be able tc
bring under plough the. entire land.
Because, if you are bringing all the
waste land under plough, it will be at
the cost of ruining agriculture because
unless and until there is some forest
in the country agriculture cannot
thrive. In fact, the land under plough
in India is much more than in many
other countries of the world; the per-
centage is much higher. Therefore,
there should be some balance between
ploughed land and waste land. Of
course, we would progressively like to
see more waste land is brought under
plough and distributed to the landless
people.

With regard to culturable waste
land, there is a Central scheme for
surveying those areas at a cost of
Rs. 69 lakhs. The survey has pro-
gressed in all States except Rajasthan
and Jammu and Kashmir. In Rajas-
than it is due to the introduction of
the new canal. So, large areas of de-
sert will be brought under plough.
The distribution af about 50 lakhs
acres of waste land is going to be
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made amongst 7 lakhs of families dur-
ing the Third Plan. We are having a
Centrally sponsored scheme of Rs. 7
crores to effect this distribution pro-
Eramme,

The pattern of assistance for this
scheme is; figstly, the cost of reclama-
tion is shared equally with the State
subject to a ceiling of Rs. 150 per acre
of land allotted; secondly, for expendi-
ture on resettlement proper Central
assistance is given to the extent of
Rs. 500 per family, 75 per cent is grant
and 25 per cent is loan. Some of the
land that is waste land we would like
to be brought under forests,

*Shri Sham Lal Saraf (Nominated—
Jammu and Kashmir): Land policy is
yet to be reoriented.

Dr. Ram Subhag Singh: As Shri
Sham Lal Saraf knows very well, our
national forest policy is that we should
bring under forests about one-third of
our total acreage.

About the land utilisation pro-
gramme, there may be defects. I ful-
ly agree with my esteemed friend, Shri
Saraf and it will be developed.

As regards rural indebtedness, there
was a survey carried out by the Re-
serve Bank of India and they will saon
publish the report. But so far as I
have gathered, rural indebtedness has
been linked with the value of the as-
sets held by the rural people and it
comes to about 7'8 per cent of their
total assets. You know, Sir, the Rural
Credit Inquiry Committee had done
some survey about ten years ago and
that Committee suggested that the
Indian agriculturists would require
about Rs. 1,250 crores per annum as
credit for the purpose of production.
This is a big amount. At that time
the total credit that was provided by
the co-operatives wags only 3 per cent.
It was about Rs. 23 crores in 1950-51
and now it has gone up from 20 to 25
per cent. In 1962-63 the co-operatives
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provided credit to the tune of Rs, 258
crores as short-and medium-term
credit. In 1863-64 we are hoping that
it will be to the tune of Rs. 300 crores
and next year about Rs. 400 crores.
I do realise that this is an insignifi-
cant amount as compared to the total
needs of our agriculturists, both
landholders as wel] as landless and
this is a thing which will have to be
stepped up. There we will require
the help of hon., Members also be-
cause co-operatives are now our
accepted national vehicle for disribut-
ing credit as well as for supply.
Until and unless we develop co-
operative societies in each and every
village of our country it will not be
possible to meet fully the require-
ments of the agriculturists. I do not
know in how many villages of his
constituency Shri Nambiar has form-
ed co-operative societies.

About marketing facilities, as you
know, Sir, we have introduced State
trading in one of our biggest agricul-
tural produce—I mean, jute—and we
have requested the Ministry concerned
to purchase jute from the State Trad-
ing Corporation. They are doing that
In respect of other commodities also
we will progressively introduce State
trading. State trading and co-opera-
tive societies—these are the two
things. But, at the same time, we do
not want that there need not be any
competition in the field; but I dp say
that some atmosphere must be created
wherein the grower gets a fair price of
his produce.

In this regard I might point out that
support prices have been fixed for
many important agricultural produects.
In the case of rise it is Rs. 42-87 to
Rs, 78:35 per quintal; for wheat it is

Rs. 40'19 per quintal. In case
of jowar it is Rs. 22:78; white
jowar—Rs, 24-12; about cotton, the

floor price is Rs. 70 per candy and ceil-
ing price is Rs, 945 per candy; about
jute, it ig Rs. 80-38 per quintal; as
repards sugarcane, it was announced
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only yesterday that the basic mini-
mum is going to be Rs, 1:85 per
maund. So, in this way, all these
things are recent developments and
we would like that our entire oper-
ation should be conducted in such a
way that the agriculturists get a fair
share of their labour. There, I think,
Mr, Nambiar will co-operate and not
sabotage their interests.

About marketing facilities we have
2500 wholesale markets throughout
the country of which 1035 are regulat-
ed markets and we are increasing their
number, Legislation hag been enacted
in al] States except in U.P,, West
Bengal, Assam and Kerala. The U.P,
Government has introduced recently
the Bill and as regards Kerala and
West Bengal, they are alsg drafting
their Bills. In Kerala, I might say,
Malabar area is already having re-
gulated markets under the Madras
legislation. But the regulated mar-
kets without grading will not be a
hundred per cent success. The ration-
alisat'on of market charges has en-
abled our growers to get somewhere
near Rs. 12 crores more than they
used to get before and we would like
that thig figure must go on increasing
everyday. Grading has been introduc-
ed in about 53 units and we would
like that the number should go on in-
creasing.

Then, Mr, Ram Sewak Yadav men-
tioned about holdings upto 6% acres
and that is a thing which is engaging
the attention of several persons and
this is being discusseq at various plat-
forms. (Interruption), If Mr. Ram
Sewak Yadav stands on that, T am
sorry to sav that they are liquidating
their own Party. I do not know whe-
ther they will stick to their formula.

Shri Ram Sewak Yadav: But that
does not mean you should liguidate
ithe tenants also.
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Dr, Ram Subhag Singh: We will ex-
amine your suggestion if you keep
your identity. I will be too happy if
they get merged. Now, Mr. D. S,
Patil has made a very good suggestion,

=T URAAE A7 ¢ Al ARET A
Ffrog core Y sn F@mi O
BT g2 A faare g e @ 1 & s
a1eat g 5 g fmn gww e W
7z faolr F9 &% gt s ?

810 TR Gy fag : fa=re 7@ &
@ 2 | & Iawt aarn 9gar g 5
g T 7R faiw & @A § ox
FL quaq &1 nfad g2 7 FC A 2
% wd 9Em oar fr Tl gqefa ¥
fagr wmr <@

4 w2y ar o & Sewd ¥ @
€ AT Y U ¥ T S @l § @ gerd
FT AT ITET AT TE E 1 ATAEIT
T T &, 34 g famdY gL aw smar 20
g 1| #fam st arfeat wwar sfeae 78
TETY ITEY AT T SART AT ALY A
T |

Shri Nambiar said that the prices
of foodgrains were going high. It is
true that the prices have gone up, but
there are about 55,000 fair price shops
in our country, and in those shops, the
grains are distributed at controlled
prices. Even in Delhi, a bag of atta
of about 2} maunds is available for
Rs. 39-6-0, but I do not know whether
Shri Nambiar would prefer to use that
for himself.

Then, the hon. Member did not show
also any weakness in handling the
problem, But he was very much elo-
quent in regard to overthrowing the
Government. He said that unless and
until we fell a victim or prey to his
way of thinking, he would see that the
Government was overthrown. But we
are not as weak as Shri Nambiar has
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imagined. I think that he need not
get his inspiration from the fact that
his biggest friend Mr. Chou En-lai
wanted to overthrow the Government
becnuse he dig not succeed in his nefa-
rious objective, We shall organise
this country in such a way that not
only Mr.«Chou En-lai but also Shri
Nambiar may come to his senses.

Shri Nambiar: T am sorry that the
hon. Minister has misunderstood me as
saying that we are here to overthrow
the Government or anything like that.
Our purpose is not that, I have made
it very clear in my opening speech that
wve are here to co-operate with Gov-
ernment in order to see that the people
are fed properly, that maximum pro-
duction is achieved and the landless
labour or the agricultura] workers are
given land and also that the actual
tiller gets the and back, which is un-
fortunately not being given to him
today.

Then, I come to the point referred
to by the hon. Minister saving that I
am against any forests being raised
ete, which is wrong. At page 23 of
Progress of Land Reform it has been
clearly stated;

“The total geographical area of
India is about 811 mi'lion acres.
Land-use statistics are available
for about 721 million acres
(1956-57), which arc classifled as
follows:

Million acres

Forest 128
Not available for

cultivation 118
Other umcultivated

lands excluding

fallow landg il
Fallow lands 59
Net area sown 322

21",

Out of the 98 million acres of uneul-
tivated lands excluding fallow lands.
only 54 million acres have been eal-
culated as being cultivahle waste T
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we add to this the fallow land which
is to the extent of about 59 million
acres, the total comes io about 113
million acres. Therefore, these 118
million acres can be brought under
cultivation, according to the Planning
Commission’s analysis. They say that:

“The extension of cullivation
can, therefore, be possible only
to arcas which are classified as:

(i) other uncultivated land ex-
cluding fallow lands; or

(ii) fallow lands.”.

Therefore, 113 million acres are the
area of the lands which can be brought
under cullivation according to this re-
port.

Coming to the other point relating
to the import of foodgrains, which the
Soviet Union has made after forty-
scven vears, T would submit that that
i* a point which the Sowiet Union
alone can reply to. That is not the
premise of my argument and therefore,
I am not traversing on it. But my
point ix that we have been importing
foodstuffs every year during all these
seventeen years of our Independence,
to the extent of about Rs. 150 crores
every year, T would like to know
whether this can eternally go on and
whether we can afford to do it. That
is the short point which I have raised,
but the hon. Minister has unneces-
sarily brought in  China, Soviet
Union ete. Anvthing that we mention
here need not he the point of view of
the Communist Party elsewhere.
Therefore, let him not misunderstand
what we have stated in that manner.

As for evictions, the hon. Minister
has stated that things will be done in
«ich a wav that as far as possible
there will be no eviclions. But the
noint ie that large-scale evictions are
taking place in each State and the
prasants are put to a 1ot of difficulty
and thev have to resort to satyagraha
and such other forms of struggle. The

-
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hon, Minister must atlend to this and
see that thes¢ eviclions are not allow-
ed, - Instead of land being granted o
the tiller, whatever land is available
is taken away from him. That is also
a point which requires the immediate
attention of the hon. Mimsier.

With regard to the removai of in-
termediaries also, the hon. Minister has
given us a wrong picture, 1 have
agreed that intermediaries in the
form of zamindars and jagirdars have
been removed, but the guestion is
whether the land even in those arecas
has gone to the actual tiller.

17 hrs,

He says the title has passed to new
people. The question is whether it
has passcd to the tiller., My conten-
tion is that it has not gonce to the til-
ler, The tiller has not got the land.
Instead, a new land-owning class has
come in the way of the tiller. The
tiller ig still tilling it and paying the
money to the ncw zamindar, 1t has
only added to his sufferings.

Under these circumstances, I submit

that my Resolution is quite in order.
After all, we only recommend to Gov-
ernment to take certain steps., If he
is agreeable and if the House agrees,
instead of ‘Government’, we can say
‘State Governments' so that it may bc
made very specific—'This House re-
commends to the State Governments
to take immediate steps . ... Whe-
ther the Central Government should
bring in legislation or not is not the

point, The point is that the State
Governments must take measures—
legislative ang exccutive—to imple-

ment it. Therefore, in that way I am
prepared to amend it, if it is agree-
able. Once we agree to the principle.
and to the practice of it also, there
is no difficulty. Therefore, I request
the House to agree to my Resolution.

Mr. Deputy-Speaker: He is pres-
sing it?

Shri Nambiar: Yes.
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I am agrecable alternatively, also
to the substitute resolution.

Mr, Deputy-Speaker: Then I will
pul the substitute Resolution, amend-
ment No, 1, to the vote of the House.

The Substitute Resolution was put and
negatived.

Mr. Deputy-Speaker; Does Shri D.
S, 1’atil want to press his amendment?

Shri D. S, Patil: I seek

leave of
the House to withdraw it.

The amendment was, by leave, with-
drawn,

Mr. Deputy-Speaker: 1 shall now
put the origina] Resolution to the vote
of the House.

The question is;

“This House recommends to the
Government to take immediate
Csteps by way of legislative ‘and
cxceulive measures to bring about
a thorough land reform inelud-
ing transfer of ownership of ]land
to the tiller, remowval of rural in-
debtedness and provision of proper
marketing facilities with price
supports”.

The Resolution wus negatived.

17.03 hrs,
RESOLUTION RE: NATIONALISA-
TION OF FILM INDUSTRY

Shri R. G. Dubey (Bijapur North):

I beg to move the following Resolu-
tion:

“This House is of opinion that
Government should take steps to
nationalise the Film Industry™.

Mr. Deputy-Speaker: He may con-
tinue the next day.

17.0%} hrs.

The Lok Sabha then adjourned till
Eleven of the clock on Monday, March
9, 1964/Phalguna 19, 1885 (Saka).

—



